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0.A. No.108/2009
10.06.2009  Applicant joined as a Stenographer Grade IIi,
0on 16.02.1996, in the Office of the Deputy
Director of Regional Centre of Song & Drama
| DiVision of Govt. of India at Guwahati, with
salaries in the pre-revised pay scale of Rs.1200-
30-1560-EB-40-2040.
2. Upon the pay revision (wef
01.01.1996), he was brought over to S-7 pay scale
“i.e. Rs.4000-100-6000. |
3. In the Standard/Common Pay Scales, as
per Part-A of the First Schedule annexed to the
Ministry of Finance (Department of Expenditure) ¢
Gazette Notification dated 30.09.1997; immediate .
next higher pay scale was S.8-Rs.4500-125-7000/~« ... -
4. On successful completion of 12 years in "
the said Grade I Stenographer post, the-: . .
Applicant has been granted ACP/Pay upgradation e
benefit in the said next hlghen' pay scale ieS- . ..
S/Rs4500-125-7000~ by an order dated . A
07.05.2008 w.e.f. 16.02.2008. . B
‘ 5. Applicant, by way of filing Annexure-5
*  dated- 29.092005 and Annexure-6 dated
24022006,  has stated that under a set<of’ -
Recruitment Rules (framed by the Govt. of India
in exercise of the powers under the pioviso to
Article 309 of the Constitution of India) that came
into force w.e.f. 29.09.2005, a new/higher scale of
pay has been prescribed for all categories -of .
Stenographers of the Hgrs., Regional Offices and
Branch Offices of Press Information Bureau of the
Ministry of Information & Broadcasting of Govt.
of India and those are as under;-
StenoGr. Il - Rs.4000-100-6000/-
Steno Grade.ll - Rs.50005150-8000/-

Steno Gr.1 - Rs.5500-175-9000/- /
2N ,‘
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Apphcant has prayed (by way of filing a
repmentat:on dated 20.11.2008 at Annexure-10)
that ACP/Pay upgradation benefit ought to have
been given to him in the pay scale of Rs.5000-
150-8000 (as prescribedy’on 29.09.2005 in the
Rul% specially made for all categories of Stenos
of Information & Broadcasting Ministry) instead
of the pay scale of Rs.4500-125-7000 (which
is/was prescribed in an old general Rules/at S-8 in
the General Notification of Ministry of Finance on
30.09.1997) and, without hearing from the
Respondents, the Applicant has approached this
Tribunal with the present Original Application
filed under Section 19 of the Administrative
Tribunals Act, 1985. -

6. A copy of this Original Application has
already been supplied to Mr. M.U.Ahmed,
learned Addl. Standing Counsel for Govt. of
India; _whoié present in Court today.

7. At the preliminary hearing, Mr. H.K.Das,
learned Counsel appearing for the Applicant has
argued that on the principle of “Special provision

* shiould l;{evail over the General provisions”, the
béneﬁts of the pay scale prescribed in the new

Recruitment Rules of 29.09.2005 ought to be
extended to the Applicant, instead of the General
Pay Scale prescribed in the Pay Rules/Govt. of
India/Ministry of Finance (Department of
Expenditure) Notification dated 30.09.1997.

8. Mr. MU. Abhmed, leamed Addl
Standing Counsel intends to take instructions in
the matter.

9. Issue notice to the Respondents

- requiring them to file their written statement by

05.08.200%
&S
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10. Pendency of this case shall,
LI S CR .

howevgr ot stand on the = way of the

Respondents to re-consider the case of the
Apphcant to grant him ACP/Pay-upgradation
beneﬁt at the ‘higher pay scale of Rs.5000-150-
8000 and/or to fix the same in the replaced new
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pay scale prescribed w.ef 01.01.2006 and to-‘
extend the benefits under the Modified ACP
Scheme cxrculated by DOPT/GOI on 19" May
2009

" Send copies of this order to the
Appnc;m & 1o all the Respondents (along with

....

the notnm) and free copies of this order be
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~ 0.A. No.108 of 2009

08.09.2009

| , 21.10.2009
D/ No— 1263- 1965

5.

No written statement has yet

been filed in this case.

Call this matter on
21.10.2009 awaiting ~ written
statement from the Respondents.

7 Send copies of this order to
the Respondents in the address given
‘in the O.A.

| % | =
(M.K.Chaturvedi) {M.R.Mohanty)
Member{A) Vice-Chairman

/PB/

it is stated that reply has been filed today
with a copy to the Applicant who seeks and

allowed four weeks time to file rejoinder.

List on 04.12.2009.

iy

(Madan K Chaturvedi) (Mukesh Kumar Gupta)
Member (J)

/bb/ o

04.12.2009 Further fime is allowed to the
applicant to file rejoinder as a last

opportunity. Q’
List on 5.1.2010. It is made clear

that no further adjournment will be

allowed.
r

{Mukesh Kr. Gupta) -
Member {J)

{(Madan K. Chaturvedi)
Member (A)

/pg/
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15.02.2010 On the request of Mr.HK.Das, leamned
counsel for Applicant, adjourned
18.02.2010. He undertakes to inform
Mr.M.U.Ahmed, leamed Add.C.GS.C.

/bb/

51,2000

-{Madan Kiymar Chaturvedi)

ﬂ; 108/09.
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List the matter on 19N.2010.

(Mukes

Member (A) Me

Rejoinder has been fiied. Pleadings are
compiete. )

Admit. .

| Subject to legai pieas, if-any, to be
examined at the fime of finci he.dring. :

 List the matiter for hearing on 5.2.2010.

. 0

Member {A} Member (1}

i Wi 2.
4 22000
D) G ey s S E R e . S~ ,
m e 05.02.2010 L Learned proxy counsel submitted
j\(\ﬁ\ that Mr HK.Das, learned counsel for the

applicant is unwell.

in the circumstancés adjouned

Respondents.

&
(Madan Kt@:hc’ruwedi) (Mukesh Kumar Guptal)

Member {(A)

. Member (J)

Time is extendgd to file repiy as prayed

1

Sy

Kumar defo)

" {Madan KM Chaturvedi).  [Mukesh'Kumar Gupta)

’
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. 18.2.2010  List the matter on 22.3.2010 along

with M.P.Nq.‘ 18 of 2010. ;
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‘ O.A. No. 108 of 2009 e
L s et v L 0 03 0320107 The present O.A. No.108 of 2009
ATITL ADYIOAT A4 BN L £ has been mentioned by Mr. H.K. Das,
AL LItV 10 Vit conoaen of coo ot learned counsel for applicant stating
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that vide order dated 18" February 2010
passed in M.A. No. 18 of 2010, certain
typographical mistake has crept in,
namely in the cost imposed of Rs. 5000/,
4000/-

therein. On examination of the matter

instead of Rs. as described
we find substance in the submission
made accordingly the said amount be
read as Rs. 4000/- instead of Rs. 5000/-
which shall be deposited with Assam
State Legal Services Authority.

The aforesaid amount shall be
deposited within a period of one week
from today.

@,

(Madan dnar Chaturvedi) (Mukesh Kumar Gupta)

Ote e mcmbcr (AAi.)

homnf/, L id b ot jornnna veory
/bl =i
»2203.2010

Mombor ()

eragLnMIeON 1ol Ure. 1bba

Vide order dated 18.02.2010, M.P.
filed by the applicant was allowed subject to
pavment of costs of Rs.4000/- to be
deposited with the Assam State Legal
Services Authority. Mr.H.K.Das,

counsel

03 efer 2190 OVl 10! TUIEIN S
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learned
dated
15.03.2010 of Rs.4000/- paid to Assam State
Legal Services Authority in conformity with
the order passed by the CA1.
it was submitted that amended O.A.
will be filed during the course of the day.
List the matter on 24% March 2010.

submitted a receipt

~

<

{Madan Is?uﬁ Chaturvedi)
Momber (A)

/pb/
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24032010 . ..y MsUDas. proxy counsel for MrﬁK.“Dos.
g ~Ieomed counsel for the appﬁcam subrmts .
that due to personal difﬁculiy of Mt HK. Dos
B st o b ¢ s e 4 he is- noi ina posmon fo aﬂend court today
' [l%{ ﬂvy\z'é hterp m;é/l)? el M Gnd proyed for adjoumment MrM U:Ahmed‘.
' ‘ Lf ‘. Ce leamed AddICG.SC has no objechon 10
v Lo [ i _».!
A //// éy W 2% "5 ~ the prayer foradjoumment.
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- List on 27.04.2010.
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‘/ {Modan /Chaturvodi)
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2 i 2742010 ¢ ' ﬁme is extended to file additional

LI INE raniy 2
9»/ affidavit as prayed for.
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codistie AQHOMA 2 rif C ‘ List the matter on 12.5.2010.
e H“) Rt [""[Gl 3 7 " Loy . 1 : B

Bl alhidasit &/ | .
M %M ‘ {Madan KOmar Chaturvedi)  (Mukesh Kufar Guptaj

Member (A) : Member (J)

S e i 1%:1 T T A
et - ~12/052010. - ‘Proxy counsel for Mr. M.U. Ahmed

, leamed Addl CGSC for ¢ Roaponﬂents _
ST - makes a prayer for two weekstuneto e
Pl Lo ' file additional affidavit. -
) A Sy | o .
/ ¢ ”‘“ ’L ’Z%” féj? - List the matter on 26" May 2010; ;
Z‘ﬁécéf Zaf /ZZ@ pe 74@3 | |

5

AN ‘ (Madan ‘kuﬁ()hatumdl) L

Mcmber (A)

- . Iebl 1
B 26052010 Mr H.EK. Dag, learned counsel for
C e , applicant, has submitted a written request,
o Cerao g - for adjoummenﬁ There is no representation

on hehalf of the respondents.
£ ) IQX X )
o | List on 18.8.2010.

~

iModon ' mart maturvedly  [Mukesh KWV Gupia)
Membser (A) Member (J)

o
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ML A, tenened Adddt OO S0 e the

respondants,  oinfos that uoe additiosnt

atfidavitfereply will b filid 1o said asended

A tn the circumchhaces, pleadings are

-

complate,  As QAL hne  ateendy beop

admiited vide ordes datedd 001 2010, fist

for i‘mm'ing an A7 200

~
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Macan Ruinar Choturved))  IMokesh Y uraor Gupias

Merrkset (A Mebet {4
I
16.07.2010 Both sides express the hope that the
matter may be resolved wihout making
submission on meiits before the coud. List on
04.08.2010.
{Madan d’ncr Chaturvedi) {Mukesh Kumar Gupta)
Member {A} Member {J)
/bb/ .
04.08.2010 Statement has been made by

*

MrM.U.Ahmed, leamed counsel for the
respondents that necessary relief has been,
granted to the applicant but no order has
been received by Guwahati Office ie.,
respondent no.4. It is further stated that except
the applicant, there is no other official dedling
with the issue in question. We express our
serious concern in the manner in which
statement is made that though relief has beeh‘
granted but no order has been received by
respondent no4. As a matter of indulgence,
last and final opportunity is grantedls t;n';)kc«. (ke

St .
List on 12.08.2010.

9

1~
{Madan Kumar Chaturvedi) {Mukesh KGmar Guptajy

/bb/

Member (A) Member (J)
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12082010 Direction contained vide order dated
04.08.2010 have not been complied with,

~ No arder has heen produced to establish
that relief ;3rayed by applicant  stood

granted‘as informed on the earlier dates of

hearing. On the request of hoth sides one

A h——’;ﬂjb,_ ' .maore opportunity is granied,
! ‘ List on 25.08.2010.
" | {FAUKESh Kurnar Gupia)
: Member ()
nkm
L e2B.08.2010 Despite orders passed on  earlier

occagsion and as informed to this Hench that
nepessary relief has heen granted by the
__respondents, no order has heen produced
by ﬂ"f"”, respondents or even by applicant.
Mr M) Ahméd, learned counsel for the
respondents prays for anather fourteen
days time to produce sail order. We notce
that  repentedly the matter has heen

adjonrnad only for production of said order.

in the circumstances, let Shri Mukesh
Sharma, Asgistant LDirector, Seng & Drama
Division, Guwahati, who has verified the
reply filed on behalf of respondenix appear
and apprise this ‘Tribuest as to what is the

real statug of the casea.
List aon (72002010

Copy of order he made available to

learned connsel for the respondents for

compliance,

intukesn Kurficr Gupia) .
Metnber (4

rikm
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) 02 009 2010 | Vl.d.e order de.ted 25“‘ August 201Q we

requlred Mr Mukesh Sharma Assxstant'

Dlrector Sona & Drama D1v131on Guwahatl to _

appear in person to exnlam certain aspects

. Mr. M.U. -Ahmed, learned Addl. CGSC - -

'appearmg for Resp,ondents-states that copy. of
'saici order 'h’as ‘been mede -available te“‘ said
.o'ffieiai 'for'n'ece.ssary compliance and he has
. also. conVeved -over nhone' to said per'sdn’ for
.being present in court, but he is not- present |

_-No cause has been shown for his absence

- We would have taken serious v1ew of this
matter_ and issue Non-Ba:]abIe warrant
. against said official, who dared to flout the_»
order of this Tribunal. However, Mr. H.X. Das,
learned - counsel for Apphcant states that :
necessary. reliefs - has been granted to
: Appllcant and therefore he wants to thhdraw4l

present O.A.
ACcording‘ly O.A. is :_dis,missec:l as
withdrawn. K '

- Copy of this ‘order be sent to S‘eeretary,
‘Ministry of Information - & .,Br'oedcasting,
Government of Indie, Shastry BhaWa‘n, New

Delhi - 1 to convey our serious concern. .

(Madan K@haturvedi) (Mnkesh Kurner-anta)*

Member (A} . . Member(J)

-/pb/
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH :: GUWAHATI -

OANo. 708 of 2009

Joynal Abedin. .APPLICANT
- Vs -
Union of India & ors. ..RESPONDENTS
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH :: GUWAHATI
OANo. 708 of 2009

Joynal Abedin. .APPLICANT
Union of India & Ors. ..RESPONDENTS

SYNOPSTIS
That the applicants are presently working as Stenographer,
L N N N T

Grade- III in the Song and Drama Division, Guwahati Regional

Center. The applicant after clearing the competitive examination
N —

of Stenographer Grade- III conducted by the Staff Selection

Commission in the year 1995 was appointment w.e.f 16.02.1996 in

the Song and Drama Division, Ministry of Information and

Broadcasting. Initially the applicant was put in a probation

period of 2 (two years) w.e.f. 16.02.96.

-

In the year 2005 the entire cadre of Stenographer under the
‘Ministry of Information and Broadcasting was restructured and new
recruitment rule came into effect in the name and style of
“"Ministry of Information and Broadcasting, Press Information
Bureau’s Headquarters, Regional and Branch Offices Stenographers
9Grade- I, Grade~ II and Grade- III) Recruitment Rules, 2005. The

%

said recruitment rule provides for three categories of posts

namely Stenographer Grade- I, II and III in the pay scale of Rs.
5500-175-9000, Rs. 5000-150-8000 and Rs. 4000-100-6000
respectively. As per the Recruitment Rule Stenographer Grade- III
in the pay scale of Rs. 4000-100-6000 having 8 (eight) vyears of
regular service are eligible for promotion to the post of
Stenographer Grade- III in the pay scale of Rs. 5000-150-8000/-.
Therefore, the applicant became eligible for promotion in the year
2004.

However, his case was not considered for promotion to the
grade of Stenographer Grade- II and as a result had to face acute
stagnation in his service career. The respondents by an order

dated 07.05.08 considering the stagnation faced by the applicant

granted the benefit of 1°® financial up gradation w.e.f. 16.02.08 w

in the pay scale of Rs. 4500-125-7000/-under ACP Scheme of 1999. Q?ﬁb

Wi
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As per Para 7 of the Annexure -II of the Scheme the financiaT
up gradation under the Scheme shall be given to the next higher
grade in accordance with the existing hierarchy in a
cadre/category of posts. The next higher grade for the applicant
who is presently holding the post of Stenographer Grade- III in
the pay scale of Rs. 4000-100-6000 is Stenographer Grade- II
carrying the pay scale of Rs. 5000-150-8000. However, the
respondents in a total erroneous manner granted the pay scale of
Rs. 4500-125-7000/- while extending the Dbenefits of the 1%t
financial up gradation causing gross discrimination to the
applicant. There is no mention of the said scale of pay in the
hierarchy of the cadre of Stenographer after the coming of the
Recruitment Rule of 2005. Hence the said scale of pay is non
existent. The applicant submitted representétion dated 20.11.08
ventilating his grievances however the respondents sat over the
matter and did not give an eye to the grievances raised by the
applicant. The applicant demanded justice but same has been denied
to him and having no other alternative has to come before this
Hon’ble Court praying for Jjustice.

Hence the present original application.

% % k% k

Filed by

W,q.

Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

11.12.95

12.02.96

16.02.96
31.03.97

16.02.98

09.08.99

13.07.01

08.10.05

GUWAHATI BENCH :: GUWAHATI
OANo. 70 8 of 2009

LIST OF DATES

Order nominating the applicant for the post Stenographer

Grade- III in the Song and Drama Division, Regional

‘Center, Guwahati after clearing the Stenographer Grade-

ITTI examination conducted by the Staff Selection

‘Commission in the year 1995. [ANNEXURE- 1] [Page- | 3]

Memorandum under No. A-12011/1/95-Admn.I. issued by the
Deputy Director (Admn), Song and Drama Division,
Ministry of Information and Broadcasting offering
temporary appointment to the applicant to the post of
Stenographer Grade- III in the pay scale of Rs. 1200-30-

1560-EB-40-2040. [ANNEXURE- 2] [Page- 151

The applicant was appointed as Stenographer Grade- III.
Formal appointment order posting the applicant as
Stenographer Grade- III at Guwahati Regional Center of
Song and Drama Division for a probation period of 2
(two) yearsbw.e.f. 16.02.96. [ANNEXURE- 3] [Page-21]

The applicant completed the probation period
successfully.

Memorandum No. 35034/1/97-Estt (D) issued by the
Government of India; Department of Personnel, public
grievance ‘and Pension (Department of Personnel and
Training) circuléfing a Scheme in the name and style
“Assured Career Progression Scheme for the Central
Government EmploYees". [ANNEXURE - 8] [Page- 36]

Office .order No. A-31016/2/2000-Admn.I terminating the
probation period of the applicant and appointing him in
the substantive éost of Stenographer Grade- III, Song
and Drama Division, Guwahati Regional Center w.e.f.

16.02.1998. [Annexure- 4] [Page-22]

The cadre of Stenographer was restructures and

Government of India framed new recruitment rule in the




- - L == —— J
Central Administrative Tribynay

Iv:
| 9 Jun 2009
1\
Covvnian E&ea.':ch

name and style  “Ministry . of T Thformation -—.and
Broadcasting, Press Information Bureau’s Headquarters,
Regional and Branch Offices Stenographers 9Grade- I,
Grade- II and Grade- III) Recruitment Rules, 2005.
[Annexure- 5] [Page- 23]

24.02.06 Memorandum under No. 2/1/2002-Admn-I dated 24.02.06
circulating the revised distfibution of the post of
Stenographers Grade- I, Grade- II & Grade- III after
restructuring of the cadre as per the Recruitment Rule’
2005. [Annexure- 6] [Page-%3]

26.02.08 Communication circulating the Sr. List in the grade of
Stenographer Grade- III in song and drama division as on
01.01.2008. Seniority of the applicant was placed at Sl.
No. 5 showing his date of regular appointment as
16.02.1996 [Annexure- 7] [Page- Y]

07.05.08 Impugned order No. A-32016/1/99-Admn.I issued by the 3™
réspondent granting the 1%t Financial Up gradation to
the applicant from the pay scale of Rs. 4000-100-6000
i.e. Stenographer Grade- III to the scale of pay of Rs.
4500-125-7000 w.e.f. 16.02.08. [Annexure- 9] [Page- %1]

21.11.08 Representation submitted by the applicant making a
grievance against the impugned order dated 07.05.08
granting an erroneous "scale of Rs. 4500-125-7000
pursuant to the 15t financial up gradation under the ACP
Scheme. However, the said representation has yielded no

result in positive. [Annexure- 10] [Page-k\]

% % % %

Filed by

—\\%s .
Advocate
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GUWAHATI BENCH :: GUWAHATI::

OANo. 708 of 2009.

BETWEEN

Joynal Abedin, Stenographer, Grade- III,

Song and Drama Division, Guwahati

Regional Center, Chandmari, Guwahati-
781003. &
APPLICANT
-Versus-
1. Union of India.

Represented by the Secretary, Ministry
of - Information‘ & Broadcasting,
Government of India, Shastry Bhawan, New

Delhi- 110001. v~

2. The Director, Song and Drama
Division, Ministry of Information &
Broadcasting, Soochna Bhawan, C.G.O.

Complex, Lodi Road, New Delhi- 11 0003.~"

3. The Deputy Director (Admn), Song
and Drama Division, Ministry of
Information & Broadcasting, Soochna
Bhawan, C.G.0. complex, Lodi Road, New
Delhi- 11 0003.v

4. The Deputy Director, Song and

Drama Division, Guwahati Regional

Center, Chandmari, Guwahati- 3. &«

RESPONDENTS
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DETAILS OF APPLICATION

1. PARTICULARS OF THE ORDER(S) AGAINST WHICH THE APPLICATION
IS MADE:

The present application is directed against the impugned order
No. A-32016/1/99-Admn.I dated 07.05.08 [Annexure- 9] issued by

3™ respondent.

2, JURISDICTION OF THE TRIBUNAL :
The applicant further declares that the subject matter of the

instant application is well within the jurisdiction of the

Hon’ble Tribunal.

3. LIMITATION :

The applicant further declares that the application is within the
limitation period prescribed under Section 21 of the

Administrative Tribunals Act, 1985.

4. FACTS OF THE CASE:

4.1 That the applicant is presently working as
Stenographer, Grade- III in the Song and Drama Division, Guwahati

Regional Center.

4.2 That the applicant cleared the Stenographer Grade- III
examination conducted by the Staff Selection Commission in the
year 1995. Thereafter, by a Memorandum No. A-12011/1/95-Admn.I
dated 11.12.1995 he was nominated by the Staff Selection
Commission for appointment to the post of Stenographer Grade- III
in the Song and Drama Division, Regional Center, Guwahati in the
pay scale of Rs. 1200-30-1560-EB-40-2040. By the said memorandumn
the applicant was also asked to submit documents.

A typed copy of the memorandum dated 11.12.1995 is

annexed herewith and marked as ANNEXURE- 1.

4.3 That consequent upon nomination of the applicant by the
Staff Selection Commission, the Deputy Director (Admn), Song and

Drama Division, Ministry of Information and Broadcasting issued a

%‘*SJ Mv

WAV
v
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memorandum under No. A-12011/1/95-Admn.I dated 12.02.1995
offering temporary appointment to the applicant to the post of
Stenographer Grade- III in the pay scale of Rs. 1200-30-1560-EBR-
40-2040.- By the said memorandum the applicant was put in a
probation period of 2 (two) years from the date of appointment.
Thereafter the respondents issued the. formal appointment order
dated 31.03.1997 to the applicant posting him as Stenographer
Grade- III at Guwahati Regional Center of Song and Drama Division
initially putting him in a probation period of 2 (two) vyears
w.e.f. 16.02.1996.
A typed copy of the memorandum dated 12.02.1995
~and order dated 31.03.1997 is annexed herewith and
marked as ANNEXURE- 2 and 3.

4.4 That thé applicant begs to state that the respondents
by an office order No. A-31016/2/2000-Admn.I dated 13.7.01
terminated the probation period of the applicant and appointed
him in the substantive post of Stenographer Grade- ITI, Song and
Drama Division, Guwahati Regional Center w.e.f. 16.02.1998.
A copy of the Office Order dated 13.07.2001 is
annexed herewith énd marked as ANNEXURE- 4.

4.5 That the applicant begs to state that in the year 2005
entire cadre of Stenographers in non secretarial offices was
restructured and the Government of India consequent upon the
restructuring framed new recruitment .rule in the name and style
“"Ministry of Information and Broadcasting, Press Information
Bureau’s Headquarters, Regional and Branch Offices Stenographers
9Grade- I, Grade- II and Grade- III) Recruitment Rules, 2005
(herein after referred to as ‘Recruitment Rule’ 2005’) wvide
Gazette Notification dated 08.10.2005. The aforesaid recruitment

rule provides for 3 (three) posts namely:

Stenographer Grade- I pay scale of Rs. 55004175—9000.
Stenographer Grade- II pay scale of Rs. 5000-150-8000.
Stenographer Grade- III pay scale of Rs. 4000-100-6000.

The Recruitment Rule also provides “that the post of
Stenographer Grade- II carrying the pay scale of Rs. 5000-150-
8000 is to be filled up 100% by promotion from amongst
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Stenographers Grade- III in the pay scale of Rs. 4000-100-6000
working in the Press Information Bureau’s Headquarters, Regional
and Offices having 8 (eight) years’ of regular service in the
grade and failing which by deputation.
A copy of the Gazette \Notification dated
08.10.2005 is annexed herewith and marked as
ANNEXURE- 5.

4.6 That the applicant begs to state that after the
restructuring of the cadre the Press Information Bureau,
Government of India issued a memorandum under No. 2/1/2002-Admn-I
dated 24.02.06 circulating the revised distribution of the post
of Stenographers Grade- I, Grade- II & Grade- IIT after
restructuring of the cadre as per the Recruitment Rule’ 2005. The

relevant portion is quoted below for ready reference:-

SL | Post Scale of Pay Number of posts | Number of posts
No. (In Rupees) before after
restructuring restructuring
01 Stenographer Grade-III | 4000~150-6000 40 21
02 Stenographer Grade- II 5000-150-8000 9 19
03 Stenographer Grade- I 5500-175-9000 - 9
Total 49 49

A copy of the memorandum No. No. 2/1/2002-Admn-I
dated 24.02.06 is annexed herewith and marked as

ANNEXURE- 6.

4.7 That the applicant begs to state that the respondents
by a communication under No. A.23022/1/08-Admn.I circulated the
seniority list in the grade of Stenographer grade- III in the
song and Drama Division as on 01.01.2008. In the aforesaid
seniority list the applicant was placed at Sl1. No. § showing his
date of regular appointment as 16.02.1996. The persons at Sl. No.
4 and above are enjoying the pay scale of Stenographer Grade- ITI
i.e. Rs. 5000-150-8000/- as 1°° Financial Up gradation and the
applicant has to face the negation on the part of the respondents

of similar benefits.
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A copy of the communication dated 26.02.08 is
annexed herewith and marked as ANNEXURE- 7.

4.8 That the applicant begs to state that as per the
Recruitment Rules’ 2005 the applicant became eligible for
promotion to the post of Stenographer Grade- II in the pay scale
of Rs. 5000-150-8000 on 16.02.04 after completion of 8 (eight)
years of regular service in the post of Stenographer- TIII.
Although the applicant became eligible for promotion to the next
higher grade of Stenographer Grade -II in the year 2006 but his
case was not considered for promotion till 2008. Hence, the

applicant had to face acute stagnation in his service career.

4.9 That the applicant begs to state that the Government of
India, Department of Personnel, public grievance and Pension
(Department of Personnel and Training) issued an Office
Memorandum No. 35034/1/97-Estt (D) dated 09.08.1999 in the name
and style "“Assured Career Progression Scheme for the Central
Government Employees” to deal with the problem of genuine
stagnation and hardship faced by the employees due to the lack of
adequate promotional avenues. The scheme provides for two
financial up gradation as per the recommendation of the Fifth
Central Pay Commission to the Group- ‘A’, ‘B’, ‘C’ and ‘D’ employees
after completion of 12 (twelve) and 24 (twenty four) years of
regular service respectively.

The aforesaid Scheme in Para 7 in Annexure- II provides that
financial up gradation under the Scheme shall be given to the
next higher grade in accordance with the existing hierarchy in a

cadre/category of posts without creating new posts for the

purpose.
A copy of the ACP Scheme dated 09.08.1999 is
annexed herewith and marked as ANNEXURE- 8.

4.10 That the applicant begs to state that considering the

acute stagnation faced by the applicant in his service the 3%
respondent by an order No. A-32016/1/99-Admn.I dated 07.05.08
granted the 1° Financial Up gradation to the applicant from the
pay scale of Rs. 4000-100-6000 i.e. Stenographer Grade- III to
the scale of pay of Rs. 4500-125-7000 w.e.f. 16.02.08.

e&f\.
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It is worthwhile to mention here that the pay scale granted
to the applicant i.e. Rs. 4500-125-7000 is not the pay scale of
Stenographer'Grade— IT which is the next higher grade for the
applicant. No where in the Recruitment Rule of 2005 there is any
mention of the pay scale of Rs. 4500-125- 7000.

A copy of the order dated 07.05.08 is annexed
herewith and marked as ANNEXURE- 9.

4.11 That the applicant begs to state that as per the
Recruitment Rule’ 2005 and the Memorandum dated 24.02.06 the next
higher grade for the applicant in the cadre of Stenographer is
Stenographer Grade- II carrying the pay scale of Rs. 5000-150-
8000. Therefore, as per the ACP Scheme of 1999 Para 7 of the
Annexure- II the 1°° Financial Up gradation to the applicant
should have been to the pay scale of Rs. 5000-150-8000 in the
Grade of Stenographer Grade- II. However, the respondents in a
total erroneous manner fixed the pay of the applicant in the
scale of Rs. 4500-125-7000 causing gross discrimination towards
the applicant. It is stated that the said scale of Rs. 4500-125-
7000 is not at all existent in the hierarchy of the posts in the

cadre of Stenographer.

4.12 That the applicant being aggrieved and making a
grievance against the impugned order dated 07.05.08 submitted a
representation dated 20.11.2008 to the Deputy Director (Admn.),
Song and Drama Division, Soobhna Bhawan, New Delhi. In the said
representation the applicant submitted that as per the hierarchy
in the cadre of Stenographer, while fixing the pay of the
applicant under the ACP Scheme, the pay of the applicant should
have been fixed in the time scale of Rs. 5000-150-8000 i.e. the
pay scale of Stenographer Grade- II. However, the respondents
causing serious discrimination to the applicant granted the
benefit of 1°° financial up gradation to the scale of Rs. 4500-
125-7000/- which is contrary to the Constitutional mandate. Had
it been case of isolated post in the absence of defined
hierarchical grades, in such a situation the pay scale granted by
the respondents would have had some legs to stand. However, as
regards the applicant the post held by the applicant is not an
isolated post. Therefore, the pay scale granted to the applicant

PR A 1
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as 1°% Financial up gradation under ﬁhe ACP Scheme is erroneous.
The applicant further stated that similarly situated persons in
the Stenographer Grade- II are enjoying higher pay scale i.e. Rs.
5000-150-8000/- under the ACP Scheme whereas the applicant is
denied of his legitimate claim. However, in spite of the repeated
requests the respondents sat over the matter and did not give an
eye towards the grievance of the applicant.

A copy of the representation dated 20.11.2008 is

annexed herewith and marked as ANNEXURE- 10.

4.13. That from the present facts and circumstances of the
case it is clear that the pay scale of Rs. 4500-125-7000/- which
has been granted to the applicant as 1°° financial up gradation
under the ACP Scheme is in disparity with the pay scale of other
Stenographer Grade- III enjoying through out the country. More
over, as per the provisions of the Scheme the applicant should
have been granted the pay scale of next higher grade as 1°t
financial up gradation. The next higher grade for the applicant
in accordance with the existing hierarchy in the cadre of
Stenographer is Stenographer Grade- II in the pay scale of Rs.
5000-150-8000/-. However, the respondents in clear violation of
the provisions of the Scheme and causing gross discrimination
have granted a lower pay scale of Rs. 4500-125-7000/- to the
applicant which has no existence in the cadre of Stenographer.
Hence the present case 1is a fit case wherein the Hon’ble
Tribunal may be pleased to pass an interim order directing the
respondents to grant the pay scale of stenographer Grade- II
i.e. Rs. 5000-150-8000 w.e.f. 16.02.08 and the difference in pay
from the said date pending disposal of the present original
application. The applicants have made out a prima facie case of
illegality and arbitrariness on the part of the respondents. The
balance of convenience is in favour of the applicants for such
an interim order. They would also suffer irreparable loss and
injury if the interim order sought for is not passed by the

Hon’ble Tribunal.

4.14 That the applicant demanded justice from the

%%Jw

respondents which has been denied to him.
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4.15 That the applicant has no other alternative or any
other efficacious remedy and the remedy sought for, if granted,

shall be adequate, just and proper.

4.16 That the applicant has filed this application bonafide

for securing the ends of justice.

5. GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS :-

5.1 Because the respondents illegally and arbitrarily granted a

lower pay scale to the applicant as 1°® financial up gradation
under the ACP Scheme which in clear violation of Article 14 and
16 of the Constitution of India. Hence on this ground alone the

impugned order is liable to be set aside and quashed.

5.2 Because the respondents committed gross illegality in
granting a lower pay scale i.e. Rs. 4500-125-7000/- to the
applicant instead of Rs. 5000-150-8000/- which has resulted in

serious discrimination towards the applicant. Law is very clear

that there should not be arbitrary classification in granting the

pay scales and there should be equal pay for equal work. Hence,
on this score alone the impugned orders are liable to be set

aside and quashed.

5.3 Because the Para 7 of Annexure- II of the Assured Career
Progression scheme of 1999 provides that financial up gradation
under the Scheme shall be given to the next higher grade in
accordance with the existing hierarchy in a cadre/category of
posts without creating new posts for the purpose. The next higher
grade from the post of Stenographer Grade- 1III, which the
applicant is presently holding, is Stenographer Grade- II
carrying the pay scale of Rs. 5000-150-8000/-. Therefore, as per
the provisions of the Scheme while granting the benefit of 1°5°
financial up gradation the pay of the applicant should have been
Rs. 5000-150-8000/-. However, the respondent causing serious
discrimination granted a pay scale of Rs.-4500-125-7000/- to the
applicant. Hence, the respondents committed gross illegality and
arbitrariness in granting a lower pay scale negating the

legitimate claim of the applicant and on this score alone the

Jropoaf S
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impugned order is liable to be set aside and quashed by this

Hon’ble Tribunal.

5.4 Because the basic aim of the ACP Scheme is to remove the
problem of genuine stagnation and hardship faced by the Central
Government Civilian employees due to lack of adequate promotional
avenues. However, in the case of the applicant the respondents
while removing the stagnation created discrimination to the
applicant by granting a lower pay scale which is contrary to the
Constitutional provisions and spirit of the Scheme and not at all

sustainable in the eye of law.

5.5 Because the similarly situated persons in the cadre of
Stenographer Grade- III in the entire country are enjoying the
pay scale of Rs. 5000-150-8000/- as 1°° financial up gradation

whereas the respondents are denying the applicant from the

similar benefits. Hence, on this score alone the impugned order

is liable to be set aside and quashed.

5.6 Because from the sequence of events it is clear that the
impugned order is illegal and arbitrary and has been issued
depriving the applicants from his legitimate claim of higher pay
scale i.e. Rs. 5000-150-8000/- as 1°t financial up gradation
under the ACP Scheme. Hence on this ground alone the impugned

orders are liable to be quashed.

The applicant craves leave of the Hon’ble Court to advance
more grounds both legal and factual at the time of hearing of

this case.

6. DETAILS OF THE REMEDIES EXHAUSTED :
That the applicant declares that he has exhausted all the

remedies available to him and there is no alternative remedy

available to him.

2s] AC84

»,
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7. | MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER
COURT :
The applicant further declares that he has not filed any

application, writ petition or suit regarding the grievances in
respeét of which this application is made, before any other court
or any other bench of the Tribunal or any other authority nor any
such application, writ petition or suit is pending before any of

them.

8. RELIEF(S) SOUGHT FOR :
8.1. . To quash / set aside / modify the impugned orders dated

07.05.08 to the extant of correct fixation of pay and grant all

the consequential service benefits.

8.2. To direct the respondents to grant the pay scale of Rs.
5000-150-8000/~ to the applicant w.e.f. 16.02.08 and to re-fix

his pay accordingly.

8.3. To direct the respondents to pay the arrear in pay w.e.f.

16.02.08 taking the pay scale to be Rs. 5000 - 150 - 8000/-.

8.4. To direct the respondents to pay interest @' 21% on the

arrear pay (as indicated in Para 8.3).
8.5. Cost of the application.

8.6. To pass any such order/orders as Your Lordships may -deem fit

and'proper.

9. INTERIM ORDER PAYED FOR :

Pending disposal of the present original application the

applicant prays for an interim order directing the respondents to
consider his case towards granting the pay scale of Rs. 5000-150-
8000/~ to the applicant w.e.f 16.02.08 with re-fixation as prayed

above and pay the arrear in pay scale w.e.f. 16.02.08.

10. The application is filed through Advocates.



11. PARTICULARS OF THE IPO :

(I) IPO No.

(I1) Date of Issue
(III) Issued from
(IV)' Payable at

12. LIST OF ENCLOSURES :
As stated in the Index.
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VERIFICATION

‘I, Joynal Abedin, son of Md. Kamor Ali, aged about 39 years,
presently working as Stenographer, Grade- III, Song and Drama
Division, Guwahati Regional Center, Chandmari, Guwahati- 781003,
Assam, do hereby solemnly affirm and verify that the statements
made in the accompanying applicétion in paragraphs 4,1, 4.8,
4.11,-4.13, 4.14, and 4.15 are true to my knowledge, those made
in paragraphs 4.2, 4.3, 4.4, 4.5, 4.6, 4.7, 4.9, 4.10 and 4.12
being matters of récords are true to my information derived there
from and the grounds urged are as per legal advice and rests are
my humble submission before the Hon’ble Court. I have not

suppressed any material fact.

And I sign this verification on this the Qﬁ'day of July,
2009 at Guwahati.

Goyed

APPLICANT
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Ministry of Information and Broadcasting
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Soochna Bhawan, CGO Complex,
Lodhi Road, New Delhi- 110003

Dated the 11 Dec. ‘95

MEMORANDUM
Sri Joynal Abedin is informed that he has been nominated by
the Regional Director, staff Selection Commission, Guwahati for
his appointment to the post of Stenographer Grade- III in the
scale of pay of Rs. 1200—-30-1560-EB-40-2040. Sri Joynal Abedin is
advised to give his willingness for his appointment to the post
of Stenographer Grade- III within 15 days after the receipt of

this memorandum.

Sri Joynal Abedin is also requested to submit the following
certificate/documents in original along with receipt of this

memorandum: ~

i) Age Certificate;

ii) Educational qualification certificate;

iii) Certificate of physical fitness from civil
surgeon/District Medical Officer;

iv) Character certificate from two Gazetted officer
duly counter- signed by Dist. Magistrate/SDM;

V) Attestation form duly filled in (in triplicate);

vi) Caste Certificate

In case he is not interested in his appointment in the
Song and Drama Division, he may inform the undersigned

immediately.

Ay sd/-
/\rbub- (SURINDER MOHAN)
. ' DEPUTY DIRECTOR (ADMN.)
4&#“”" Shri Joynal Abedin,
C/0 Makbul hussain sarkar,
Shoe Center, (Station Road)
P.0. & Dist.- Bongaigaon-783380.

N
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No. A-12011/1/95-Admn. I S
Song and Drama division v uwahati Banch J
Ministry of Information and Broadcasting
* %k %k kk

Soochna Bhawan, CGO Complex,
Lodhi Road, New Delhi- 110003

Dated the 12* February 1996

MEMORANDUM

Consequent upon his nomination by the staff Selection
commission for appointment to the post of Stenographer Grade III
Sri Joynal Abedin is hereby offered temporary appointment to the
post of Stenographer Grade III in the office of Song and Drama
Division. He shall also be entitled to draw dearness and other
allowances at the rates admissible under Rules and subject to the
conditions laid down in the orders governed in grant of such
allowance in force from time to time.

2. The terms of appointment are as follows:-

i) The appointment is purely temporary and will not confer any
title for permanent employment.

ii) The appointment may be terminated at any time by a month’s
notice by either side i.e. by the appointee or the appointing
authority without assigning any reason. The appointing authority,
however, reserves the right of terminating the service of the
appointee forthwith or before the stipulated period of notice by
making payment to him of a sum equivalent to the pay and
allowances for the part of notice or the expired portion. thereof.

iii) The appointment carries with it liability to serve in any
part of India or abroad.

iv) Sri Joynal Abedin shall be on probation for a period of two
years from the date of appointment which may be extended or
curtailed at the discretion of the appointing authority.

V) The Headquarters of Sri Joynal Abedin will be for the
present at Song & Drama Division, P.D. Challiha Road, Guwahati-
781003.

3. The appointment will further subject to:-

i) Production of certificate of fitness from competent
authority, Civil Surgeon/District Medical Officer,

ii) In accordance with the Rules in force in regard to
recruitment of service under the Govt. of India:-

a) No male person who has more than one wife living or who
having spouse living, marries in any case in which such a
marriage is void by reason of its taking place during the
life time of such spouse, shall be eligible for appointment
to the service, unless the Govt. of India after being

Goy o] Baedds
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satisfied that there are special grounds for doing so
exempt any male person from the operation of this rule.

b) No female person who marriage is void by reason of the
husband having a wife living at the time of such marriage
or who has married a person who have a wife living at the
- time of service, unless the Govt. of India after being
satisfied that there are special grounds for doing so,
exempt any female person from the operation of this rule.

The offer of appointment is, therefore, conditional
upon his/her satisfying the requirements mentioned above
and to his/her furnishing to this Division a declaration
asked in Annexure to this memorandum along with his/her
reply. If, however, he/she does not satisfy the above
condition and desires to be exempted from the operation of
the above mentioned rules for any special reason, he/she
should make a representation in writing in this behalf
immediately. The officer of appointment would in that case
be treated as cancelled and further communication will be
sent to him/her in due course, if upon consideration of
his/her representation it 1is decided to offer him/her

- temporary appointment of Stenographer Grade- III in the
Song and Drama Division.

iii) Taking of an oath of allegiance/faithfulness to the
Constitution of India or making a solemn affirmation to that
effect in prescribed proforma:

iv) Production of the following original documents/certificates
along with two attested copies of each:-

a) Educational Qualification,

b) Certificate of age,

c) .Character certificate in the prescribed proforma from
two Gazetted Officers duly countersigned by Dist.
Magistrate/S.D.M.

d) Certificate in the prescribed proforma in support of
candidates claim to belong ST/SC/OBC.

4. If any declaration given or information furnished by Sri
Joynal Abedin proves to be false or if he/she is found to have
- willfully suppressed by material/information, he will be liable
to removal from service and to such other action as Government
deem necessary.

5. If Sri Joynal Abedin accepts he offer on the above terms and
conditions, he/she should communicate his/her acceptance or
report to the authority mentioned in Para 2(v) above immediately
and in no case later than. If no reply is received or the
candidate fails to report for duty by the prescribed date, the
offer of appointment will be treated as cancelled.

6. No traveling allowance will be allowed for joining this

appointment.
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sd/-
(SURINDER MOHAN)

Deputy Director (Admn.)

Sri Joynal Abedin

S/o Md. Kamor Ali,
Vill- BandhalPara,

P.O & P.S. -Bilasipara,
Dist- Dhubri (Assam)

Pin-783348.
Copy to:-
1. Pay & Accounts officer (Through Dy. Director, Guwahati)
2. Personal file of Sri Joynal Abedin,
3. Deputy Director, S & DD, Guwahati Center.
4. Guard File (Adm. I Section)
5.

Computer cell, S & DD.
: sd/-
(SURINDER MOHAN)
Deputy Director (Admn.)

Gy )t l
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+  Deputy Direcltor, 4&lD, Guwaha{? %engre,
1. Guard File (Adm.1 Jection)
5. Cowmputer Cell, o&LD,

( SURINDER MOHAN )
Deputy Director {Admn.): .
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Song and Drana Division - ‘

Vinistry of Information % Brozdcarting
EATREER

€30 Complex, Lodhi Ro ag,
Kew Delhi-110003.

Dated the March | y 16S7 .

el
et
*=' QoRDER '
' ) Central Administrative Tribuna
shri Joynal Abedin is appointed to tre post | .
of Stenographer Grade III ( Group 'C' Non-gaze tted) } 3 JUN ng
carrying a scale of pay of & 1200-30-1560-EB-40- |
5040 on temporary basis w.e.f. 16th February, 1995 WS
( FN ). } uwahati Bench -
2. On his appointment to the post of stenographer

Crade III, Shri Joynal Abedin 1s posted at Guwshatl
Repioral Cerntire of the Divisior. ' '

3. shri Joynal Abedin, Stenographer Greade I1I
will be on probation for a period of twd years
w.e.i. 16th February, 1956.

( Surirder lMohan )

YT?/—‘_ ' | Depum'DirecuniAdmn.)

dhri Joynal Abedin, Sterographer, Song and Draaa
Division, Guwahati Regiohal Centre, ‘ o
= 2. Deputy Director, S&DD, Guwah=ti Regional Centte. - i
gu/ Kis Nomination folder received from the Staff

gelction Commission and Medical Fittness Certifi-

cate, Two Character Certificates etc.(in original)

are enclosed for necessary record in his Service-

Book/Personal file. : :

The Pay and Accounts officer, Doordarshan, Guwahoti.

personal file of ghri Joynal Abedin.

P.A. to Director, S&DD.

Guard file/ Stock file (Admn.I).

( surinder Mohé}\'\x¢w\/
Deputy Director(admn,)
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No. 4-31016/2/ 2000~ Adaz., I
Song and Drama Division
Ministiry nf Information & Broadcasting
2222 X . '

CG0 Complex, Soochra Bhawar,
Lodhi Road, New Delri-110C02

Dated the 13th Julv, 2n01.
OFFICZ  ORDER '

The competent authority is vleased to terminate the
prodbaticn period and alsc to appoint the following 3Steno-
granheryGrade III, Song and Drama Division, in substantive
capaclity from the date shown against eachs- '

S.No. lanme Date of Date of Present |
te rmina- avvointe nlace cf ‘ £
tion of ment in Dosting. *
orobatl- the '
on S substan-
ne riod. tive
‘ capacity, i
1. Sh. Nirmal Kuaar 29,8,1997 29.8.1993 Lucknow
2, Ms., K,B.sSuja devi 30.1. 1998 30.1.1998 Bangaiore
\,}./’Sh. Jaynal Abedin 16, 2, 1998 16, 2. 1998 Guwahati
4, Ms, Charul 24,10, 1998 2k, 1G, 1998 Delhi :
_ Regisn,
5. Sh. Yoginder Soni 06,04, 2000 06,04, 2000 Bhopal.
-~ 6. Sh, Kamal Rawat 064,05, 2000 04,05, 2000 Chandigari
7. Sh. Pankaj Kumar 01.07. 2000 01,07, 200N Delhi.

e iy S

( K.L.DAS )
ADMINISTRATIVE OFFICER

- Copy tos=
e All individuals concerned,
2. All Officers at Hgrs./Regional/Sub=-Centres,
3 Personal file of all concerned, '
4, All Pay & Acoounts Officor concerned( Through DD, concern=c), .
Z. PA to:.Director,s&CD.

Guard file (Admn, I Se=ction),

AT

( K.L.DAS5 ) R ITE T ST
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NOTIFICATION
New Delbi, the 29th Scptember, 2005 _ .
G.S.R. 359 —p exercise of the powers conferred by the proviso (o article 309 of the Constituq’on and in
© supcersession of the Press loformation Bureay {Group *C posts—Hcadquarters) Recruitment Rules, 1989, the Press
Information Bureay (G “C” poss—Eastern Region ceruitment Rules, 1989, the Press Information Bureag {Group:'C’

Centrai Adminlsmﬁva Tn’bun;;
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recruitinent to the posts of S(cnographcr in the Ministry of Information and B

Headquarters, Regional ang Branch Ofices, namely .

1. Short title and commentcmenl.~(‘ 1) These rules may be called the Ministry of Information ang Broadc:usu k

Press | nformation Bureay's Headquaners, Regional ang Branch Offices Stenog
Recruitment Ryjes, 2005 v '

2. Applicaliun.w’rhc.‘w riles shal apply ta the POSIS specificd in column 1 of e Schedule Mnesed hereto.

3. Number of POsts, classification and scale of Pa¥.—The number of posts, their élassi!icaﬁbﬁ and the scale of
Pay attached thereto shail be 3¢ specified in columns (2) o (4) of the saig Schedule L
4. Mcthod of recruitment, age limit, qualificatiops €tc.—The method of recruitment, age limit, ciuali.f‘mxiom
- and other Mmalters relating to the said posts shall be As specified in columns (5) 1o (14) of the aforesaid Schedule,
5. Disqualification.—No person, o

(a) who has cntereqg 1010 or contracted a marriage with 3 person having a spouse living; or

{b) who, having 3 spouse living. has cntered into of contracted 3 marnage with any person,
shall be chgible for appointment (o any of Vhe sy post -

Provided that the Centra Governmen mav.al satisfied that such harnage is permissible under the personal law
applicable to such person and the other party to the marriage and that there arc other gronnds for o doing, exempt any
Person from the operation of this ryle, o

6: Power to relax.—Where (e Central Government is of the opinion thay y is necessary of expedient so to do, it
. hay, by order and for reasons to be recorded 1y writing, relax any of the Provisions of these rules with nspec '
class or calegory of persons, ' SRR R '
7. Savings.hNolhnq: ENese Tules shy affect resenvatons. relayayon of age limit any other concessions
required fo be provided lor the Schednled Castes, the Scheduled 1 rbes, l:.\-_scn-'lgtcnmn.nnq other special ctegonics of
PLTsons inaccordance wig, the orders 1sened by the Central Government from tme (o time 1 this regard. '

SCEDULE |
Name of .. Numberof Classificanon Scale of pay Whether Whetlier béni:ﬁip(éddc‘q
post " Pposts sclection post years of § c¢ admissi-
. - or non-sclection  pje urider Rale' 30 of the
post Central Civil' Services
(Pension) Rules, 1972
M.\‘M\“‘w‘__w‘\ ...... \“MNN
. 2 L 3 6
l. Sicnographer 9+ (2005) General Centryy Rs. 3500-175. Sclection . Notapplicable
Gradel *Subject (0 Service, Group 00 L
variation ‘B, Non -Gazetied, -
dependeny Not-Mimsteria)
on ‘

- workload. : o ——
M___\%M_ﬁ._ e B e

\_’\___ e e e e \_.x._g\‘__ __...—h--—)--_..\__‘..-.h
Age limit for diregt TCCruits - Educational anqd other Whether age cdu- Pcnod-.of
' qualifications required cational qualifications . Pprobation,
for direct recruits prescribed for direct iran)v -

recruits will apply in *

e the case of promotees - :
"“\A - \NMHMM
Not applicable o Not applicable ' Not applicable - Two vears

°

raphess (Grade-|. Grade Il ang Grade I} ,\




ethod of recruitment svhether by
" direct recruitment or by promotion
"~ or by dcputalion/absorplion and
perecatage of the posts to be filled
various methods

Y

n
Promotion

Promoti

Stenographer Grade [1 mn
Press Information Burcau's Headquarters, Regional

threc v

" - P - . N‘,
. In case of fecoutment by promotion or deputation o7
from which promotion or deputation or absarption to be made

3 Jun 2009 ¢

uwahati Bench

o T ﬁ“\f}",
Central Administretive Tribunal

;{)sorpzioh. grades

on:

the pay scale of Rs, S000—8000 working in the
and Branch Offices with
11s” regular service i the grade :

here juniors who bave completed their qual ifying or cligibility SCrvice

are being considered for promotion. their seniors would alsobe Considered,
provided they are not short of the requisite qualifying or cligibility service

by more

than half of such qualifying or cligibility service of:two ycars,

whichever is less and have successfully completed their probation period
for promotion to the next higher erade along with their iumors_ who have

already completed such qualifying or ehigibility service,

R e

1fa Depanimental Premotion Commitice cxists. what ss its

composition?

°

13

Group *B" Devarimeatal Frorasiinn Commives”™
+ (for coasidering promotion) consisting of ;—

Circumstances in which the Usiion Public
Service Commussion s 1o be consulted in
making recrwtment '

Consultation with Unjon Pnb!ib--Scwice
Commission necessary for amendmeny/

i’ Scni{;:‘;“diﬁcr.a:P‘.;r.cipaljru’cmu::icaC.‘}";cc: Chiimman Slanation of uny erovision of thage
~ or Additional Principal Information Officer nilcs.
(Administration) _
2 Assistant Principal Information Officer ~Member
- (Administration) N
3 Under Secrctary, Ministry of Informatonand  —Member
Broadcasting (dealing with Press Information
Bureau) .
4 AnOfficer belonging to Scheduled Caste or
Scheduled Tribe at the Under Sceretary Ievel —Member
] 2 ) 4 5 o
_ 2”; Steno rapher 19*(2005) General Central Rs SO00-150. Sclection Not applicable
P € , *(Subject to Service, Group W)’J‘Jﬂ'\‘
_ )xu— variation ‘C, NOtl-Gazettcd/
. . dependest on  Non-Ministerial
T workload)
7 % ) 9 w
Not applicable Not applicable Not applicable Not appl\i_ycéb}!f_: ’
1t 12

Hundred per cent by promotion, failing
which by deputation. _ »

Promotion ;

From amongst Stenographers Grade 1T in the pay scalc of Rs. 40()0~ll’)0~60_00 B



~ 8 et AN
4 Guwahati Bench
V4 . .
working in the Press Information Bureay's Headquarters, Regional andg.
OfTices having cight years® of regular seevice in the gfade. .
Deputation.—From amongst the officers holding equivalent or analo k. -
posts 1 the pay scale of Rs. S00). 150-8000 with thice year’s regular servik,
3 ‘ 1 the grade. . X
Note 1.—Pcriod of deputation in another ex-cadre post held immediately
» including period of deputation preceding this app‘oihlmc-m_ 10 the same
organization shall ordinarily not exceed three years.
Note 2.—The maximum age fimit Tor appointment by deputation shall be not
exceeding fifty six years as on the closing date of receipt of application, .
13 ) 14 '
Group ‘C’ Departmaental Promotion*Committee Not applicable
: consisting of ;—
1. Scaior Additiona) Principal Information Officer  —Chairman
or Additional Principal Information Officer
A Am;nimmh\n\
Administration)
2 Assistant Principal Information Officer ~-Member
(Administration)
3. Under Secrctary, Ministry of Informanon and ~Member
Broadcasting (dealing with Press | nformation
Burean) L
4. UnderSccretary belonging to Scheduled Caste
o . ... - orSchedulod Tribe —Member
| 2 3 T , s
:‘__:‘_S_g{_mgnlper—~ 214 205 - General Central Rs 4000-100- Diroct Recruitment
Grade Il *Subject 10 Service, Group 'C* e T through Staff Selection
— - variation ~ Non-Gazetied, - Coinmission
dependent on Non-Ministenal B
. workload.
G 3 3 , g
Between 18 and 25 years Not applicable (a) Matriculation or cquivalent Not "
(Relaxabic for Governmient scrvants examination passed from 3 applicable
upto the age of 40 years in the casc : recognised Board or Universi 1y
of gencral candidates and upto 45
yearsin the case of candidates : () Speed of 80 words per minute
belonging to Scheduled Casles in Shorthand and 30 words per
and Scheduled Tribes in accordance

minute in typing in English,
with the instructions issucd by the -

Central Government from time 1o time.

Note 1 : The crucial date for deterinining
the age limit shall be the closing datc for
.. Feceipt of applications from candidates
(except for the closing date prescribed
for thoscin Assam, Mcghalaya, Arunachal B :
‘ Pradesh, Miz Manipur, Nagaland Tripur, ' !
Sikkim, Ladakh Division of Jammuy and Kashmir :
State, Lahaul and Spiti District and Pa ngi
Sub-Division of Himachal Pradesh, the Union .
Territories of Andaman and Nicobur Islands L.
and Lakshadweep). » .
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The crucial date for

e 2
ficaninig the age limit in the case of
indidates from Employment
change shall be the last datc up to
hich the Employment Exchange is.

|
L Uwahati Banch

|

ked to submit the names.
0 . . N 12
¥O yTars Hundre('i"p;et cent by direct recruitment Not applicabie
13 14
epartmental Prumotion Committee (for considering cases for confirmation) Not applicable.
msisting of : '
{B Headyuarters

Deputy Principal Information Officer or Director Public Relations (Admw.) ~Chairman

Assisinni Princpai indvnnabon Gilcer (Aduu)
Under Secrctary, Ministry of Information & Bro: ldwl'lllll}, (dcaling with
Press Information Bureau)

&glonsl Offices
handigarh
Information Officer, Press lnfom\anon Bureau. Chandigarh
) - Assistant Station Ducctqr. AllIndia Radio, Chandigarh . ... ..

'- N
i 1 | Offiées of the Rank of Assistant Information Officer or Administrative
"1 Officer, Press Information Buteau, Chandigarh

Wumbaa
[ lnformauon Officer, Press Information Bureau, Mumbai

L Senior Administrative Officer, Doordarshan Kendra. Mumbai

). Officer of the Rank of Assistant Information Officer or, Administrative
Officer. Press Information Burcau, Mumbai

Kolkata
I Information Officer, Press Information Burcau, Kolkata
1A Assistant Station Director, All India Radio, Kolkata

3 Officer of the Rank of Assistant Information Officer or Administrative
Officer, Press Information Bureau, Kolkata

Chennai
L Infonnation Officer, Press Information Bureau, Chennai
2’ Assistant Station Dircctor, All India Radio, Cheunai
3 Officer of the Rank of Assistant Information Officer,
Press Information Bureau, Chennai
Bhopal
1.  Information Olﬁccr Press Information Burcau, Bhopal
2 Senior Adxmmslmuve Officer, Doordarshan Kendra, Bhopat

3 Officer of the Rank of Assistant Information Officer or Administrative
Officer, Press tnformation Burcau, Bhopal

——ivietnint

—Mcmbxer

L henrnwn

~—-Member

—Mcember

—Chaiyman

~Member

—Member

—Chairman
—-Member

-—Member

—Member

;——Mcmbcr

—Chainman
—Mecmber

—-Mcmber
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. — e
! Lucknow ‘
i l. Information Officer, Press Information Burean, Luck ow --Chairtan
, 2 Senior Adntinisteative Oflicer. Doordarshan Kendr, Luckniow —-NMember
R OfTicer of the Rank of Assistant Information Officer or Admmnstrany ‘.
Otlicer. Press Informanon Bureau, Lucknow - —Member
Guwahati . ' ‘
1. Informalicn Officer, Press Infermation Bureau. Guwahayi -~Chairnnn
2 Senior Administrative Officer, Doordarshan Kendra, Guwahati -~ - —Member
1 OfTicer of the rank of Assistant Information Officer, v
Press Inforination Burcau. Guwahat ~-Member
Hyderahad o '
i Information Officer. Press Informaton Bureau, | I'.'dtrﬂhnd --Cletrnm
2 Senior Administrative Officer, Doordarshan Kendra, Hydcrabad - -Mumbee
R Officer of the rank of Assistant Informatton Oficer or Administrans e
Officer, Press Information Burenn, - aonabad Vomnte
ING. 254°2003-Press)
18 RICHARDS. Under Secy

e i o
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8 Subject:  Recruitment Rules for the pest of Stenographers (Grade LTl and III) in PIB after
¥ restructuring of cadre of Sienographers in Non-Sccretariat offices.
In accordance with the Ministry of Information and Broadcasting, Press Information
Bureau’s Headguarters, Regional and Branch Offices Stenographers(Grade-1. Grade-II and Grade
TIT) Recruitment Rules, 2005, the revised distribution of stenographers Grade-1, Grade-II &
Grade-IlI posts after Testructuring of the cadre is as under :-
¥ 1 S. No.; Dost ' - | Scale of Pay | Number of posts I\lumber of posts ‘i
~ ! , _ ' (In'Rupees) i Before i After ’
.- : : restructuring ',resl‘tucluring
| 01 | Stenographer Grade-1I1 | 4000-100-6000 40 21
02 | Stenoprapher Grade-Il | 5000-150-8000 9 194 |
[ 03 Stenngrapher Grade-I _15500-175-9000 i - 9 L
| Total ! 49 - 49 J

*One post each at PIB (11Q), Jammu. Srinagar, Shimla, Indore, Kota, Kanpur, Varmasx, 'S_hi!lcmg,
Imphal, Aizwal, Agantala, Gangtok. Port Blair. Vijayawada, Hyderabad, Kochi, Madurai,
Nanded, Panaji & Rajkot.

#0ne post ca‘bh at Chéndigarh. Snnagar, Jalandhar, Jaipur. Lucknow, Pamfa‘,‘:‘(}uwéhaﬁ (2),
Kohima, KolKata(2), Bhubaneswar, Bangalore, Chennai, Mumbai(2), Pune. Nagpur and
Thiruananthapuram. | o '
@ ~One post"each at Chandigarh, Bhopal , Lucknow, Guwahati, Kolkata, Hydrabad, Chennai,
’ Mumbai. and Ahmedabad. - ‘
Yo This resfmc'furing has become effective from 29.09.2005, the date of pu!;ili‘cation o{’!he
said Recruilment Rulcs in the Official Gazee. ’ -

Encl.  Revised RRules for Stenosraphers, ‘ lgv' '
g Qmw 0

- (Parkash Kaur)
Assistant Principal Information Officer

All Regiona\Branch Offices.

Fay and.Account Office)MS) MO I&D.
Cash /Budget Sections.

. Guard File/Reference Folder.

W‘v&. A

do W -
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/ ) d\, ’ . Song and Drama Division :
< v \)/B( Ministry of Information and Broadcasting -
’ S Vp/‘//‘P Soocha Bhavan, Lodhi Road.

F188
7. OF \NDW, WINISTRY OF V &

ARD DRALA oiViISIoN
SONG !
GUWAIATE CENTRE

RECEPT HO
DATE

e

In
v

— 3y — Auusxvﬁf

\

N

\O No.A.Z]UZZ/IK)K-.A\dmu.l

New Delhi-i HN:’JH}

Dated the IFebruary 26, 200%
-

Sub : Seniority list in the grade of Stenographer. Gr. Hlin
Song and Drama Division as on 1.1.2008

A copy of seniority list in the grade ofS(renographor Cirade
M in Song and Drama Division as on 112008 is enclosed. 18
requested thar (he copy of SCNIOTILY  fist meant lor the officiy)
concerned may Kindly e issued atier obtaming  datey receipt. In
case any discrepancy s tound the same may be brought (o (e
notice of the Hqrs immedialely but not later than 10.3.2008 faiting
which the semority list under reference will pe lreated as final.

Lncls - As lll)ﬂ\.'c‘, 1U"D/ .

(Dr. 4! Kulsange)
Deputy Direcior (Admn)

Copy to

1. Al Deputy Direc(or/.t\ssislam Directors at cente

rs alongwitly a
copy of the inter-se~seniorily list meant for the

individual

2. Each individual concerned.

3. Al Officers at Hqrs or'S&DD, New Delhi. s
4. P.A 10 Divector, S&DD.

5.

Guard file (Admin.l Section)

(Dr. W7 - Kulsange) -
Deputy Directoy (Adin)

e RS

esifre

Aywrd 9 JUN 200
/l—Jle‘ . | et Sradts

- - ¥ = < T A;
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Central Administrative Tribunal

~

?

Guwah@i Bench
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SENIORITY LIST OF QTF'\OGRAI’HER GR.HI lN SONG AND DRAMA DI\’

ffgggﬁ

Song and Drama Dmsmn o 6)0

Ministny oflnformaucm & Broadcasuno

1510‘.\' AS ON 1.1.200

Sr. | Name of Officer i Date of Date of regular Whether - Place of !
No Birth Appointment “belongs | posting '
i To the grade to SC/ST/OBC
i :
: : : .
1 Smt M Vaijenthi { 05.04.1960 16.08.1983 Neither [ Chennai |
2 Smt Sharmila L 14081968 10.12.1990 Neither [ Dehi !
3 ‘Sh Nirmal Kumar | 15.02.1967 | 29.08.1991 Neither | Lucknow
4 9t KB Suja Devj 1 16.05.197] 30.01.1996 OoBC . Bangalore
SHri Joynal Abedin ~ | 05.07.1970 16.02.1996 o~ | Neither 1 Guwahati v}
6 | Smt Charul 22.07.1975 24.10.1996 OBC .| Delhi
[ 7| Shni Yogender Soni 18.02.1971 06.04.1998 OBC Bhopal
8 Shri Kamal Rawat 14.07.1977 04.05.1998 Neither Chandigarh
9. Hari Oraon 04.10.1973 13.09.1999 ST Ranchi
(Dr.N& .
Deputy Director (Admp.)
ST
Contrat Administrative Tribunal
§ Jun 2003
Fraradls
) uwahati Bench
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Ministry of Fersormel, Pyublic Grievances nnd Pensinns
(Department of Personnef and Training)

o | | North Block, New Delhi 110001
A , ' ﬁf,‘\‘ugusr 9. 1999

Clrrnqe Mesoranpiiy
—_— .

The Figy Central Pay C(nm_nlsksiou in its Report has

relating (g (he Assured Career Progression (ACP) Scheme for ¢
employees ip a)) Ministri.c‘n/l)eparuﬁcnls. The ACP

o deal with (he problem of genyjge stagnation and hardship faced by the un oyees due 1o Jack
of adequate promotional avenyes. Accardingly, afer careful considcréiip’fi.i “has

by the Government (o intrthdiice 1he ACP Scheme fecommended by the Filth Centrai ‘Pay

Commissioy with certain modifications ug indicaled hereunder:-
. -
}

2. Gﬁﬁl&\mdﬁﬁ'iﬂmﬁ o

2.1 In respect of Group ‘Ar Central services ,(chhnical/Non-chhnicaJ), RO -financial
upgridation under (e Schemie ig being Proposed for the reason that promotion jq their case must
be carneq. Hence, it has beey decided that there shall be no benefits under the ACP Scheme (or
Group ‘A’ Central services (T'cchnical/Non-chhnical). Cadre Controlling Authorities in their
case weuld, however, continue to improve (e promotion prospects ig organisa(ions/cadrcs_ on
functional grounds by way of organisationy] study, cadre review, etc, as per prescribed norms.

I SROUP B ANp SERVICES/POSTS AND ISOLATI;D_

FUSISIN GROUP 4y, gy, v ND ‘D' CATEGORIfS e

slagnation cither iy 4 cadre ot in g isolated post, Kecping‘in view all relevan factors, it has, _
therefore, been decided [, Erant iwo flnancy, ony [as fecommended bx the Fifth .
Central Pay Commission any also imaccordance with the Agreed Settlement dated September 11,
1997 (ia telation lo Group 'C’ anq 1y’ cmployees) entered jnto with the Staff Side of the.
Nationa| Counci] (JCM)] uader the ACP Schieme to Group ‘B', ‘C’ and ‘D’ employees on .
completion 0f 12 years and 24 yeqrs (subject to condition no.4 in Annexure-[) of regular service |
" respectively, Isolated posts g Group ‘A", ‘B < and ‘D’ categories which ‘have o
promotional avenyes shall also qualily for simjlar benefits on the pattern indicateq above.
Certain Categorics of cmployees such as casual employees (including those with {emporary
/ status), 1d-hoe and conlract (:r]aplqm;sjhlanQLqunlx'fy (or Qc_ngﬁls__umi;r.mc_afg[gsgig Scheme.

Grant of financial Upgradations under (fe ACP Scherne shall, however. be subject’ 1o the

conditions mentioned ip Angexure-|. WW o
——=ens R I B i m&ﬂi&wi,
.| Centrai Administrative Tribuna |+ --2/-
Ahurd <

> Joy_g00-—|”

i
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2 Regular Service for the puspose of the ACP Scheme shall Le intcrpreted fo mean the

rligihivity carvice counted (or 1egular prornoton in terms of relevant RecruitmenuScrrice Rules.
1 Tatraduction of the ACT Scheme should. however, in no case affect the norreal (regular)
ntometional avenues available un the basis of vaczncies. Attempts needed to imptove: promotion
prospects in organisations/cidres on functional grounds by way of viganisational ¢ludy, cadre

reviews, efe as per prescribed nonns should voi be given up on the greund that the ACP Scheme
has been introduced. :

5. Vacancy bascd repular promotions, as distinet from financial upgradation under the ACP

Schenic. shall coatinue to be granted after due screening by a regular Depantmental Promotion
Commidee as per refevant mifes/guidelines.

6. SCREENING COMMITIER

6.1 A departmental Seeening Comiraittee shall be constituted for the-purpose of processing
the cases for grant of benefitswoder the ACP Scheme.

6. The camposition of the Scicening Commiltee shall be the same as. that of the DPC
presciibed under the relevant Recruitment/Service Rules for regular promation to the higher
grade o which financial upgradation is to bs granted. However, in cases where DPC as per
the prescribed rules is headed by :he Chairmea/Mcember of Uie UPSC. the Screening Committee
under the ACP Scheme shall, instead, be headed by e Secretary or an officer of equivalent rank
of th: concerned Ministry/Depattment.  [n respect of isolaled posts, the coraposition of the

Screening Committce (with modification as noted above, if required) shall be the same as that of

th: DPC for promotion to analopzns grade tn that Ministry/Department.

.

6.3 Inorder to prevent opsration of the ACY Scheme from resulting.into undue strain on the

administrative machinery. the Screening Commillee shall follow a time - schedule ard mcct.tWioc
in A linancial year — prefisrbly in the (I(si weel; of Janvery and July {or advange processing of
the cases.  Accordingly, cases reaturing during the ﬁrsl;[;alf (Aptil-Seplember) of a parflcular
finarcial vear for grant of Lenefits under the ACP Scheme sball be taken up. for consideration by
the Ccreening Comumittes meeting in \be first week of January of the previous financial year.
Similarly. the Screening Corumitize meeting in the first week of July of any financial year shall
procass the cases that would be maturing during the second-half (Octaber-March) of the same
financial year. For cxample, the Scresning Comnmiltee meeting io the first week of January,
1992 wauld process the cases laat weuld attain maturity duriog the period April 1, 1999 to

September 30, 1999 and the Sereening Commitice meeting in the first week of July, 1999 would

proczss the cascs that would snature during the pedod October 1, 1999 to March 31, 2000.

1
6.4 To make the Scheme oteratiounal, the Cadre Controlling Authorities shall conslitute the
first Screening Committee of the current Gnancial year within a ronth ook the date of issue
of thesc instructions to coasider the cascs that have already matured or would be naturing upto

Marzh 31, 2000 for grant of benafits under the ACP Scheme. The next'Sczeening Commitice
shal” he vanstituted as per the time-sclizdule surgested above.

, el

3 L —
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7.

Ministries/Depattments are advised to explore the pussibility of effecting savings so as

2 minimise the additional fivancial commitment that introduction of the ACP Scheme may.
IR ‘ '

8. The ACP Scheme shall become operational from the date of issue of this Office
Mcmorandum. ’

Loy

9. In so far as persons serving in the Indian Audit and Accounts: Depaﬂments are

concerned, these orders issue after consultation with the Comptroller and Auditor General of
India.

10. The Filth Central Pay Commission in paragraph 52.15 of its Report has also separately
recommended a “Dynamic Assured Career Progression Mechanism” for differ¢nt streams of
doctors. It has been decided that the said recommendation may be considered separately by the
admiristralive Ministry concemned in consullation with the Department of Personnel and
Training and the Department of Expenditure.

i Any interpretation/clarificalion off doubt as to the scope und eaning of the provisions of

the ACP Scheme shall be given by the Departrnent of Personnel and Training (Est:ublishment-D). -

12, All Ministries/Departments may give wide circulation to these instnictions for guidance

of all concerned and also take immediase steps to implement the Scheme keeping in view the
ground situation oblaining in scrvices/cadres/ posts within their administrative Junsdxctxon

(3. Hindi version would follow. | A
(KK. JHA)
Director(Establishment)
To
1. All Ministrics/Depmtments of the Government of India '
2

President’s Secreturint/Vice President’s Secretariat/Prime Minister’s Office/
Supreme Court/Rajya Sabha Secretarial/Lok Sabha Secretariat/Cabinet Sécretarial/
UPSC/CVC/C&AG,/Central Adrninistrative Tribunal(Principal Bench), New Delhi-

3 A3 altached/subordinnte offices of the Ministry of Personnel, Public
Grievances and Pensions

Sceretary, National Comunission {or Mmontles E
5. Sccretary, National Commission for Scheduled Castes/Scheduled Tribes
6. Secretary, Staff Side, National Council (JCM), 13-C, Ferozeshah Road, Mew Delhi
7. All Staff Side Members of the Mational Council (JCM) '
8. Establishment (D) Section - 1000 conies

;3 Jun 2009
!/
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ANNEXURE:T |

. CONUITIONS FOR GRANT OF BENEFITS -,

UNQER THE ACP SCHEMIZ — "~ XL "f lbbJ 9N S AL
‘ B i '7"': soiane Lpite Huses

. The ACP Scheme envisages merely placement in the higher pay-scale/grant of ﬁnancxal
benefils (1 (through financial upgradation) only to the Government servant concerned on pcrsonal

basis and shall, therefore, neither amount to functional/regular promohqn nor Evould, rsquxre
creation of new posts for thc purpo c;

[ Y] A T
R v ohig sy )u';m”'-u‘fl (1? ‘,HIV‘TH” 'gpv—rlnq'\gm {) ,d
’ MR ETRED TIPS RS P
2.

The lng,hcst pay scal( upto wiuch Lhc ﬁnancxal upgradatxou under the Scheme shall be
available will be Rs.14,300-18.300. Beyond this level, there shall be no financial upgradation
and lnghcr pos(s shall be filled slnctly on vncancy bo,scd promouons, LT

3. "[hc ﬁnancxal bcncﬁls undcr lhc ’ACP Scheme ‘shall be grantcd from ‘the date of
comp]cnon of the eligibility period pre scnbed undcr lhe ACP Schcmc or from the date of -

Vot " crat

l’("{r‘ ')4 u{"'[) 11:‘3':'

R TR R Colateripa gt e,
-issuc of these mstmcuons whxchcwms later; a SOt sl SIS

"if"'“"“"i".‘.] *5,; Y q-:(! st

4. The first financial upgradatxon under the ACP Scheme shall be al!owcd after 12 ycars
of rcgular service and the sccond upgradation after 12 years of regular service from the date of
the first financial upgradation subject to fulfillment of prescribed conditions. ‘In other words, if
the first upgradation .gets postponed on account of the cmployce not found fit_or due to
dwp_@ml%ﬁ elc this would havc oonscqucntxal cﬂcct on Lhc sccond upgradauon
which would also get deferred nccordingiy, i SRR RTTRE ;“)4 gz b

AR I [
Jroent ~,
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5.1 Two flnanclal upgradutxons under the ACP Schcmc in the cntim Govgmment service

career of an employee shall be counted against regular promotions (including in-situ promodon
and fas(-track promotior availed tarough Iimited departmental competitive examination) availed
from the grade in which an emplovee was appolnted as a direct recruit. This shall mean that two
financiel upgradations under the ACP Scheme shall be available only if no regular promotions
" during he prescribed ‘periods (12 and 24 years) have been avaxlcsi by an employee. If an
employee has already got one regular promotion, he shall qualify for the second financial
upgradation only on completion of 24 years of regular service under the ACP Scheme. In case
two prior promolions on tegular basis have already been received by an cmployec, no bene.ﬁl
under the ACP Schemn shall ucerue to him; 7 TR NG 0 emigqa st i ra
e s T A 145 Y i (338 gt gy !
5.2 Rcsu]mcy pcnods (leUl'u %rv1cc) for grmt of benefits under the ACP Schcmc shall be
counted from the grade in which an cmp]oycc was appomtcd as a direct recruit; *Tv/ ’.?{,: _
I)J ‘Dl"’ 0 ')/v,“l,vr \,:;Jun‘ e ‘~ .

6.
scniority-Cum-fitness in the case of Group. /D’ cmployccs, ctc.) for "grant . of financial

Fulfillment of normal pmm(mon norms (bcnch mark dcpartmcntnl ‘examination,

_uipgradations, _performance of such duties as axc cntmstcd to” the cmployees fogether with -
retentlon of old designations, financial upgradations as personal to the Incumbent'for the stated -
purposes and restiction of the ACP Scheme for financial and ‘cértain’ other benefits (House -
Building Advance, allotmesnt of Government accomumodation, 3dvances, etc) ?nly w;t.hout
conferring any privileges refated to higher status (e.g. invitation to ceremonial functions,
deputation to higher posts. ete) shall be ensurcd for grant of benefits under the ACP Scheme;

TR DR s —

LT
Ce_ntrai Adminlstrative Tribunal
9 JUN 2008 .

o ;}4 .
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1/ Financial upgradation nnder the Scheme shall be given to the next hizher grade in
adcordance with the existing hierarchy in a cadre/category of posts without creating new posts
N the purpose.  However, In case of isolated posts, in the ubsence of defined hicrathlcal
/" grades, financiel upgradation shall be given by .the Ministries/Departments gqnccmcd in ll}c -
1 immediately next higher (standard/comunon) prly;scaflcs as indicatcd"in Ammm:ll thiCh isin T
keeping with Part-A of the First Schedule armcxcﬁ to the Notification datcd September 39» 1997 s
¢ of the Ministry of Finance (Departnent of Expendilure). _Fcr instance, incumbents of isolated - '-.'3.',; %P
posts in the pay-scile’ S-4, 'as Indicaled in Anpexure-1L will be eligible for the ‘proposed two ’ﬂ"f—a'
‘financial upgradations only to the pay-scales S-5 and $-6. Finanvial upgradation on a. dynamic - ™7 *
basis (ic. without “having 1o creale posts  in the relevant scales of ipay) has.been -
recorrmended by the Fifth Central Pay Comunission only for the Incumteats of isolated posts
whick hive no avenues of promotion at all. Since financial upgradatiors undet -the ’Sc.hr:mc
shall be personal to the incumbent of the isola't;d post, the same shall be filled at its m.lgmal
level (pay-scale) when vacaled. Posts which are part of a well-dsfined cadre shall.not qualify for
the ACI" Scheme on ‘dynamic’ basis.” The ACP benefits in their casc shall be granted
conforming to the existing hierarchical s(ruc‘!urc only; .. i s e T v

. 5 2 v 2 pade g R .
RN s AT R S R e

. oot
ey
R R R L A LA

- 8. The financial upgradation under the ACP S(;hcmé [

shall .be purcly personal to the
employce and shall have 1o relevance to his yeniorily position. As such, there shall be no
additional financial upgradation for the senior employee on the ground that the junior employee
in the grade has got higher pny-scale und=r the ACP Scheme; '

9. On upgradation under the ACP Schewe, pay of an employee shall be fixed under the
provisions of FR 22(1) a(1) subject to ¢ mininium financial benefit of Rs.100/- as per. the
Department of Personnel snd Training Qffice Memorandum No.1/6/97-Pay.I dated July 5, 1999.
The finuncinl benefit allowed under the ACP $cheme shall be final and oo pay-(ixation benefit
shall nczrue at the time of regular promotion Le. posting against a functionsl post in the higher

. . . faieag ) Y b
gradc; - L tmE ey e A iEnes)
RPN I BN Tl TR TR '

g T L AR S LG D VT B

10.  Grant of higher pay-scale under the ACP Scﬁc;nc shall be condillonal to the fact lhgt an
employne, while accepting the sald benefit, shall be deeracid to have given his unqualified - -
accentages (of regular promotion on occutrence of vacancy subsequently. In case he efuses -

lo accent the higher post on tegular promotion subsequently, he shall be subject to normal - *"-" -

NESIEY R

debacment for regular promotion as prescribed fn the gensral Instructions in ll.\is Tegard.
However, as and when lic accepls regular promotion therealler, he shall become eligible ff"‘; t'hc v
second upgradation undet the ACP Scheme only after. be completes the rcqtfi.rcd cligibility
service;period under the ACP Scheme in that higher grade subject to the condition that -the -
period for which he was debatred for regular promotion shall not count for the purpose. -,I:'or v
examplz. if a person has got one linancial upgradation afler iendering 12 ycars ol regular service
and 1fter 2 vears therefiom if he refuses regular promotion und is consequently debarred for one
year anad subsequently he is promoted to the higher grade on regular Lasis aflor completion of ,
15 years (1242+1) of regular service, he shall be eligible for consideration .for the second
upgradition under the ACP Scheme only after rendering ten more years in addition-to two years

of service already rendered by tim afier the first financial vpgredation (2+1C) in t'hnt higher
prace i.c. aller 23 years (124+2+1.+10) ef 1egular service because the debarment period o'f. one
year cannol be taken into account toweydy the required 12 years of regular servize In that hlgh?r
grace:

J 5 Jun 2009

Taerel et
L___wa“ Bench



U 1 e maner of diccinliniryzpenalty proceedings.
Seierne shall Le subject ta jui

2rent of benefitg under lhcl ACP .
=S 20verming nommal promnotion. Such cases shall, thercfore, be - b
reenlated under the provisions of relevant CCS(CCA) Rulcs, 1965 and instructions thereunder;
12, “’Ihc proposed ACP Schem.e Coiilemplates merely placsment on personyf basis in the
highr:r,payvf;calc/gmnt of financiul benefits only and shall not amount to actual/functional 3 »
promation of the tmployces concrmed. Sinos orders regarding reservation in promotion are ' ‘
applicable only in the case of regular promotion, reservation crders/roster shall not apply to the
ACE Scheme which shall cxtend its benefits uniformly (o aj] eligible SC/ST employees also.

However, at the time of repular/functional (actual) promolion, the Cadre Controiling Authorities
shall ensure that al] reservation ordsrs are epplicd strictly: ' :

———— -

13. ixisting time-bound promclion schemes, includip
Mim'ntri:s/Dcpurtmems may, as per  choice, continye

calegoris of employees. However, these schemes, shall not run obncum:ntly with the ACP ' :
Scheme  The Administrative Miristry/Department - not tbe employces -- shal] have the

Oplion in the matter 10 choose betweea the two 5Chemes, j.e. existing time-bound promotion

scheme or the ACP Scheme, for various Categorics of employees. However, in case of switch-

over from thie existing time-bann promotion scheme to the ACP Schene, all.stipu'la'(io'ns (viz.

for promotion, redistribution of pusts, upgradation involving higher functional  dutics, etc) made

uoder the formey (existing) scheme woul4 cease to be operative. The ACP Scheme shall have 1o
be adopred in s totality:

8 in-situ promotion scheme, in various
o be operational for‘the concemed

4. 1n case of an employe declared surplus in his/her or
including unilateral transfer on request, the re

organisetion shall be counted along with his/he
the purpose of giving financigl uppradatinn y

15, subject to Condition Mo. d-above, in cases where the ctnployees have alreaq
4 yeare of regular service, with or without a promotion, the second {inagci
the seheme shall be granted directly. Funther, in order o rationalise unequal leve] of stagnation,
benefit of swiplus regular service (not taken into account for the first upgradation under the . T
scheme? shall he given at the “ubsequent stage (sccond) of financial upgradation under the ’

ACP Scheme as g gne time measure. In other words, in respect of cmployees who have already
rendered more than 12 years but less than 24 years of regular service, while the first financial
upgradation shall pe grunted immediately, the surplus regular service beyond the first 12 years
shall also be counted owards the next 12 vears of regular servics required far grant of the second
{inancial upgradating and, conscquently, they shall be considered for the sccond financial
upgradation also us and-when they coroplete 24 years of regular service withaut waiting for
e/ compleiion of 12 more years of regular service after the first fi

y completed
al upgradation under

inancial upgradation -already

| pranted under (he Scheme, . . S,

| 1,
(KK JHA)

Director(Establishmen t)

s asainad
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STANDARE/COMIAON PAY - SCALES

As per Part-4 of the. Sirst

{Derartme

ANNEXURE-TT

Schedule Annexed 1o fhz Ministry of Finance -

nt of Expenditure) Gezrtte Notification dated Septeinber 30, 1997 v

[REEERENCE PARA 7 0F ANNEXURE T OF THLS OFFICE MEMORANNUM]

\\

14300-400-18300

| S.iVo. l Revised pay-scales (Rs)

L. 51 2550-55-2660-60-3200

3 52 2610-60-3150-65-3540

RS 2650-65-3300-;0-3000

IS 1750-70-3800-75-3400
I 3050-75-3950-10-4530
. S5 3200-85-900

7 57 Ta000-109-6000
8 [ 53 4500-125-7000

9. 59 5000-150-3000
0. S0 5500-175-5000
Y R v 6500-200-10500
LSS ; 7450-225-11500

I ST 7500-250-12000

RIRRE | 8000-275-13500

5Ts 10000-325-15200
T{‘ S21 I 12000-375-16500
R VARN X 12000-375-18000

e o

|

guwahati Bench



*_L‘f”?_”_ ‘.Auwvmhq

No.A-32016/1/99-Adnmn |

Song and Drama Division
Ministry of Information & Broadcasting
aray e : -
of N aid aea® Soochna Bhawan.
. e o C.G.0. Complex.

Y.

‘”"",.,__.‘, ‘\(9'?;' S : Lodhi Road. New Delhi.

Dated: 07.05.2008.

-~ ORDER

In pursuance of Department of personnel Training O.M. No. 35034.§./99.

Cssti dated 09.08.1999introducing the Assured Career Progression Scheme for the >
Central Government civilian emplov'eec Shri Joynal Abedin. Ir. stenographer Gr.lll.

S&DDT Guwahati is granted 17 financial upgradation from the scale of pay of Rs.
4000-100-6000 to the scale of pay of Rs, 4500-125-7000 w.e.f. 16.02.2008.

On the upgmdation. pay of Shri Jovnal Abedin , Jr steno Gr.lI will be fixed
under the provision of FR 22 (I)(a)(1). The financial benefit allowed shall and no pavv
fixation benefit accrue at the time of regular promotion of Shri loy nal Abedin i.e
posting against a functional post in the lwvher grade.

}

T - [ (]

4—' _"-«‘a\ 1 i 4 ¢ \

(Dr. Vl]'ﬂamghman)~ *,T(
Deputy Director (Admn,) ' 71"

. Shri Joynal Abedin. Jr stenographer Gr.lil, S&DD, Guwahati.
2..Drawing & Disbursing Officer, S&DD. Guwahati-
3 Pay & Accounis Officer. Doordarshan, Guwahati.- N
4 The Service book of Shri Jovnal Abedin. » Sl
Ty
_ (Dr. Vi’jawl'raghm an)
: Deputy Director (Admn.) o
| CX ey
) N T Ty
sl - b

vt P it d
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~Sir,

-@_

The Deputy Director(Admn.) _ Date: 20.11.2008

Song and Drama Division S ﬁ S
Soochna Bhawan, CGO Complex ' Gentrat MmtnlMigu '
Lodhi Rodd, New Delhi
Pin- 110 003  Jun 2009
Subject: Discrepency in the pay scale on awarding ACP 2% mrerdte
IL uwahat: Bench

_ Qe d oS
— Ll AMNEM:E

i

- I have the honour to lay before you a few lines for your kind and sympathic
consideration please, that Sir, [ have been nominated by Staff Selection Commission (SSC)
after qualifving in the SSC Stenographer Gr.Ill competitive examination held in 1995.
Consequent upon the nomination by the SSC (copy enclosed) I had joined on 16.02.1996(F.N)
in the office of the Deputy Director. Song and Drama Division, Regional Centre, Guwahati
as Stenographer Gr.Ill vide S&DD, Hqtrs, Office Memorandum No. A-12011/1/95-Admn.]
dt. 11.12.1995 (Copy enclosed) in the pay scale of Rs. 1200-30-1560-EB-40-2040. After
my acceptance of joining I had been put in probation for a period of 2 years and formal letter
of appointment was issued vide order No. A-12011/1/95-Admn.I dt. 31.03:1997 puting me on
probation-for a period of 2 years. Accordingly the probation period was also terminated vide
Office Order No. A-31016/2/2000-Admn.I dt. 13.07.2001(copy enclosed) and the service
was regularised.  As per ACP scheme introduced by the Government of India for the
officials who does not get promotion in a period of 12 years is awarding him/her financial
upgradation putting him in the next pay scale to the post he/she has been holding . On

- completion of 12 years of sincere and dedicated service on 16.02.2008 I requested for first

financial upgradation as Stenographer Gr.III in the pay scale of Rs. 5000-150-8000.as the
same pay scale is being adopted in granting first financial upgradation to Stenographer Gr.1lI
in all the Central Government offices throughout the country.( circular enclosed). But on
completion of 12 years of successful service as Stenographer Gr.IlI, I have been given
financial up gradation from the pay scale of Rs. 4000-100-6000 to Rs. 4500:125-7000/-
which is in no way justifiable and reasonable. Ifall the Stenographer ‘Gr.III who,are being
nominated by SSC for the appointment to the post of Stenographer Gr.III; irespective of
their departments are enjoying the equal status in the country , I surprise, why the same is not
being adopted in my case. It is very distressing to find that on granting financial upgradation
in the purview of ACP scheme as Stenographer Gr.IlI I have been put in the pay scale of Rs.
4500-125-7000 in stead of pay scale Rs. 5000-150-8000, which makes disparity with the
pay scale to the other Stenographer Gr.IlIl enjoying through out the country.

It is therefore, my humble request to your kind honour to clarify and give
me a suitable and justifiable reply for the discrepency in my pay scale.

For this act of kindness I will be ever grateful to you.

Thanking you,

Encl:asabove (12 pges ) ",47“

Date: 20.11.2008 . .
Guwabhati. ‘ ,4&,\/0014 4 Stenographer,GrllI S&DD
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; IN THE CENTRALADMINISTRATIVE TRIBUNAL

| Filo n Court on, ;[//y/g»} GUWAHATI BENCH

- IN THE MATTER -OF_.-

L

song &P
M;m@ry B'OE oy Guwahgti

Com’t Chger,

. CentralAdminjstrativeTribunat C Shri. Joynal Abedin

‘\.‘

Guwahati Bench

AR =Rty

- Union of India & Ors. .~

IN THE MATTER OF

A UL

WRITTEN STATEMENT

J\\
3
o o Or1g1nalAppl1cat10nNo 108/2009

Respondents. -

| (l‘/( Dot | e Apphcant E
o = - Versus -

fon JES
| .5
~d
- °
-

Written statement filed by the Respondents Ne: ,

The humble answeri.ng respondents

submit their written statement as

follows :

1.(a) ~ ThatI Mukesh Sharma, Assistant Director, Song & Drama Division,

BSc,LLB

maA.,

~ AddL. Central G

t. Standing Counsel

ov
Guwahatj Bench (CAT)

‘Guwahati is swearing this affidavit on behalf of all the Respondents inthe

above case and I have gone through a copy of the application served on the

respondents and have understood the contents thereof. Save and except whatever
is specificially admitted in the written statement, the contentions and stateménts |

made in the application may be deemed to have been denied. I am competent

f__:

and authorlzed to file the statement on behalf of all the respondents

(b)

ctor
tant. D“e
SIStA®” o Division

t‘aB Govt. of 1ndla

The application is filed unjust and unsustainable both on n facts and



' Centrat Aém: nistrauve 17 pafaty

7 2doﬂf
oW o ' ' -2- |
|  Guwahati Bench
| o TR S
- (c) ~ That the appllcatlon is also h1t by the pr1n01ples of waiver estoppel- -
" -and acquiescence and liable to be dismissed.
N (d That any action taken by the respondents was not"sti'gr'natic'and

- some were for the sake of public interest and it cannot he said that the deeision
taken by the Respondens, against the applicant ha_.Ci ,suff¢f.¢"_1 f_tdm vice of
| illegality. | | | -
| L2 'Pre’liminary»submissions -

The apphcant Jomed Government service as Stenographer Grad

in the scale of pay of Rs. 4000 100 6000 0 on 16/02/1996. He has two promotlonal :

',channvelvsv,for the-promotlon (1) for the pOSt of Techmca‘l As‘s1stant-' in the
dpre-rev1sed scale of Rs.4500-125- 7000 and (ii) Stenographer Grade 11 carrylng |
. the pay scale of Rs. 5000- 8000 As per the provisions of the Assured Career_ .-
Progress1on Scheme introduced by the Governrnent in the _year”l 999 }and,_the '
N clariﬁcations received thereafter, if there are two promotional channels,' the pay
scale ofthe” lower post of promotional channel is to be granted. Copy of _releyan_t
.‘ | guidelines issued hy th'e Deptt. of Personnel & Training is attached asAnneXure- RI .. ’A |
There is also-an instruction to eliminate one promotionalb channel which has not
o | been done i'n_th‘e case of the category of the employees to which the Applic_ant |
vbelo.ngs..v Hence, as per the scheme, he was granted First F inancial upgradation

the pay scale of Rs. 4500-125-7000 which is one of the two promotiOnal channels. :

" ml;; oi; % ii“ér;gdﬁf n the ratio of 40 _il_O_g_g, the same has notybeen done in Song & Drama

Division where _the Applicant was appointed and posted. Hence, the pay sca_le

- granted to the Applicant is absolutely in accordance with the Scheme of 1'99‘9'.} :



Ministry of I & B Govt. of India
NER, (:uwahati

3

- 3. . That with regard to the statement”"”ad’e n paragraphs I 4 1 t0 4. 6 |

: and 10to 12 of the apphcatlon the answermg repondents beg to state that they _

based on legal-foun‘dation and as such the applicant’ is‘put to stricte_’St_prOOf i
_ vther’eof.» | |
4 : | That with.regard to the statements m‘ade in }para, 2&30f the .'
application' the ansVVering respondents beg to state that-no _’canseot}' actlon has
| accrn_ed to the Applicant and therefore the} question of the OA .nnde_r repty to be

within the jurisdiction of this Hon’ble Tribunal and limita_tion doesnot arise.

5. - That with regard to the statements made in para 4.7of the app‘lication

- the answering respondents beg to state that official at S1.No.1 t'o 4 has also been _

g - — <~

| granted the pay scale of Rs. 45 00-7000_on1y. No discrimination has been rnade |

to the applicant in this regard.

6. . . Thatwith regard to the statements made inpara:4;8 it is stated that

promotion to higher post is linked with the availability :of' Vac'ancy. No

discrimination has been metted out to the applicant. His case for promotion will

Sx

"do not admlt anythrng which is inconsistent with and contrary to the record and o

be considered in accordance with instructions of GO, subject to availabil‘ity of

vacancies.

7. That with regard to the statements made in para 4.9 to 4.16 of the
“application the answering respondents beg to state that the 'submis_siOns-’ma_de in

para 2 of this reply under the heading “ preliminary submissions"’“and‘_ other :

preceeding p‘ar‘agraphs covers reply to these paragrahps. Hence, the same- are

» D“g&tobemg repeated for the sake of brevity.

Song & Drama Division

a

= TN
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8 " That with regard to the statements ma'de in paras 5.1 to 5 6 of the

.eppllzi'cat'ion_'_ the answering respohdehts beg te state that't the 'sa.me"has'{ ét:féady.
heen replied/reiterated in the prelirrtinary submissions and 1n other preceedmg
vpara‘s. Henee,the same are not being repeated for the seke of hr“ev’i‘t’y‘ B
9. | o That V:With regard to the statements made in par’a. 6 of the epplieatit)n ._
the ansvrering respontients beg to state that the present OA is ill"cerleei'\'led ‘becatuse :
the applicaht did not wait for the tlisposal of the repreSen‘tatioh filed hy h1m
| 10 o That with regard to the statements made in para | 7of the ap_plieatidn |
the_anSWering re-Spohdents beg to state that the contents of thecorrespondmg |
| pare ef the OA -heed no reply from the Respondents for want of kﬁeWIedée. :
11. " That with regard to the statements made in pares 8 ar‘id;_9 of the |
: application the la‘r.lswering respontients beg to state that there 1s no merrtm the
0.A as well as i_ri the interim relief seught. Hence the applieation rhay please be -
dismissed in imine, |
V) - That with regard to the stat_erh,ents made in paras 10 .‘_‘t'o 1.2." Qt’ the
.application the answering repondents heg to state that those are‘beihg_normatl,ih

nature and hence need no reply.

13. That the application is devoid in any merit and de‘serV"ed to be
" dismissed.
4. - That his reply has been made bonafide and for the ends of justi'ce

an: equrty
nt DtrectOY

Song & Drama Dmﬂ?;‘n dia It is therefore humbly prayed‘before this Hon’bIe |
Ministry of 1 & B Govt-© SR | |

NER, Guwah&ti
' Tr1buna1 that the present application filed by the apphcant may be dlsmlssed with -

- cost.
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VERIFICATION

I, Mukesh Sharma working as Assistant DirectI)r in Song & Draiﬂa Div'i’sion,
Ministry of Information & Broadcasting, Guv'vahaﬁ duly aufhorizéd and cqmpeteht
officer of the anSWering respondents to sign this verification, do -héreby 's}o'lemn_ly
afﬁrm_ and Verify ‘that the ‘stateménts made in paras | b ( T | ar‘c true to my |
“knowledge, belief and information‘and those made in paré 2(e-1) _'bei;ng‘matters
of record are true -tb my knowledge as pef the legal advice and I have nét
~ suppressed any material facts.

And I sign this verification on this O B day of s%%éé‘é%é‘ff

2009 at Guoshoth

(
- Assistant Difector
13} BraAur oitdsion
' Mxmstry ofl &B Govt. oflndla'
S&
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Ministry of Personnel, Public Grievances and Peusions o@d < -
", (Department of Personnel and Training) =~ (65,)

o ' : New Delhi 110001
e : July 18, 2000

() . .
\(g&yx - Orrree Memoranpus

kY
~

_ Subjecti-ASSUPED, CAREER PROGRESSION SCHEME FOR THE CENTRAL
GOVEKNMENT CIVILYAN EMPLOYEES - CLARIFICATIONS REGARDING

The tndersighed is directed to invite reference to the Department of Personnel and
. | i ) R
" Training;Officc Memorandum of cven number dated August 9, 1999 regarding the Assured
' Career Progression Scheme (ACPS) and subsequent Office Memorandum datgd February
‘ 10, 2000 clarifying the various points of doubt received from various quarters. ; o4f | ;1--‘ {{5
' S kgl
2..  Some more situations in which a doubt persists in various organizations in regard P

L Nt
- to; applicability/implementation of ACP Scheme have been brought to the notice. of this o _
Co Department. These have been duly examined and appropriate advice has been conveyedin | -
. ' «11vindividual cases. However, as it is observed that similar doubts are beix;.gg.rccéivcd from .
7&"& 2 various.other Ministries/Departments/Organizations, it has been considered appropriate-to
Yo

ytissue a second set of clarificatory orders containing point-wise clarification{ to the
additional points of doubt. » e b
- . . I - t . * ! w1t - "‘ : . . L ‘il.' _"_;_. -t N )
a3, Cases where the ACP Schemashas already:sheon- implementecsishiall:ibe:.
" reyieived/rectified if the same are not found to be in accordance with “the'
scheme/clarifications. ¢ L
. . 1 ! '

\/ X 3. Arll Ministries/Departments may give wide circulation to these clarificatory
S\ - _Jastructions for general guidance and appropriate action in the matter. L f!"*""'.‘lf’v‘,

‘ % L
: o
g(p//"/ M Hindi version would follow. ~ . , (\/Q f; e

I} . 3 i '
s SK L ‘ S (R.K. GOEL)
' DEPUT).’.SECRETARY TO THE 60VT OF INDIA

4 ——

All Ministries/Departments of the Government of India i
Copy t0:~ : : ‘ '

I

e

PR

Caci

DA 7T T

B AT
s
=

RN

.

Supreme Court/Rajya Sabha Secretariat/Lok Sabha Secretariat/Cabinet F534 P
Sccretariat/UPSC/CVC/C&AG/Central Administrative Tribunal(Principal S UFTATThH
Bench), New Delhi. . ’

1. President’s Secretariat/Vice President’s Se i i inister’ i .- ? - " :
- A% nt's Secretariat/Prime anstersOfocc‘l:em,B! Administrative Triiuna

{

we?

2. " All attached/subordinate offices of the Ministiy of Personnel, Public .
Gricvances and Pensions. ‘ : 2 ¢ orF . i '

3. Secretary, National Commission for Minorities, New Delhi. ' i ' 5621 I
: 4, Secretary, National Commission for Scheduled Castes/Scheduled Tribes. ' GuWahati Benchl 3 )

5. . Sccretary, Staff Side, Natior i , 13-C, 1 e i

%}? perel y ational Council (JCM), 13-C Fcrozcshah‘ ‘RO!‘id, Nlcw‘ 'ﬂ@r@é‘f =TIaE il\ 1 1

6. All Staff Side Members of the National Council (JCM). " i

7. Facilitation Center, DoP&T — 20 copies {,k{ ' 3

8 Establishment (D) Section - 1000 copies ' K

9 NIC (DoP&T) for placing this Office Memorandum on the Website of DoP&T.

(persmin.nic.in)" ™
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/‘\/ § MINISTRY OF INFORMATION & BROADCASTING ! )
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Subject: Assured Career Progression acw the Central Government civilian c‘mp_loyvoqb
1. clarifications regarding, N ; o LR

1
{51 AT ; m*mm*mm'

o A copy of OM. No. 35034/1/97-Estt(D)(VoLIV) datod 18.07.2001 received from |
Ministry of Personnel, Public Grievances and Pensions (Department of Personnel and Trauung) L

on the aubJect menhoncd abovo.s-gont herewith for mfommation and neccsaary acnon. N
fyr mistiative friunall - - -
;1,.'_ o (S i £y
2y R ‘
ey v
mofl
, Ph # 338 96, 42
Guwmhoi‘ Brnph ‘ : SR FO S
~|,1‘l,ﬁ eﬁ!”“ A 5 e ’,. E E-'"” i
All Medaaolzimti,‘ ‘?\’&ach&i & Sutordinate Offices [ aukonomons Lodm [?sus ' . j
Mo 1&B's LD. No, 24/1/2001 Admn. Tl dated 27.07. 2001 Cm L g
N o w-%:. ,b,_' I j
Rk IS L - | o i
Copy to : S . : o 7
All administration Sections in the Main Secretariat ' : ' ot r
All Deputy Secretaries/Under Secretaries in the Mam Secretariat, _ ! .
All doaling hands in Admn.I & AdmnlV | - B
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Point of doubt -

Clarification

An employee . was promotcd from
Grade ‘A’ to Grade ‘C’. Grade ‘B’ was
introduced in the hxcrarchy in between
Grade ‘A’ and Grade ‘C’ subsequent to
such promouon. " Will he be entitled to
any more financial upgradation under

. : the  ACP. Scheme-(ACPS) considering

e

that he' is: already placed in the third

‘ Ievcl of the hlcrarchy?

,en‘iral Admimstmiw Tnbuna%

The reply is in the affirmative. The employee
has got only one promotion in his career as
per the hierarchy existing at the time of his
promouori The' subsequent creation of the
post in'Grade B’ will not, therefore, make
any material diffcrence in the situation in
relation to the case of this employee for the
purpose of grant of second financial
upgradation under ACPS The newly created
Grade ‘B’ would, as such, need to be ignored
in his case. However, persons in Grade ‘A’;
who become entitled to financial upgradation
only after introduction of Grade ‘B’ in the
hierarchy, will be entitled for grant - of
financial upgradation only in Grade ‘B’
subject - to fulfillment. of the other
stipulations and conditions specified in the

ACP Scheme introduced on 9.8.1999

d
S HTTN

(!

TAn employec has supcrannuatcd after

98’1999 i.e. the date from which
ACPS was “introduced. Hc_ had
complbted “the - required eligibility

service as on:9.8.1999- for grant of
financial upgradation but he ;etired on
superannuation  before the Screening
Committee - could meet to assess his
sunabxhty for. grant 6f benefits under
ACPS. Will he be entitled for financial
upgradation under ACPS? :

. ,
Lol o

ER & BT
- -‘.'fl'. L

| possible to consider -the retired persons, as

In terms of cor'xditiona'_no. 3 of the ACP

Scheme introduced vide O.M. -dated
9.8.1999, the financial benefit under the.

ACPS shall be granted from the date of |
completion  of the eligibility

period |

prescribed under the ACPS or from ic date
of issue of the instructions whichever is later.
Therefore, in respect of employees who had
compleled ‘ibility service as on 9.8.1999
but retired prior to meeting of the first
Screening  Committee  mecting, ~ if the
assessment to. decide grant of financial
upgradation 'is "based on ACRs and other
service records, the employees who retired

after 9.8.1999 may also be considered by the |

Screening Committee and, if recommended
for grant of financial upgradation, such
employees may be. allowed the benefit of
ACPS from the due date. If, however, the
assessment also includes passing of a trade

test/skill  test/written  examination (as
prescribed for regular promotion) under
ACPS and the employee had not qualified in
such tests already, then it may not be

assessment based on such tests is not
possible after the date of superannuation.
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% Point of doubt
Whether placemen appointment -

higher Scales of Pay bascd on the
rccommcndati(_ms

- ¥

L s

e

e
e

up” are
B estructured geq-
af N .
% Jhigher than the normal corres
L into consideration their length of seryic
’é pre-structurcd/;‘)re-'ralionaliscd grade
be taken ag prqmplion/upgmdalion.
t
i

If the ratié};qliséd/resfruétured'

grades  require - P
Possession of g Specific nature of qualification ang - }. ; '
h expcriencé,'no: specified for (he existing posts in' :
4’ ! Pre-rationlised Set‘_up, and existing incumbens in
¢
B3

Pre-ationalised ”s?glcs/p;q-st;uctured grades, who .
are.in possessio |

s10n } of - the ‘required Qualification/ l";l‘-:;:--
CXperience, are " p}

e

(@]
-
o
-~
(=
o
g |

23 Promotion/upgradation, However, if
existing incumbents In the Pre-rationalised grages
who " do 7ot poséess ' the' said qualification/
CXperience are ;eansidered  for p

n

i
corresponding ¥ ratlonaliseq “grade only . gfier )
‘ completion of specified length -of service in the
B existing grade, then sugj, 4 placement wil] pe (akep
¢ " Promotion/spgradaiion, - x
*7 Where placement in a higher grade involves !
jf}-}; -assumption of- higher responsibilitics ang dutics,
iy then  such  upgradaion Will be viewed g 1
b Promotion/upgradatjon, - 5
i H
q Where only 4 part ‘of ‘the posts’ are Placed in 4 i
e higher scale ang fest are retained jn the existin IE
n grade, thereby involving tedistribution of posts il
then it involyes creation; of another grade in the \ :
» hierarchy requiring framing of §cparate recrujtment oo \
2l rules for the upgraded posts, Placement of cxisting | ~ '
] incumbents to the ext
9% ' Lh‘ ]
fne o
. T ¥
Js l For any doubts i this regard, mager should be : ] {
' refemmed to the Department of Personnel ang ¢
Training (Bstablishmen; ‘D’ Soction) giving al - !
: . relevant detajs, 1 3

C)
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. towards .

#remployee was initally, appouucd on

{grade of the post held on regular basis
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74 Point of doubt

Clamflcatlon

Jeputauon in ‘'a grade higher than the

and was. subsequently absorb' 1 against
the. ex-cadre " post. , Will . such~ initial.
pcrxod of deputation in the higher grade
prior to date of absorption be counted
residency : period/ rcgular
service’ for purposes of ACPS"

In u,p\y (v points of doubt No. 4 w 6 in
DoP&T O.M. dated 10.2.2000, it has been
stated that where a person is appointed on
direct recruitment/transfer basis from another
post in the same grade, then past rcgular
service ‘as well as; past promotions, in the
carlier post, will bc counted for wmputmg
regular service forthe purpose of ACPS in
the new hierarchy. 'The reason being that so
long as service is in the same scale during
the period in question, it is immaterial
whether he has been holding different posts
in the same scale. However, if the

appointment is made to a post in a higher
grade, then such appointment , whether by
direct recruitment or by transfer or initially
on deputation followed by absorption, will
be treated as direct recruitment and past
service/promotion (which was in a different
scale) will not be counted

In the case where a person is appointed to an
ex-cadre post in higher scale initially on
dcpulauon followed by absorption, while the
service rendered in the earlier post,” which
was in a lower scale can not be counted,
there is no- objection to the period spent
initially on deputation in the ex-cadre post
prior to absorption being counted towards
regular scrvice for the purposes of grant of
financial upgradation under ACPS as it is in

.
e

‘| the same Scale of pay and same post.

i set up for grant of ACPS? |

Whether it is necessary to have SC/ST
members in the Screening Commntee,

As clarified vide condition no. 12 of ACP
Scheme (vide DoP&T O.M. dated 9.8.1999),
reservation orders/roster shall not apply to
the ACP Scheme. Consequently, it iAi.no6t
| necessary to have an officer from SC/ST

communities on the ngregmumm Co
constituted for deciding the suitability of the

employee for upgradations under ACPS.
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5.No, Point of doubf

Clarification Y

38. A person has refused a vaca

promotion offered to

becoming cligible  for

grounds.

ncy-based
-him prior to his
financial
upgradation under ACPS, on personal

s
BN

I

Will he be eligible for
financial upgradation under ACPS?

A person  had refused a regular
promotion for personal reasons. He has
since completed 24 years’ of
Will he be entitled for 2nd
upgradation?

service.
financial

The ACP Schenie has been 1ol
provide relief in cases of acute SIag
where the employees, despite being e
for promotion in all respects, are deprive i
regular’ promotion “for long periods ducy L
non-availability of vacancies in the highdg
posts\:

they &
avenues,

grade.  Cases of holders of isolated

have also been covered under ACPS, as
do not ' have “any - promotional
Howevet," ‘where '@ promotion has been -
offered *before * the employee - could be
considered for grant of benefit under ACPS
but he refuses to accept such promotion, then
he can not be said to be stagnating as he has
opted to remain in the existing grade on his
own volition.' As such, there is no case for
grant of ACPS in such cases. The officia can| .
be coﬁsidqgcq for regular promotion again |
after the necessary debarment period.

In the second case also, since in torms of
condition No. 10 of the ACPS, on grant of
ACPS, the employee shall be deemed (o have
given his unqualified acceptance for regular

officer “will have”1o ‘give in ‘writing " his
acceptance of the regular promotion when
offcred again after the debarmen period |
before he “can’ be " considered for grant of | ; -
second financial upgradation under ACPS. " | |

h

An employee is’appointed to

152). Wil

the purposes of ACPS?

.a lower
grade as a result of Mnilateral transfer
on personal request in terms of FR
the perlod of® service
rendered in the higher post count for

Condition no. 14 of the ACPS (DoP&T O.M.
dated 9.8..1999), inter-alia, sta(es that in case
of transfer including’ unilaterql transfer on
fequest, regular service rendered in previous
organisation .shall' be Counted along with
regular service in the new organisation for | -
the purposes of getting financial upgradation | °
under the Scheme.  This condition covers
-6ases where a unilateral transfer-is (o a lower
post. However, financjal upgradations
under the ACPS shall be. allowed in the
hierarchy of the new

eenS/-

bar t o
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promotion on occurrence of vacancy, i the {
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Point of doubt

Clarification

An employee drawing pay in the scale of
"Rs.800-1150 (pre-revised) "was declared
surplus and was re-deployed as Peon in a
Ministry through the Surplus Cell in the
scale of Rs.750-940  (pre-revised).
However, he was allowed to draw pay in
the scale of Rs.800-1150 as personal to
him even after redeployment in the lower
grade.  What shall be his entitlements
under ACPS?

As the employee has remained in the scale of
Rs.800-1150 all along and has not availed any
promotion, he is entitled to two financial
upgradations in a scale higher than Rs.800-1150
(pre-revised) irrespective of the post actually
held after redeployment. Since in the Ministry, a
Group ‘D’ employee is eligible for promotion to
the grade of LDC provided he is a matriculate
and as a post in the scale of Rs.825-1200 (S-4) is
not in the normal hierarchy in the Secretariat,
such an employee can be considered fofitwo
financial upgradations in the grades of LDC and
UDC provided he is a matriculate Otherwise he
will get only one financial upgradation in the
revised scale.of Rs.825-1200 (Rs.2750-4400
revised). Casecs of other persons re-deployed to
lower posts through the Surplus Cell may also be
regulated accordingly.

A cadre consists of 4 Grades - ‘A’, ‘B’, ‘/C’
and ‘D’ (in ascending order).. Upon
restructuring of a ‘cadre, Grade ‘B’ is
abolished from a date subsequent to
9.8.1999. Employees recruited in Grade
‘A’, who are eligible for financial
-upgradation on or after 9.8.1999 but before
the date of effect of restructuring, get
first/second financial upgradation in Grade
‘B’ and Grade ‘C’ respectively but those
who "become eligible for financial
upgradation after the restructuring has been
effected are entitled to first financial
upgradation” in Grade ‘C’ and second
financial upgradation in Grade ‘D’. This is
anomalous. The cases of earlicr set of
employees should be reviewed and they
. | may be allowed financial upgradations as
.| applicable to the latter category of

_upgradation under ACPS.

The benefit of ACP Scheme is to be allowed as
per the hierarchy existing, as-con the date the
employees become eligible for financial
. Cadres/hierarchical
structures are never static and are always subjcct
to review based on recommendations of Pay
Commissions/Expert Committees or otherwise
and it is not possible to review the entitlements
under ACPS already earned every time a cadre is
reviewed. ACPS is only a temporary solution to
provide relief to stagnating employees and the
lasting solution for stagnation lies in review of
cadre structures, as regular promotions will be

earned in such restructured grades. All the
cmployees  will  benefit from such cadre
restructuring.

employees.”

'

An employee in Grade ‘A’ is eligible for
promotion simultaneously to Grades ‘B’,
‘C’ and ‘D’ (in ascending order) with
varying requirements of length of service
in the present grade. In other words, he has
multiple channels of promoti. .1.. What ». =1l
be his cligibility under the ACP?

“promotion

Provisions in the existing Recruitment Rules in
various organisations providing for multiple
channels for promotion are not consistent with the
guidelines on framing bf the *Recruitment Rules.
All such Rules should be reviewed immediately so
as to provide only a single channel of promotion.
Hcvever, till such a review is undertaken, the first
financial upgradation in such cases shall be
allowed with reference to the lowest promotional
Grade which is Grade ‘B’ If he does not earn any
in 24 vyears, his second financial
upgradation will be as per the hicrarchy of Grade
‘B’. Howcver, if he has already earned one regular
nromotion, then his second financial upgradation
shall be as per the hierarchy of the Grade to which

he has been promoted.
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) 4 Point of ‘doubt - Clarification : .
If under the relevant Recruitment/Service

.1 certain organisations, an employcc
Fafter his selection on direct recruitment
basis or even on promotion is required
to undergo an induction training before
he is given a functional post.! Whethér

.| such . induction - training - shall | count

towards , -the:., eligibility - service for

Rules, the induction training counts towards
eligibility service for regular promotion, the
same will also be counted towards the 12-
years/24 years : residency. period/regular
service requiredfor financial upgradations
under ACP Scheme.

C'UACPS? e e

A person is working in the immediate
promotional grade on ad-hoc basis. Is
he eligible for financia' upgradation
under the ACP Scheme: Will his pay

;b .| be tefixed.? ;

rig. | of financial upgradation in the higher grade,
a ’ his pay may be refixed with reference to the
e pay drawn in the post held on regular basis
K under_FR 22 (I)(a)(i) subject to a minimum
b benefit of Rs. 100 as per the provisions of the

An ad-hoc promotion is made only in an
exigency of work where the post cannot be
kept vacant and such appointment is to be
discontinued as soon as a regular incumbent
is appointed. In terms of existing guidelines,
continuation of such arrangement beyond one
year is also subject to prior concurrence of
DoP&T. Thus such an employee n-be
reverted to the original regular pos. wi. any
moment. Therefore, case”of an employee
holding the higher promotional grade/any
other post on ad-hoc basis, for grapt of
financial upgradation under ACPS cannot be
ignored. Upon being recommended for grant

ACPS. If, on pay fixation under ACPS, the
pay gets fixed at a stage higher than the pay
already drawn on ad-hoc basis, he may be
allowed such higher pay. '

t1in a higher grade in terms of the

Ministry of Finance OM No.
10(1)/E.111/88 dated September 13,
1991.
ACPS, the benefit of the said Q.M. is

An employee was allowed promotion

No. It will only be a switchover from the

R ———e e -

However, on introduction of

exisiing scheme to the ACP Scheme as-on
9.8.1999. While determining his entitlements
under ACPS on or after 9.8.1999, pay
benefits already drawn upto 9.8.1999 in the !
higher grade allowed under the Scheme of

v e e n cveer——————
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i to be withdrawn so as to allow the
. . | benefits under the ACPS in terms of
the stipulation .that no time bound
promotion/insitu - promotion scheme
can run concurrently with the ACPS.
Will the benefit of higher grade drawn

September 13, 1991 are not to be recovered. .
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prior to 9.8.1999 will also

be

withdrawn? -
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S.No. Point of doubt - Clarification =
48, Whether sealed cover procedure as laid | Yes. Condmon no. 11 of the ACY

down vide DoP&T O.M.  No.

22011/4/91 Estt (A) dated 14.9:1992 is
. | to be followed in cases rclatmg to ACP
| also?

issued vide DoP&T OM t daled-
clearly “states

subject to rules govermng normal promouo

Committee placed in a sealed cover iwill be
Opencd ahd its recommendations acted upon.
If he. has been ‘recommended for" grant of
financial upgradation, the benefit of the same
will be allowed from 9.8.1999-or from' the
date of completion”bf "12/24 years regular
servxce, whxch‘evcr is later. If, howcver, the

opened and the case of employee : wxll be
considered only in the next meeting of the
Screening  Committee. If such Screening
Committee, having, rcgard to all - rejevant
facts, . recommends grant” of - fxnancnal
upgradation, then such upgradation shall be
allowed only on expiry of the penod of
penalty and not during the currency of the
penalty. If penalty imposed. is Censure or
recovery of loss to the Government, then

date of meeting of the Screening Committee
which met to consider his case subsequent to
imposition of penalty. The next financial
upgradation shall be allowed only on
completion of 12 years regular service from
the date from which the first upgradation
under the ACP is allowed and not ncccssanly

on complctxon of 24 years of service.

Therefore, when the employce is.cxonerated,
the - recommendations”! of  the i Scrccnmg R

cmploycc is not exonerated and .a formal -
penalty is imposed, sealed cover will.not be

such upgradation shall be allowed from' the |-

49.

Whether any period(s) of break-in-
service under FR 17A declared during
the career of an employee will have any
adverse effect on his getling financial’
upgradation under the ACP Schcmc?

Break in service under FR 17A incurs only 3

specific _disabilities  as " specified. in 1the
relevant FR. It does not affect the normal
régular promotions. Consequently, it will
have no affect on financial upg,radauon under
the ACP Scheme.

tl
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declared surplus’ and redeployed
through the, Surplus, Cell'will be

.| counted , with . the  subsequent’

AL T
regular ..service . in’;the’: inew,
N sATNAE T [

‘retrenchment may count towards regular service for

-position “in-; respect ‘of those
-temporary employees' who at the
time ";of ‘retrenchment  did: “not’

pOSSess 'fthb,.;required’"Scrvicc' to’

" |-be’taken on the’ rolls of Surplus

rat.
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ccll ~and “'wqré':"" terminated ' but
were ;offered _fresh - appointment

in .a, new. organisation "through-

'the efforts’ of the ' parent
| Ministry/Department,” * .

Orgapisat‘i,c_}n:,rfor"pprpbsg§"bf ‘the |
'ACPScheme. 'What will’be the _
| cases of those temporary employecs who had put in

not

‘purposes of ACPS'in;theinew organisation.- If the
redeployment is"in'a ?higheri grade,’ regular service
will count only from the datc’of appointment in the
u . Organisation. However, this!will ‘not cover

less.than;the fequired length' of service for being
‘taken ‘on the strength of the Surplus Cell and whose
‘témporary ‘service 'was’ lerminated .but were given

in terms of DoP&T O.M. dated 27.3.1976/29.6.78
read with DoP&T O.M. dated 22.1.1993. In their
case, ithe past ' temporary service .before
retrenchment shall not count towards residency
period for grant of ACPS o

+ '

Whether.. work charged staff is
eligible to be covered under the
ACPS? '

If, in the matter of service conditions, work charged’
staff is comparable with the' staff of regular
establishment, there is no objection in extending the
ACP Scheme to the work charged staff.

preference in fresh appointment in the Government ..

»

Following the recoramendations
of the Pay Commission, feeder
and promotional posts have been
placed in the same scale.
Consequently, hierarchy of a

| post comprises of Grades. ‘A’

‘A’ and ‘C’ i.e. the entry level
and the first promotional grade
are in the same, scale. What shall
be his entitlements under ACPS.

Normally, it is incorrect to have a feeder grade and
a promotional grade in the same scale of pay. In
such cases, appropriate course,of action is to review
the cadre structure. If as a restructuring, feeder and
promotional posts are merged to constitut'c: one
single level in the hierarchy, then in such a case,
next financial upgradation will be in the ~next
hicarchial grade above the merged levels and if any
promotion has been allowed in the past in grades
which stand merged, it will have to berignored as
already clarified in reply to point of doubt No.il of
O.M. dated 10.2.2000. However, if for certain
reasons, it is inescapable to retain both feeder and
promotional -grades as two distinct levels in the
hierarchy though in the same scale of pay, t.creby
making a provision for allowing promotion tn a
higher post in the same grade, it is inev..... . that
_benefit of financjal upgradation-under ACPS has

reason that under the. ACPS, financial upgradation
‘has to be allowed as per the ‘existing hierarchy’.
Financial upgradation can not be allowed in a scale
higher than the next promotional grade. However,
as specified in condition No 9 of the ACP Scheme

_ (1)(a) (1) subject to a minimum benefit of Rs.100.

(vide DOP&T O.M. dated 10.2.2000, pay in such
cases shall be fixed under the provisions of FR 22
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Whether;. temporary service',in | If the redeployment through the Surplus Cell is in 7 !
respect of .a person .whoWas | the same/lower scule,.such temporary scrvice (und .
an” ad-hoc service).; rendered- prior (0 |
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Point of doubt

certificate  will count—-foh computing

-regular seryrce’ﬁ;r@grlﬁ{éﬁs

| kinds of 'leave mcludmg :EOL- without

S.No. Clarification
- 53. If for promotion on regular basis, an | In terms of condition No. 6 of, Annex
employee has to possess a higher/ | DoP&T O.M. dated 9.8.1999, only
additional qualification, will it be | employees who fulfill all promotional ng
necessary to insist on possession of | are ehgrble to be considered for benk
these  qualifications even - while under ACPS. Therefore, various stipulatiog
considering  grant of financial | and. conditions specrﬁed in the recruitmen
upgradation under the ACPS? rules for promotion to the next higher grade, §
including the higher/additional cducational
- qualification, if prescribed, would need to
S be met cven for consrderatron under ACPS:
54, Whether EOL  without  medical Unless the countmg of such leave or any

other kind of. Jeave is specrfrcally excluded
under relevant rules govermng promouons
for being counted lowards Tegular service for
promotion (e.g. in some cases of promotions
under I‘lexlble Complementmg Scheme), all

medical grounds normally ‘counts towards
regular service for promotion. . EOL without
medical grounds will be snmlarly treated
while computmg reguiar service for purposes

of grant of f'mancral upgradatron under

ACPS. -

| subsequently

A cadiei*has been restructured with,
proper* sanction’ but’ the recruitment
rules for the restructured gradés are strli

‘| to be framed. Whether the mdrvrduals

be granted fi nancral upgradation in the
exxstmg hierarchical order or in the
revised " hierarchical orderAmt_roduced

.

|

-upgradations may’ be allowed only in the

-the basis of such model Rules?. Otherwise,
| ACPS may be allowed after finalisation of

Fmancral upgradauon under ACP Scheme is
to be allowed under the hierarchy existing as

on 9.8.1999 or at the time one becomes{

eligible, wlueh ever 1s later. Since a new
hierarchy has come ‘into - being, financial

restructured hierarchy.” If model Recruitment

Rules exist for such restructured gradcs, then
Screcning” Committee ‘may ‘review cases on

Recruitment Rules ‘but the benefit may be

;allowed from the due datc.
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K Point of doubt

Clarification 0

‘i -

fﬂ?ﬂﬂh Central Pay Commission has
number of . common
category posts spread- across various
Ministries/ Departments as well as in
Offices outside the Secrelariat s
discussed in chapter 55 of its report and
also in other Chapters ‘and has made
recommendations  for adoption  of
uniform grade/cadre structure subject
to functional needs of an individual
organisation. In'a large organisalion, all
the hierarchical levels as per uniform
cadre/grade structure may be created
while in a smaller office, a few levels
of the uniform hierarchical structure
may not be intioduced keeping in view
the: - functional needs of the
organisation. Consequently, while in a
larger organisation/cadre, promotions
are allowed in consecutive hierarchical
grades, in a smaller cadre, promotions
involve substantial jumps though in
such’ cases, the. requitement .of period
. | of regular service in the feeder grade as
specified in the Recruitment Rules
may-be longer. Since, under ACPS, the
requirement of longer regular service in
the feeder grade for promotion to such
higher levels is not reckoned while
considering financial upgradations, it
results in a situation where persons

Financial upgradations under ACPS are to be
allowed in the ‘existing hierarchy’. However,
in reply to point of doubt No. 2, it has
already been clarified that existing hierarchy
in relation' to a cadre would mean the
restructured  grades recommended by the
Fifth Central Pay Commission. Further, as an
example, in‘reply to point of doubt no. 19, it
has been stated that in order 10 secure
upward imobility of library stafl under the
ACPS, it has been decided to adopt the pay
structure as notified by (hé Ministry of

Finance vide O.M. dated July 24, 1990
subject to the terms and, conditions specified
by them. Therefore, the ACPS already
envisages that ‘in .respect of common
category posts, if the Government has
accepted a uniform standard hietarchical
structure, then ‘existing hierarchy’ in relation
0 such common categorics shall be the
standard hierarchy as approved by the
Government and not the hierarchy- in a
particular  office, which, for functional
considerations may not have all the grades.
If such financial .upgradations. are allowed
keeping purely such local hierarchy in view,
it will result in vast disparitics in
entilements under ACPS  for identical
category of posts which cannot be justified.
It has the potential of generating huge
disquict and unrest, which will not be in

".5'.'"-——--»—1

I belonging ‘to common ‘category and | public interest.
} ) recruited at same time in same enlry ‘
b grades are entitled to financial- If, however, the Fifth Central Pay "
. upgradations .in vastly different grades Commission has, recommended a specific
"; I under ACPS. Is it not anomalous? . pay structure/ACP grades for a particular
b ’;;»“; ‘ calegory in an organisation, which may 1
NIBN seemingly belong to a common category, i
., 3 then the mobility under ACPS in respect of
- ” such specific posts in that organisation shall s
b icf.gitiai Administretve Tribunal be through the grade structure/ACPS grades ¥
_ i =& uyTRRE e recommended for that organisation, if the ’i
- ! same has been approved by the Government, ' !:‘
. and not the standard grade/hicrarchical ;"l
? [! orF 7009 structure recommended for such common 3 1-,'| L
calegory. ! 5;;
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S.No.

" Point of doubt

~ Clarification

57.

Whether an employec who has not
been

financial upgradation under ACPS by a

recommended for grant of

Screening  Committee  can  be

~considered by the next Screening
Committee to be held in the other half
of the year or one héld only on expiry -
of one year?

-and July for advance processing of the case

In'para 6 of DoP&T O.M. dated 10.2.20 ki

Committee shall meet twice in a finan§
year — preferably in the first week of Janua;

maturing in “the respective half “of  the
financial year concerned. Normally, a case, |
once considered, should be reviewed only-in
the Screening Committee to be held after one
year. However, if an additional ACR report
has become available in respect of such an
cmployce before cases arc processed’ for
placing the other cascs before the Screening
‘Comumittee to be held in the second half, or if
there is any other,development which makes
a material change in the matter of assessment
from the position obtaining when the case
was considered ' earlier by the: Screening
Comumittee, there is no objection to the case
of such employee being considered in the
subsequent Screening Committee 1o be, held
in the other half of the year. As regards date
of effect for grant of ACPS in such cases, it
is clarified that ACPS is. applicable’ on-
9.8.1999 or from date of completion of 12/24
years of regular service only in those cases
where the employee is found fit ‘for grant of
ACPS at the first opportunity. If, however,
he is found suitable only by a subsequent
Screening Committee, the benefit of ACPS
will be allowed to him only from the date of
meeting of the Screening Commiltee ..in
which he is recommended for grant of ACP.
If the first financial upgradation is deferred
in this manner, the second. financial
upgradation shali’ be allowed only after
completion of 12 years of regular service
from the dale of first financial upgradation
subject to fulfillment of the prescribed
conditions. In this regard condition no. 4 of
the Scheme is relevant. s .
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(i) An Inspector in a CPO in the pay
scale of Rs.6500-10500 is entitled to
benefits  like. Ration  Allowance,
Washing Allowance, Leave
encashment for working on holidays,
bonus etc. Some ¢ these benefits are
not admissible to incumbents of posts
in the grade of Assistant Commandant
(Rs.8000-13,500). “Will the Inspector
continuc -to get these benefits upon
grant of financial upgradation in the
grade of Assistant Commandant.

(i) Officers in the higher promotional
grade are. entitled to facilities like

‘telephone at residence, reimbursement

of cost of newspaper/magazines, which
are not admissible to feeder grade post
Which-* such facilitics are
available when feeder grade holder is
allowed financial upgradation under

Caps in the grade of higher
promotional post. :

~

ACPS only allows financial upgradation and
cannot be equated with regular promotion
‘though normal promotion norms are insisted:
for grant of this financial upgradation. Even
after grant of financial upgradation which.is
allowed as personal to the employee, he
continues to hold the original post on regular
basls, with same dcsignation, classification,
duties and responsibilities ctc.’- In other
words, except being allowed to draw pay in a
higher grade the employee continues to be
regular incumbent of the post to which he
has been selected on regular basis as per the
Récruitment Rules.

Therefore, if there - are certain perks and
benefits, which &re applicable to-. an
employee as a result of his holding ‘a
particular post, the same-will continue to be
available to him, notwithstanding the- fact
that he may be placed in a higher grade on
personal basis under ACPS. On the same
analogy "in the second case, except the
entitlements like higher advance, HBA elc.
which are linked (o pay scale rather than
status of the higher post, no privileges related

in the event of grant of financial upgradation
in the grade of the higher post. This has been
clarified in condition No. 6 of the ACP
Scheme introduced vide O.M. dated 9.8.1999
also.

to status of the higher post will be applicable-

-

59.

Where the Strength of Staff Car
Drivers is not sufficient to introduce

‘| the Staff Car Driver Scheme notified

by DoP&T, or where the organisation
consciously decides' to opt for the
ACPS, how is the ACP to be regulaled
in case of such Staff Car Drivers. ™

As in the case of Stenographers discussed in
point of doubt No. 44 above, Staff Car
Drivers= in  such- organisations may be
allowed financial upgradations in the scales
as applicable under the Stalf Car Driver
Scheme on completion of 12/24 years of
regular service subject 1o passing of the trade
lests as specifjed in the Scheme. - However,
where the Staff Car Driver Scheme is

lCenfraE Adirinisirative Tribunal
QO
Y20 orT v,

Guwahati Bench
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applicable, ACPS is not applicable.
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GUWAHATI BENCH:: GUWAHATT::

OA No. 108 /2009.

BETWEEN

Joynal Abedin.
—~ APPLICANT

-Versus-

Mo wodsr g U Arq Union of India and Ors

Kprko RESPONDENTS
“u

"REJOINDER

1. That a copy of written statement has been served
upon the applicant. The applicant has gone through the same
and under stood the contents thereof. The statements which
are specifically admitted herein below, other statements
made in the written statement are categorically denied and

the respondents are put to the strictest proof thereof.

2. That with regard to the statements made in Para 1
(a), (b) and (c) of the written statement the deponent whiie
denying the contentions made therein begs to state that the
objections raised by the respondents has got no legs to

stand.

3. That with regard to the statements made in Para 2
of the written statement the deponent begs td state that on
16.02.1996 the applicant joined as Stenographer Grade- III
in the pay scale of Rs. 1200-30-1560-EB-40-2040 ([pre-
révised] under the respondents as direct recruit and he was
granted the 1°® financial up gradation under the ACP Scheme

w.e.f. 16.02.08. It is pertinent to mention here that

LR (ot iy
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pursuant to the recommendation of the 5% Central Pay
Commission in Para 46.35 of its report the Government of
India, Department of Personnel and Training issued the O.M.
No. 22034/2/92-Estt. (D). dated 06.08.1999 directing
restructuring of the cadre of non-secretariat Stenographers
in the ratio of 40:40:20. However, the respondent did not
implement the restructuring of cadre in the division and put
to applicant in a disadvantageous situation vis-a-vis the
stenographers in the other Central Government Departments.
It is further stated that the clarifications [Annexure-
R/1] issued with regard to the grant of ACP benefit very
clearly stated that the existing recruitment rules which
provides for multiple channels of promotion are no
consistent with the guidelines on framing of the recruitment
rules and directions have been issued to review the
recruitment rules immediately to provide a single channel of
promotion. However} the respondents taking benefit of such
anomaly created by them have placed the applicant in a lower
pay scale while granting 1%t financial up gradation under
the ACP Scheme. It is stated that the DOPT in the aforesaid
clarifications, even in case of isolated post @ of
Stenographer in the non—secrétariat, wherein the pay
commission has made specific recommendation regarding scales
to be allowed under the ACPS likewise the épplicant herein,
directed for grant of pay scale of Rs. 5000-8000 in 1°¢
financial up-gradation. The respondents taking benefit of
their own wrong has caused serious discrimination to the
applicant by granting him the pay scale of Rs. 4500-7000/-
while granting 1% financial up gradation under the ACP
Scheme whereas the Stenographer Grade- III in the other
Céntral Government departments have bee, extended with the
pay scale of Rs. 5000-8000/-. Even under the same Ministry
pay scale of Rs. 5000-8000/- has been extended to the
Stenographer Grade- III in pursuance of the 1%t financial
up-gradation. Hence the respondents acted in clear violation

of the directives of the Government of India and resorted to

B (fort el
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arbitrariness and acted discriminatbrily in negating the
claim of the applicant. |
A copy of the DOPT O.M. No. 22034/2/92-
Estt. (D). dated 06.08.1999 is annexed
hgrewith and marked as ANNEXURE- 1.

4. That with regard to the statements made in Para 3

to 12 of the written statement the deponent while denying

the contentions made therein and feiterating and reaffirming

the contentions raised in the 0.A. as well as Para 3 above
begs to state that the. respondents have acted in clear
violation of. the Government of India directives and have
taken benefit:-of their own wrong while negating the claim of
the applicant of pay scale of Rs. 5000-8000/- in pursuance
of the 1% financial up-gradation under the ACP Scheme.
Hence, on this score alone the present O.A. deserves to be

allowed with cost.

5. : That in view of the aforesaid the present original

application deserves to be allowed with cost.
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I, Joynal Abedin, son of Md. Kamor Ali, aged about 40

years, presently working as Stenographer, Grade- III, Song

and Drama Division, Guwahati Regional Center, Chandmari,

Guwahati- 781003, Assam, do hereby solemnly affirm and

verify that the statements made in the rejoinder in
paragraphs 4,2, 4 &8

are true to my knowledge,

those made in paragraphs 2 being matters

of records are true to my information derived there from and
the grounds urged are as per legal advice.

suppressed any material fact.

I have not

And I sign this verification on this the fﬂ? day of
January, 2010 at Guwahati.

(Joptready

APPAICANT
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" 7 This issucs with the concurrence of FA (P) vide t):-i;
o~ 383/FA/99, dated 10-8-1999.

242

G.I, Dept-of Per. & Trg., O.m. No. 22034/2/92-Esit. 11;,
: dated 6-8-1999 ' '

Rcs!rm‘(uring of S!t\l:ugt::iphcrs cadre in non-scercfaring «ffie-- i
the ratio of 40:40:20, wiin effect from 6-8-1999

The undersigned is dirccted 10 say that there has been o ey
for restructuring of ihe cadre of non-sccrctariat Stenographicrs i 1y:
1atio of 40:40:20. Tic Fifth Gentral Pay Commission in Paranrn,
46.35 of its report also recommended that the cxisting posts of S1a _.

“faphers Grades-HI, 11 ang L'in the pre-revised pay scales of 125, | 2¢x
2,040, Rs. 1,400-2,300/Rs. 1,400-2,600 and Rs, 1,640-2,?00,.!53;:5:»

L tively should be poolcd together and Iestructured in the ratig of
I 40:40:20 by individual Departments wherever feasible. For smutiar of
! Lo fices, there could e pooling of posts for this purpose only.
. : ‘ H Al .

2. These reccommendations have been examined in consyl:ze,.

: } i with the Ministry of Finance (Department of Expenditure) and i; 5.
: o been decided o accept the Tccommendations. The basic features of i
i o scheme would be ag indicated below: — v

i H

] - (@) The cadre of Stenographers Grade-IIf, Grade-Ji and Grazda.i
to Ji gt gtengs Loy mlae o Will be restructured by suitable upgradation and downgrad;.
Iy s ”"“l* tion of posts. The strength of these grades will:be re-fizes
L in the ratio of 40:40:20 in cach Dcepartment. In other Wi,
' if the total strength of said grades in 4 Department s i3
40 posts will be heid in Grade-1l1, 40 i Grade-11 and 29
Giade-I; .

i

!

i

i (ii) The vacancics that may arisc in Grade-I and Grede-1 ia ;.
] Department as a conscquence of re-fixation of the strensh
{ of these grades on the specified date, will be filled up by i
! Stenographers working in that Department. In sinalier o
i fices, there could be pooling of posts for this purpose onij:

. (z’ii) If the revised number of posts is in excess of 1

 inejio, i rcated-as having been abolish

““The vacancics arising out of the restructuring will he finns
. up only from amongst the Stenographers who fulfil the ¢
- gibility criteria laig down in the Recruitment Rules for 5 -
post. All the new posts (other than Sr. P.A. which woulq !-

outside the purview of e aforesaid restructuring) necessar-

R X
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of Stcnographers will be created only in Grade-HI initally. ¢
S 3. The cxisting norms laying down the level of stenopraphic :u:;-g _

P sistance: admissible to officers of various ranks as containcd in the De-!
; © partment of Personnct and Training O.M. No. 28034/1/88-Estt. (D),
dated 6-2-1989, O.M. No. 28034/1/89-Esit. (D), dated 9-2-199) and}’
O.M. No. 22034/5/87-Lstt. (D), dated 30-1-1991 (copics enclosed), :

No. 335 of 1990 and Sl No. 194 of 1991 respectively) will stand re-
laxed accordingly. Suitable adjustincnls may be made by respective
Departments/offices within the re-fixed strength of different grades of
Stenographers. There may be instances, wherc even aftcr upgradation,
there may be no change in the level of officer with whom a Stenogra-
. pher has been attached. In other words, there may be no change in the

. dutics and responsibilitics of a Stenographcr even after upgradation.

4. These instructions will be cffective from the datc of issuc of
the orders. The actual benefit would, however, be admissible to the
stenographers froin the datc of actual upgradation to Grade-1I and
Grade-1 as the case may be. :

I b rbepe AT e ey e -

e M e

5. Ministrics/Departinents arc requested to take cxpeditious action
to implement the aforesaid decision so as to relicve stagnation amengst
stenographers- in non-secretariat offices Wwithin their administrative
jurisdiction. '

o3

P L T At

‘ ANNEXURE - I

L. Dept. of Per. & Trg., O.M. No. 28034/1/88-Estt. (D),
dated 6-2-1989

Subject:— Stenographers in Subordinate OfTices — Recom-

mendations of - 4th Central Pay Commission —
Scale of Stenvgraphic assistance o

Copy of G.

The undcfsigncd is directed to refer to the Deptt. of Personncl &
Administrative Reforms O.M. No. -1/8/72-Estt. (D), dated the Gth:

provide officers working in the subordinatc offices and drawing pay i
: ~ the pre-revised scale of Rs. 1,500-60-1,800-100-2,000 and above with .
1 stenographiers. drawing pay in the scale of Rs. 425-700 and allot ste-

e i bt S ik v oyl

nographers in the scaie of Rs. 330-560 to officers drawing pay in the
scale lower to Rs. 1,500-2,000. In the light of the adoption of com-

: _recommendations,- the entitlement of officers for
¢ stenographic ‘assistance ‘in Subordinate Offices has been reviewed in
" consultation Wwith the Ministry of Finance. The catitlement of officers
for stenographic assistance has accordingly been revised as under with
‘immediate effect:— : . ‘

(also published -in Swamy’s Anrnnal — vide Sl. No. 407 of 1989, SLi
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January, 1977, wherein thc Administrative Ministrics were advised o,

seale of pay for officers pursuant to the 4th Central
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Qctober, 1599 o2 Swamysne ' o
; Level of stenograpliic . o S
; ‘  assistnce | . Scale of officer entitlcd
o (1) @ .
I. | Stenographer Grade 11 Rs. 3;0_00-4-,50() and below
(Rs. 1,200-2,040) - | Rs. 3,700-5,600.
- 2, Stenoprapher Grade 1) Re, 3,700 5,000 sund above )
(s 1,400-2,300) o belovr R, 5, 000-5 7100,
3. Stenographer Grade 1 Rs. 5,100-5,700 and chove md
i (Rs. 1,610-2,900) below Rs. 5,900-6,700.
* s _ 4. Senior PLAL ’ Rs. 5,900-6,700 and zhove
§ '5, (Rs. 2,000-3,200) {Officers of Scenior
i S : : Administrative Grade or
¢k : : . B - |equivalent posts). ’
-2. The post of _S(cnogmpc’rs;-Gradé HI may be upgraded 1o Grade
it in those cases where the officers in a scale of pay lower than JAG
have been allowed the revised scale of JAG with the approval of
Ay BB Rl Y g 15, T o e . e B
SIry: ance/Cabinct.
RN S meéﬁ‘rx‘y of Agriculture, ctc., arc requested to bring the abnve
_ decision to the notice of all concerned for information and suitable
i action. ' ' '
¥ .r;.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH :: GUWAHATI::

CONSOLIDATED O.A.No. | 08 of 2009

BETWEEN
Joynal Abedin, Stenographer, Grade- III,

Song and Drama Division, Guwahati

Regional Center, Chandmari, Guwahati-
781003.
APPLICANT
-Versus-
1. Union of India.

Represented by the Secretary, Ministry
of Information & Broadcasting,
Government of India, Shastry Bhawan, -New

Delhi- 110001.

2. The Director, Song and Drama
Division, Ministry of 1Information &
Broadcasting, Soochna Bhawan, C.G.O.

Complex, Lodi Road, New Delhi- 11 0003.

3. The Deputy Director (Admn), Song
and Drama Division, Ministry of
Information & Broadcasting, Soochna
Bhawan, C.G.0. complex, Lodi Road, New
Delhi- 11 0003. .

4, The Deputy Director, Song and
Drama Division, Guwahati Regional
Center, Chandmari, Guwahati- 3.

RESPONDENTS

ws] Abedin
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DETAILS OF APPLICATION

1. PARTICULARS OF THE ORDER(S) AGAINST WHICH THE APPLICATION
IS MADE: -

The present application is directed against the impugned order
No. A-32016/1/99-Admn.I dated 07.05.08 [Annexure- 9] issued by

3% respondent.

1.A. The present application 1is also made against the
inaction on the part of the respondents for non implementation of
the directions issued by the Government of India, DOPT 0.M. No.
22034/2/92-Estt. (D) dated 06.08.1999.

2. JURISDICTION OF THE TRIBUNAL :
The applicant further declares that the subject matter of the

instant application is well within the Jjurisdiction of the

Hon’ble Tribunal. .

3. LIMITATION :
The applicant further declares that the application is within the

limitation period prescribed under Section 21 of the

Administrative Tribunals Act, 1985.

4. FACTS OF THE CASE:

4.1 That the applicant is presently working as

Stenographer, Grade- III in the Song and Drama Division, Guwahati

Regional Center.

4.2 That the applicant cleared the Stenographer Grade- III
examination conducted by the Staff Selection Commission in the
year 1995. Thereafter, by a Memorandum No. A-12011/1/95-Admn.I
dated 11.12.1995 he _was nominated by' the Staff Seleétion
Commission for appointment to the post of Stenographer Grade- III
in the Song and Drama Division, Regional Center, Guwahati in the
pay scale of Rs. 1200-30-1560-EB-40-2040. By the said memorandum

the applicant was also asked to submit documents.
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A typed copy of the memorandum dated 11.12.1995 is
annexed herewith and marked as ANNEXURE- 1.

4.3 That consequent upon nomination of the applicant by the

Staff Selection Commission, the Deputy Director (Admn), Song and
Drama Division, Ministry of Information and Broadcasting issued a
memorandum under No. A-12011/1/95-Admn.I dated 12.02.1995
offering temporary appointment to the applicant to the post of
Stenographer Grade- III in the pay scale of Rs. 1200-30-1560-EB-
40-2040. By the said memorandum the applicant was put in a
probation period of 2 (two) years from the date of appointment.
Thereafter the respondents issued the formal appointment order
dated 31.03.1997 to the applicant posting him as Stenographer
Grade- III at Guwahati Regional Center of Song and Drama Division
initially putting him in a probation period of 2 (two) years
w.e.f. 16.02.1996.

A typed copy of the memorandum dated 12.02. 1995

and order dated 31.03.1997 is annexed herewith and

marked as ANNEXURE- 2 and 3.

4.4 That the applicant begs to state that the respondents
by an office order No. A-31016/2/2000-Admn.I dated 13.7.01
terminated the probation period of the applicant and appointed
him in the substantive post of Stenographer Grade- ITI, Song and
Drama Division, Guwahati Regional Center w.e.f. 16.02.1998.
A copy of the Office Order dated 13.07.2001 1is
annexed herewith and marked as ANNEXURE- 4.

4.5 That the applicant begs to state that in the year 2005
entire cadre of Stenographers in non secretarial offices was.
restructured and the Government of India consequent upon the
restructuring framed new recruitment rule in the name and style
“Ministry of Information and Broadcasting, Press Information
Bureau’s Headquarters, Regional and Branch Offices Stenographers
9Grade- I, Grade- II and Grade- III) Recruitment Rules, 2005
(herein after referred to as ‘Recruitment = Rule’ 2005’) vide
Gazette Notification dated 08.10.2005. The aforesaid recruitment

rule provides for 3 (three) posts namely:

WWW



Stenographer Grade- 1 pay scale of Rs. 5500-175-9000.
Stenographer Grade- II pay scale of Rs. 5000-150-8000.
Stenographer Grade- III pay scale of Rs. 4000-100-6000.

The Recruitment Rule also provides that the post of
Stenographer Grade- II carrying the pay scale of Rs. 5000-150-
8000 is to be filled up 100% by promotion from amongst
Stenographers Grade- III in the pay scale of Rs. 4000-100-6000
working in the Press Information Bureau’s Headquarters, Regional
and Offices having 8 (eight) years’ of regular service in the
grade and failing which by deputation.

A copy of the Gazette Notification dated
08.10.2005 - is annexed herewith and marked as

ANNEXURE- 5.

4.6 That the applicant begs to state that after the
restructuring of the cadre the Press Information Bureau,
Government of India issued a memorandum under No. 2/1/2002-Admn-1I
daﬁed 24.02.06 circulating the revised distribution of the post
of Stenographers Grade- 'I,. Grade- - II & Grade- III after
restructuring of the cadre as per the Recruitment Rule’ 2005. The

relevant portion is quoted below for ready reference:-

SL. Post Scale of Pay Number of posts | Number of posts
No. (In Rupees) before after
restructuring restructuring
01 Stenographer Grade- III 4000-150-6000 40 21
02 | Stenographer Grade-1I | 5000-150-8000 9 19
03 Stenographer Grade- 1 5500-175-9000 - 9
Total | 49 49

A copy of the memorandum No. No. 2/1/2002-Admn-1I
dated 24.02.06 is annexed herewith and marked as

ANNEXURE- 6.

4.7 That the applicant begs to state that the respondents
by a communication under No. A.23022/1/08-Admn.I circulated the

seniority 1list in the grade of Stenographer grade- III in the
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song and Drama Division as on 01.01.2008. In the aforesaid
seniority list the applicant was placed at Sl. No. 5 showing his
date of regular appointment as 16.02.1996. The persons at S1l. No.
'4 and above are enjoying the pay scale of Stenographer Grade- II
i.e. Rs. 5000-150-8000/- as 1°° Financial Up gradétion and the
applicant has to face the negation on the part of the respondents
of similar benefits.

A copy of the communication dated 26.02.08 is

annexed herewith and marked as ANNEXURE- 7.

4.8 That the applicant begs to state that as per the
Recruitment Rules’ 2005 the applicant became eligible for
promotion to the post of Stenographer Grade- II in the pay scale
of Rs. 5000-150-8000 on 16.02.04 after completion of 8 (eight)
years of regular service in the post of Stenographer- III.
Although the applicant became eligible for promotion to the next
higher grade of Stenographer Grade -II in the year 2006 but his
case was not considered for promotion till 2008. Hence, the

applicant had to face acute stagnation in his service career.

4.9 " That the applicant begs to state that the Government of
India, Department of Personnel, public grievance and Pension
(Department of Personnel and Training) issued an Office
Memorandum No. 35034/1/97-Estt (D) dated 09.08.1999 in the name
and style M“Assured Career Progression Scheme for the Central
Government Employees” to deal with the problem of genuine
stagnation and hardship faced by the employees due to the lack of
adequate promotional avenues. The scheme provides for two
financial up gradation as per the recommendation of the Fifth
Central Pay Commission to the Group- ‘a’, ‘B’, ‘C’ and ‘D’ employees
after completion of 12 (twelve) and 24 (twenty four) years of
regular service respectively.

The aforesaid Scheme in Para 7 in Annexure- II provides that
financial up gradation under the Scheme shall be given to the
next higher grade in accordance with the existing hierarchy in a
cadre/category of posts without creating 'new posts for the
purpose. | )

A copy of the ACP Scheme dated 09.08.1999 is
annexed herewith and marked as ANNEXURE- 8.
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4.10 That the applicant begs to state that considering the

acute stagnation faced by the applicant in his service the 3"
réspondent by an order No. A-32016/1/99-Admn.I dated 07.05.08
granted the 15t Financial Up gradation to the applicant from the
pay scale of Rs. 4000-100-6000 i.e. Stenographer Grade- III to
the scale of pay of Rs. 4500-125-7000 w.e.f. 16.02.08.

It is worthwhile to mention here that the pay scale granted
to the applicant i.e. Rs. 4500-125-7000 is not the pay scale of
Stenographer Grade- II which is the next higher grade for the
applicant. No where in the Recruitment Rule of 2005 there is any
mention of the pay scale of Rs. 4500-125- 7000.

A copy of the order dated 07.05.08 is annexed
herewith and marked as ANNEXURE- 9.

4.11 That the applicant begs to state that as per the
Recruitment Rule’ 2005 and the Memorandum dated 24.02.06 the next
higher gfade for the applicant in the cadre of Stenographer is
Stenographer Grade- II carrying the pay scale of Rs. 5000-150-
8000. Therefore, as per the ACP Scheme of 1999 Para 7 of the
Annexure— II the 1%% Financial Up gradation to the applicant
should have been to the pay scale of Rs. 5000-150-8000 in the
Grade of Stenographer Grade- II. However, the respondents in a
total erroneous manner fixed the pay of the applicant in the
scale of Rs. 4500-125-7000 causing gross discrimination towards
the applicant. It is stated that the said scale.of Rs. 4500-125-
7000 is not at all existent in the hierarchy of the posts in the

cadre of_Stendgrapher.

4.12 That the applicant being aggrieved and making a
grievance against the impugned order dated 07.05.08 submitted a
representation dated 20.11.2008 to the Deputy Director (Admn.),
Song and Drama Division, Soobhna Bhawan, New Delhi. In the said
representation the applicant submitted that as per the hierarchy
in the cadre of Stenographer, while fixing the pay of the
applicant under the ACP Scheme, the pay of the applicant should
have been fixed in the time scale of Rs. 5000-150-8000 i.e. the
pay scale of Stenographer Grade- II. However, the respondents

causing serious discrimination to the applicant granted the



‘\1. -;z —{ia Lkt

D AN

1 PN b ‘

o g MARIOD

' ety | E“Ch
| GweiBS

\‘____’_I;‘;,,‘:‘...'.I‘ X

benefit of 1% financial up gradation to the scale of Rs. 4500-
125-7000/- which is contrary to the Constitutional mandate. Had
it been case of isolated post in the absence of defined
hierarchical grades, in such a situation the pay scale granted by
the respondents would have had some legs to stand. However, as
regards the applicant the post held by the applicant is not an
isolated post. Therefdre, the pay scale granted to the applicant
as 1% Financial up gradation under the ACP Scheme is erroneous.
The applicant further stated that 51mllarly situated persons in
the Stenographer Grade- II are enjoying hlgher pay scale i.e. Rs.
5000-150-8000/- under the ACP Scheme whereas the applicant is
denied of his legitimate claim. However, in spite of the repeated
requests the respondents sat over the matter and did not give an
eye towards the grievance of the applicant.

A copy of the representation dated 20.11.2008 is

annexed herewith and marked as ANNEXURE- 10.

4.12. A That the applicant begs to state that the Government of
‘India, Department of Personnel and Training issued the O.M. No.
22034/2/92-Estt. (D) dated 06.08.1999 pursuant to the
recommendation of the 5™ CPC directing all the non-secretariat
offices to restructure the cadre of Stenographer in the ratio of
40:40:20. Therefore, the respondents are duty bound to effectuate
such restructuring in the cadre of Stenographer in the Song and
Drama Division immediately after issuance of the directives of
the DOPT. It is worthwhile to mention here that the Press
Information Bureau, Ministry of Information and Broadcasting have
already implemented such restructuring. ,
Copies of recommendation of the 5™ CPC and DOPT
0.M. dated 06.08.1999 are annexed herewith and
marked as ANNEXURE- 11 and 12.

4.12. B. That the applicant begs to state that the DOPT vide
O0.M. dated 18.07.2001 [Annexure- R/1 of the W.S] in S1. No. 42
while giving clarification towards grant of ACP in case of posts
having multiple channel of promotion have categorically stated
that the provisions in the existing recruitment rules in various
organizations providing for multiple channel of promotion are

incontinent with the guideline on framing of the Recruitment
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Rules. The DOPT further directed that all such Rules should be
immediately reviewed to provide only a single channel of
promotion and till such review as an interim arrangement 18t
financial up-gradation to the lowest promotional grade shall be
allowed. It is stated that in spite of the clear cut direction of
the Government of India for review of the recruitment rule having
multiple of channel of promotion, the respondents in clear
violation of such guidelines and comﬁitting serious illegality
continued with such defective recruitment rules and did not
effectuate the cadre restructuring as directed by the DOPT O.M.
dated 06.08.1999. Although, the clarification provides for 15t
financial up-gradation to the lowest promotional grade as an
interim measure pending review of the recruitment rules, the
respondents never reviewed the recruitment rule and alternatively
taking benefit of their own wrong have granted the lowest
promotional grade as 1%t financial up-gradation which is not at

all sustainable in the eye of law and discriminatory in nature.

4.12. C That the applicant begs to state that the action on the
part of respondents in gmanting the pay scale of Rs. 4500-125-
7000/- as 1°% financial up-gradation is discriminatory and is in
clear violation of the directive issued by the Government of
India. It is stated that the Stenographer Grade- III in the other
Central Government Departments pursuant to the 1%% up-gradation
have been allowed the pay scale of Rs. 5000-150-8000, i.e. pay
scale of Stenographer Grade- II. Howe?er, in the instant case the
respondents causing serious discrimination haﬁe granted a much
lower pay scale of Rs. 4500-125-7000 while extending the 1°¢
financial up-gradation in gross violation of Article 14 and 16 of

the Constitution of India.

, :
4.13. That from the present facts and circumstances of the

case it is clear that the pay scale of Rs. 4500-125-7000/- which
has been granted to the applicant as 1%t financial up gradation
under the ACP Scheme is in disparity with the pay scale of other
Stenographer Grade- III enjoying through out the country. More
over, as per the provisions of the Scheme the applicant should

have been granted the pay scale of next higher grade as 18t

 financial up gradation. The next higher grade for the applicant
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in accordance with the existing hierarchy in the cadre of
Stenographer is Stenographer Grade- II in the pay scale of Rs.
5000-150-8000/-. However, the respondents in clear violation of
the provisions of the Scheme and causing gross discrimination
have granted a 1lower pay scale of Rs. 4500-125-7000/- to the
applicant which has no existence in the cadre of Stenographer.
Hence the present case 1is a fit case wherein the Hon’ble
Tribunal may be pleased to pass an interim order directing the
respondents to grant the pay scale of stenographer Grade- 1II
i.e. Rs. 5000-150-8000 w.e.f. 16.02.08 and the difference in pay
from the said date pending disposal of the present original
application. The applicants have made out a prima facie case of
illegality and arbitrariness on the part of the respondents. The
balance of convenience is in favour of the applicants for such
an interim order. They would also suffer irreparable loss and

injury if the interim order sought for is not passed by the

Hon’ble Tribunal.

4.14 That the applicant demanded justice from the

respondents which has been denied to him.

4.15 That the applicant has no other alternative or any
other efficacious remedy and the remedy sought for, if granted,

shall be adequate, Jjust and proper.

4.16 That the applicant has filed this application bonafide

for securing the ends of justice.

5. GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS :-

5.1 Because the respondents illegally and arbitrarily granted a

lower pay scale to the applicant as 15t financial up gradation
under the ACP Scheme which in clear violation of Article 14 and
16 of the Constitution of India. Hence on this ground alone the

impugned order is liable to be set aside and quashed.

5.1. A For that the O.M. dated 18.07.01 issued by the DOPT
while clarifying grant of 15t financial up-gradation in case of
- posts having multiple channel of promotion had directed in very

categorical terms that the recruitment rules having multiple
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channel of promotion are to be reviewed and modified immediately
because it is contrary to the guidelines of recruitment rules.
Therefore, the respondents are duty bound to adhere the aforesaid
directions of the DOPT and accordingly wipe out the infirmity.
However, the respondents causing serious illegality did not
review or modify such recruitment rule for the entire last decade
which is in clear violation of the directives issued by the
Government of 1India and incurs interference of this Hon’ble

Tribunal.

5.1. B For that the DOPT in the later part of the aforesaid
clarification provides for granting of lowest promotional grade
in 1% financial up-gradation as an interim measure pending
finalization of review or modification of such recruitment rule.
However, the respondents neither reviewéd‘nor modified such rules
for the last decade and taking benefit of their own wrong have
granted the lower pay scale of Rs. 4500-125-7000 causing serious
injustice and discrimination to the applicant. Hence the impugned

order is liable to be set aside, quashed and modified.

5.1; C For that the respondents even after passing of a decade

did not implement the Government of India directives dated

06.08.1999 towards restructuring of the cadre of Stenographer. It
- is stated that the Stenographer Grade- III in the other Central
Government Departments are getting the pay scale of Rs. 5000-150-

8000 in Grade- II pursuant to grant of 1%t  financial up-

gradation. However, in the instant case the respondents causing .

serious discrimination and taking benefit of their own wrong have
granted a much lower pay scale of Rs. 4500-125-8000 which is not
sustainable in the eye of law and liable to be interfered with by

this Hon’ble Court.

5.2 Because the respondents committed gross illegality in
' granting a lower pay scale 1i.e. Rs. 4500-125-7000/- to the
'applicant instead of Rs. 5000-150-8000/- which has resulted in
serious discrimination towards the applicant. Law is very clear
that there should not be arbitrary classification in granting the

pay scales and there should be equal pay for equal work. Hence,

/‘/K
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on this score alone the impugned orders are liable to be set

aside and quashed.

5.3 Because the Para 7 of Annexure- II of the Assured Careeﬁ
Progre551on scheme of 1999 provides that financial up gradation
under the Scheme shall be given to the next higher grade in
accordance with the existing hierarchy in a cadre/category of
posts without creating new posts for the purpose. The next higher
grade from the post of Stenographer Grade- III, which the
applicant 1is presently holding, is Stenographer Grade- 1II
carrying the pay scale of Rs. 5000-150-8000/-. Therefore, as per
the provisions of the Scheme while granting the benefit of 1°t
financial up gradation the pay of the applicant should have'beeh
Rs. 5000-150-8000/-. However, the respondent causing serious
discrimination granted a pay scale of Rs. 4500-125-7000/- to the
applicant. Hence, the respondents committed gross illegality and
arbitrariness in granting a lower pay scale negating the
legitimate claim of the applicant and on this score alone the
impugned order is liable to be set aside and quashed by this

Hon’ble Tribunal.

5.4 Because the basic aim of the ACP Scheme is to remove the
problem of genuine stagnation and hardship faced by the Central
Government Civilian employees due to lack of adequate promotional
avenues. However, in the case of the ~applicant the respondents
while removing the stagnation created discrimination to the
applicant by granting a lower pay écale which 1is contrary to the
Constitutional provisions and spirit of the Scheme and not at all

sustainable in the eye of law.

5.5 Because the similarly situated persons in the cadre of
‘Stenographer Grade- III in the entire country are enjoying the
pay scale of Rs. 5000-150-8000/- as 1°° financial up gradation
whereas the respondents are denylng the applicant from the
similar benefits. Hence, on thlS score .alone the 1mpugned order

is liable to be set aside and quashed.

5.6 Because from the sequence of events it 1is clear that the

impugned order is illegal and arbitrary and has been issued
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depriving the applicants from his legitimate claim of higher pay
scale i.e. Rs. 5000-150-8000/- as 1°° financial up gradation
under the ACP Scheme. Hence on this ground alone the impugned
orders are liable to be quashed.

| The applicant craves leave of the Hon’ble Court to
advance more grounds both legal and factual at the time of

hearing of this case.

6. DETAILS OF THE REMEDIES EXHAUSTED:
That the applicant declares that he has exhausted all the

remedies available to him and there is no alternative remedy

available to him.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER
COURT:
- The applicant further declares that he has not filed any

application, writ petition or suit regarding the grievances in
respect of which this application is made, before any other court
or any other bench of the Tribunal or any other authority nor any
such application, writ petition or suit is pending before any of

them.

8. RELIEF(S) SOUGHT FOR:

8.1. To quash / set aside / modify the impugned orders dated
07.05.08 to the extant of correct fixation of pay and grant all

the consequential service benefits.

8.1 A To direct the respondents to implement the directives
issued vide DOPT O.M. dated 06.08.1999 and consequently review

the recruitment rule along with all consequential benefits.

8.2. To direct the respondents to grant the pay scale of Rs.
5000-150-8000/- to the applicant w.e.f. 16.02.08 and to re-fix
his pay accordingly.

8.3. To direct the respondents to pay the arrear in pay w.e.f.

16.02.08 taking the pay scale to be Rs. 5000 - 150 - 8000/-.
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8.4. To direct the respondents to pay interest @ 21% on the

arrear pay (as indicated in Para 8.3).
8.5. Cost of the application.

8.6. To pass any such order/orders as Your Lordships may deem fit

and proper.

9. INTERIM ORDER PAYED FOR:

Pending disposal of the present original application the
applicant prays for an interim order directing the respondents to
consider his case towards granting the pay scale of Rs. 5000-150-
8000/- to the applicant w.e.f 16.02.08 with re-fixation as prayed

above and pay the arrear in pay scale w.e.f. 16.02.08.

10. The application is filed through Advocates.

11. PARTICULARS OF THE IPO:

(1) IPO No.

(I1) Date of Issue

(ITI) Issued from .

(IV) Payable at B Guwahati

12. LIST OF ENCLOSURES :
As stated in the  Index.

...Verification
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VERIFICATION

I, Joynal Abedin, son of Md. Kamor Ali, aged about 39 years,
presently working as Stenographer, Grade- III, Song and Drama
Division, Guwahati Regional Center, Chandmari, Guwahati- 781003,
Assam, do hereby solemnly éffirm and verify that the statements
made in the accompanying application in paragraphs 4.1, 4.8,
4.11, 4.12B, 4.12C, 4.13, 4.14, and 4.15 are true to my
knowledge, those made in paragraphs 4.2, 4.3, 4.4, 4.5, 4.6, 4.7,
4.9, 4.10, 4.12 and 4.12A being matters of records are true to my
information derived there from and the grounds urged are as per
legal advice and rests are my humble submission before the

Hon’ble Court. I have not suppressed any material fact.

And I sign this verification on this the 22" day of March,

2010 at Guwahati.

el

APPLICANT
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Advocais

No. A-12011/1/95-Admn. I
Song and Drama division

Ministry of Information and Broadcasting
Kk kKK

Soochna Bhawan, CGO Complex,
Lodhi Road, New Delhi- 110003

Dated the 11" Dec. ‘95

MEMORANDU M

sri Joynal Abedin is informed that he has been nominated by

the RegionalvDirector, Staff,Seléction Commission, Guwahati for
his appointment toO the post of Stenographer Grade- III in the
scale of pay of Rs. 1200—30—1560-EB-40—2040. sri Joynal Abedin is
advised to give his willingness for his appointment to the post
of Stenographer Grade- III within 15 days after the receipt of

this memorandum.

sri Joynal Abedin is also requested to submit the‘following
certificate/documents in original along with. receipt of this

memorandum: -

i)  Age Certificate;

ii) FEducational qualification~certificate;

1ii) Certificate of physical fitness from civil
surgeon/District Medical Officer;

iv) Character certificate from two Gazetted officer
guly counter- signed by Dist. Magistrate/SDM;

V) Attestation form duly filled in ¢in triplicate);

vi) Caste Certificate

In case he is not interested in his appointment in the
Song and Drama Division, he may inform the undersigned

immediately.

sd/- -
(SURINDER MOHAN)
DEPUTY DIRECTOR (ADMN. )
Shri Joynal Abedin,
Cc/0 Makbul hussain sarkar,
Shoe Center, (Station Road)
P.0. & Dist.- Bongaigaon—783380.
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Soochna Bhawan, CGO Complex,
Lodhi Road, New Delhi- 110003

Dated the 12'" February 1996

MEMORANDUM

Consequent upon his nomination by the staff Selection
commission for appointment to the post of Stenographer Grade III
Sri Joynal Abedin is hereby offered temporary appointment to the
post of Stenographer Grade III in the office of Song and Drama
Division. He shall also be entitled to draw dearness and other
allowances at the rates admissible under Rules and subject to the
conditions laid down in the orders governed in grant of such
allowance in force from time to time.

2. The terms of appointment are as follows:-

i) The appointment is purely temporary and will not confer any
title for permanent employment.

ii) The appointment may be terminated at any time by a month’s
notice by either side i.e. by the appointee or the appointing
authority without assigning any reason. The appointing authority,
however, reserves the right of terminating the service of the
appointee forthwith or before the stipulated period of notice by
making payment to him of a sum equivalent to the pay and
allowances for the part of notice or the expired portion thereof.

iii) The appointment carries with it liability to serve in any
part of India or abroad.

iv) Sri Joynal Abedin shall be on probation for a period of two
years from the date of appointment which may be extended or
curtailed at the discretion of the appointing authority.

v)  The Headquarters of Sri Joynal Abedin will be for the

present at Song & Drama Division, P.D. Challiha Road, Guwahati-
781003.

3. The appointment will further subject to:-

i) Production of certificate of fitness from ~ competent
authority, Civil Surgeon/District Medical Officer,

ii) In accordance with the Rules in force in regard to
recruitment of service under the Govt. of India: -

a) No male person who has more than one wife living or who
having spouse living, marries in any case in which such a
marriage is void by reason of its taking place during the
life time of such Spouse, shall be eligible for appointment
to the service, unless the Govt. of India after being

No. A-12011/1/95-Admn. I - G-
Song and Drama division [ . )
Ministry of Information and Broadcasting o ——
ok ok ok ok ok
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satisfied that there are special grounds for doing so
exempt any male person from the operation of this rule.

b) No female person who marriage is void by reason of the
husband having a wife living at the time of such marriage
or who has married a person who have a wife living at the
time of service, unless the Govt. of India after being
satisfied that there are special grounds for doing so,
exempt any female person from the operation of this rule.

The offer of appointment is, therefore, conditional
upon his/her satisfying the requirements mentioned above
and to his/her furnishing to this Division a declaration
asked in Annexure to this memorandum along with his/her
reply. If, however, he/she does not satisfy the above
condition and desires to be exempted from the operation of
the above mentioned rules for any special reason, he/she
should make a representation in writing in this behalf
immediately. The officer of appointment would in that case
be treated as cancelled and further communication will be
sent to him/her in due course, if upon consideration of
his/her representation it is decided to offer him/her
temporary appointment of Stenographer Grade- III in the
Song and Drama Division.

iii) Taking of an oath of allegiance/faithfulness to  the
Constitution of India or making a solemn affirmation to that
effect in prescribed proforma:

iv) Production of the following original documents/certificates
along with two attested copies of each:-

a) Educational Qualification,

b) Certificate of age,

c) Character certificate in the prescribed proforma from
two Gazetted Officers duly countersigned by Dist.
Magistrate/S.D.M.

d) Certificate in the prescribed proforma in support of.

candidates claim to belong ST/SC/OBC.

4. If any declaration given or information furnished by Sri
Joynal Abedin proves tc be false or if he/she is found to have
willfully suppressed by material/information, he will be liable
to removal from service and to such other action as Government
deem necessary.

5. If Sri Joynal Abedin accepts he offer on the above terms and
conditions, he/she should communicate his/her acceptance or
report to the authority mentioned in Para 2(v) above immediately
and in no case later than. If no reply is received or the
candidate fails to report for duty by the prescribed date, the
offer of appointment will be treated as cancelled.

6. No traveling allowance will be allowed for Jjoining this
appointment.
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sd/-
(SURINDER MOHAN)

Depdty Director (Admn.)

Sri Joynal Abedin

S/o Md. Kamor Ali,

Vill- BandhalPara,

P.O & P.S. -Bilasipara,
Dist- Dhubri (Assam) :

O W N

- Pin-783348.
Copy to:-
Pay & Accounts officer (Through Dy. Director, Guwahati)
Personal file of Sri Joynal Abedin,
Deputy Director, S & DD, Guwahati Center. .
Guard File (Adm. I Section) '
Computer cell, S & DD. )

sd/- ‘
(SURINDER MOHAN)
Deputy Director (Admn.)
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o offer- on the above rms and conditions, he/she should
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‘ _ W .  - -Deputy Director (Admn.
‘ - - . ] v .‘;;.' .. .
@ 3?_{1 Joynal Abedin ‘ ' e
T /0.3 [ Komo ALt 1@ o |
LN Wi'li-“B&n(}h&ip-ara _ S :
iﬂ? iﬁ¥&—ﬁ18 nBilauipara, B '
~ "~} ”&H]) ' § . ' . ..'

L
WS,
N

“

o
A

'

N W gy Vit
A ’4':

2. ersonal file of¥h./Cmnt/Ln. Jovna o
Deputy Director, G&hD, Guwaha¥§} %’: A din

4. -Guard ' Tile (Adm.1 Jection)
S. Computer Lell, %nl)n.
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Cn Song and Draina Division
W inistry of Information & Brozdcasting -
W AR KR

CGo Complex, Lodhi Road,
New Delhi-110003.
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Dated the March 3} ,1597.

W T A

shri Joynal Abedin is appointed to the post

of Stenographer Grade III { Group 1¢! Non-gazetted)
carrying a scale of pay of & 1200-30-1560-EB-40~ Guuvt 7
2040 on temporary basis w.e.f. 16th February, 1995

( FN ). .
| |

post of stenographer
posted at Guwahatli

|

2. On his appointwment to the
Crade III, Shri Joynal Abedin is
Regloral Centre of the Division.

bR shri Joynal Abedin, Stenographer Grade III
will be on probation for a period of two years
w.e.f. 16th February, 1956. '

( Surirnder lMohan )
Deputy Director{ Admn. ) |
. |

31T

opY ‘

<hri Joynal Abedin, Stenogrepher, Song. and Drama !
Division, Guwzhati Regiohal Centre. ' ' .

(=2, Deputy Director, S&DD, Guwahati Regional Centre. ‘ !

gu/ ‘Bis Nemination folder received irom the Staff 1
gelction Commission and Medical Fittness Certifi-

cate, Two Character Certificates etc.(in original)

are enclosed for necesSary record in his Service-

Book/Personal file.

The Pay and Accounts officer, Doordarshan, Cuwaheti.

personal file of shri Joynal Abedin.

P.A. to Director, S&UD.

Guard file/ Stock file (Admn.I).

’d/’f//ﬁzzz;b\Q\M

( surinder Mohan hQQ“A\’
Deputy Director(adman,)
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No. A-31016/2/2000- Adan, I
Song and Drama Division

Ministry of Information & Broadcasting
L2 2.2 % %)
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CGO0 Complex, Soochna Ehawar,
Lodhi Road, New D21hi-110002%

X s Dated the 13th Julv, 2001,
(".'\'\ o
OFFICE__ORDER
The competent authority is pleased to terminate the
probation peried and alsc to appoint the following 3Steno-

granheryGrade III, Song and Drama Divigion, in substantive
capacity from the date shown against eachs-

S.No, Nanme Date of Date of Present J
te rmina- avpoint- nlace cf i
tion of ment in Dosting. :
Dobatli- the !
on subs tan- ;
neriod. tive

‘ capacity.
1. Sho Nimal KU@aI‘ 2908019q3 29-8.1993 LuCknOW
2. Ms. K,B.Suja devi 30.1.1998 30.1,1998 Bangalore
\)./bSh. Jaynal Abedin 16, 2,1998 16. 2, 1998 Guwahati
L, Ms,  Charul 24,10,1998 ke 10, 1998 Delhi
' Region, z

5. Sh. Yoginder Soni 06.04, 2000 06,04, 2000 Bhopal.

N~ 6. Sh. Kamal Rawat 04.05. 2000 04.05, 2000 Chandigari

7- Sho pankaj Kum‘ar 01.07. 2000 010070 2000 Delhi. ’

( K.L.DAS )
ADMINISTRATIVE OFFICER.
Copy tos=-
e All individuals concerned,

2. All Officers at Hqrs./Regional/Sub=Centres,

3. Personel file of all concerned, :

b, All Pay & Accounts Officer concerned( Through DD, concerned),

5. PA to Director,S&LD.

6. Guard file (Admn, I Section). L :
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( K.L.,Das ) : PR ERSEEER
ADNINISTRATIVE OFFICER | Le a
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NOTIHCA'HON

Information Burcay (Group'C’ posts—Eastern Region) Recruiuncent Rulcs, 1989, the Press Information Bureay ( Group'C’
posts—Northem Region) Recruitment Rules, 1989, the Press Information Bureau (Group *C’ Posts—Southern Region )
Recruitment Rules, 1989, the Press Information Burcay (Group ‘¢’ Posts—Western Region) Recruitment Rulgs, 1989, in so
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recruitinent to the posis of Stenographer in the Ministry of Information and Broadcasting. Press Informiation N
Headquarters, Regional and Branch Offices, namely — ‘
1. Short title and commencement.—(1) These rules may be callod the Ministry of Information and Broadcasulg:

Press Information Bureau's Headquarters Regional and Branch Offices Stenographers (Grade-1. Grade 1 angd Grade 111§
Recruitment Rules, 2005

2. Application.—These rides shall apply (o the posts specificd i cotumn 1 of (he Schedule asnneveg hereto, -

JAQNumbcr of posts, classification and scale of pay.—The nuniber of posts, their classification and the scalc of
pay attached thereto shall be as specified in columns (2) to (4) of the said Schedule.

4. Mcthod of recruitment, age limit, qualificatiops etc.—The mecthod of recruitment, age limig, tiualifmliom
and other matters relating to the said posts shall be as spoaified in columns (5) to (14) of the aforesaid Schedule.
5. Disqualification.—No person, -~

(3) who has cntered into or contracted a marriage with a person having a spousc living; or

(b) who. having a spousc biving. has entered into or contracted a marriage with any person,
shall be cligibic for appointment (0 any of the siid post

Provided that the Centra Government may, if sausficd that such marriage is permussible under the personal law

applicable to such person angd the other parts 1o the marriage and that there are other srennds for so doing. exempt any
person from the operation of this rule,

6: Power to relux.—Where the Central Government is ol the opinion that 1t is necessary or expedient so to do, it

may, by order and for reasons to be recorded 1n woling, relax any of the provisions of these rules with respect tosany -
class or catcgory of persons. S : oo s

7 Sm-ings.—thinlz W rales shall affeet resenatons. relanauon of age i anyg other concessions
required to be provided for (he Schiednled Castes, the Scheduled | ribes, FX-servicemen and otner special eategonices o
persons inaccordance with the orders 1ssued by the Central Government from tine to time i this regard.

SCHEDULE

Namcof Rumber of Classificanon Scalcof pay ©  Whether Whether benefit of added |
post posts sclection post years of servict admissi |
or non-sclection  blc urider Rule 30 of the |
post ~ Central Civil Services |
(Pension) Rules, 1972 *
] , 2 30 4 5 (4
L. Stcnographer  9» (2005) General Cenwral— R, 3500-175- Sclection Not applicable "
Gradel *Subject 1o Service. Group XX
variation B’ Non-Gazetied, -
dependent Non-Misterial
on :
workload.
Age timiit for diregt recruils Educational and other Whether age and cdu- Pcriod of
qualifications required cational qualifications probation,
for direct recruits - prescribed for direct ifany )
recruits will apply in
the casc of promotees
7 - : 8 9 10

Not applicable o Not applicablc » Not applicable Two vears
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# #tthod of recruitment whether by In case
direct recruitment or by promotion

or by deputau'orl/ab'sorp(jon and

pereentage of the posts to be fitled

by various methods  °

1l

e e —— .

g - " T T ——
of recrustment by promotion er deputation of absorption, grades
from which promotion or deputation or absorption 10 Iie imade

12

Promotion Promotion :

Stenographer Grade [1 ta the pay scale of Rs 5000 --800 wotking in the
Press Tnformaton Burcau’s Headquarnters. Regional and Branch Offices wah

thice vears” regular senaice i the

prade

Note : Where juniors who have completed their qualifying or cligihilty service
are being considered for promoton. their scmors would also be considered,
provided they are not short of the tequisite qualifying or cligibility service

by more than half of such
whichever is less and have successfully completed their probation period

qualifying or cligibility service or two years,

for promotion to the next higher erade along with their iuniors who have

i

m————— ¢ ————a

already completed such qu

alifying or eligibility service,

1f a Departmental Promotion Committee cxists, what 1s its
composition?

! 43

Group ‘B’ Depastmental Pruvmations Commint

Circumstances in which the Union Public
Service Commission 15 10 be consulied in
making recrutment

4

Consultation with Unson Pubhic Service

ool (forconsidcﬁngpmmoﬁén) consisting of : — Commission necessary for amendmeny/
R TR R SO e o T Iy Y SR (ol TN TolnnRalion aF s meneioiol, PP I
B [ [ YLV NNDIYVas & BRARIPOL U GLIU \staanee R TR tVIAQLIVE Uy LIt MIV L tuIUEr e tavgy
or Additional Principal Information Officer nilcs.
(Administratiog)
2 Assistant Principal Information Officer —Member
(Administration) .
3 Under Sccrctary, Ministry of Information and —Meanber
Broadcasting (dealing with Press Information
Bureau)
4 AnOfficer belonging to Scheduled Caste or
Scheduled Tribe at the Under Sccrctary level —NMembxr
l 2 , 2 - 4 5 ' d
2. Stenographer  |ye (2(05) General Central R $000- 1 50 Sclection Not apphcable
- Grade 11 *(Subject 1o Service, Group sy
vanation .C". Non-Gazetted,
e dependent on Non-Ministerial
nhg workload)
7 o . 8 9 10
Not applicable Not applicabic Not applicable Not npplicabl_c
1l 12

Hundred per cent by promotion, failing
which by deputation.

Promotion ;

From amaingst Stcnographers Grade 111 in the pay scalc of Rs. 4000-1006000 -




{Centra) Administrative Trit:uni
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e

2 .
working in the Press Information Bureau’s Headquarters, Regional a
OfNces having cight years® of regular service in the grade. %
Deputation, —Frop, amongst the omccrs'holding cquivalent or analo
posts in the pay scale of Rs. $60- FS0-8000 with three ¥

m the grade.

Note 1.—Period of deputation in another ex-cadre post held immediately
including period of deputation preceding this appointment in e same
organization shall ordinarily not cxceed three years. A

Note 2—The maximum age limit for appointment by deputation shall be not
cxceeding fifly six years as on the closing datc of receipt of application.

car’s regular servit

. 14

Group «C Departmental Pr:)Fo(_ion Committee —an‘:lpphwbIC
consisting of ;— :
1. Secnior Additional Principal Information Qfficer ~Chairman

or Additional Principal information Officer

Administration)
2 Assistan Principal Information OfTicer —Member

(Administration) -
3 Under Secretary, Minustry of Informationand - Nember

.Broadcesu'ng (dealing with Press Information

~Burcau) :
4. Under Sccretary belonging to Scheduled Caste
... Oof Scheduled Tribe

—_— 2 ; ' S S

3. Stenograper S 2 ms) General Central Rs. 4000- 1) Direct Recruitruent
Grade 111 *Subject to Service, Group *C* o) through Staff Selection
, variation - Non-Gazetted. : Coinmission
dependent on Non-Ministerial '
workload.
6 - 3 3 g

Between 18 and 25 years ‘Not applicable (3) Matriculation or cquivalent Not
(Relaxabie for Government servants ‘ ' examination passed from a applicable
upto the age of 40 years in'the casc '

recognised Board or University.
of general candidates and upto 45 ‘ :

yearsin the case of candidates ‘ o ()
belonging to Scheduled Casies - - '

and Scheduled Tribes in accordance

with the instructions issucd by the

Central Government from tinre 16 time.

Speed of 80 words per minute
in Shorthand and 30 words per
minute in typing in English.

Note 1 : The crucial date for detenmining

the age limit shall be the closing dalc for
. Feceipt of applications from candidates
. (except for the closing date prescribed

for thoscin Assam, Mcghalaya, Arunachal -

Pradesh, Mizoram, Manipur, Nagaland Tripura, - : » '
Sikkiny, Ladakh Division of Jammy and Kashimir

State, Lahaul and Spiti District and Pangi

Sub-Division of Himachal Pradesh, the Union S
Territories of Andaman and Nicobur Istands _ : o -
and Lakshadweep). : : :

B B ‘.—‘—'\“"“




——

The crucial date for
Pinig the age limit in the case of
Idates from EmpIO)mcnl
nge shall be the last datc up o
I hich the Employment Exchange is
ked fo submit the names.
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10 . ! 12 o
Y0 years Hundred b-er cent by direet recruitthent Not applicable

13 _ 14 -
epartimental Promotion Committee (for considering cases for confirmation) Not applicable.
wsisting of :
(B Headyuarters

Deputy Principal Information Officer or Director Public Relations (Adnw.)
Aswistuni Principal infurmuon Gilicer (Adnu)
Under Secretary, Mindstry of Information & Broadcasting (dealing with
Press Information Burcau)

£gional Offices

handigarh _
fnformation Officer, Prcs% Information Burean, Chandigarh

! Assistant Station Direclor, All India Radio, Chandigash

X ) 1 Officer of the Rank of Assistant Information Officer or Administrative
Officer, Press Information Bureau, Chandigarh

Wumbad

I, Information Officer, Press Information Bureau, Mumbai
L Scnior Administrative Officer, Doordarshan Kendra, Mumbai

). Officer of the Rank of Assistant Information QfTicer or Administrative
Officer, Press Information Bureau, Mumbai

.
Kolkata

I Information Officer, Press [nformation Burgan, Kolkata

~

Assistant Station Director, All India Radio, Kolkata

3. Oficer of the Rank of Assistant Inforiation Officer or Administrative
Officer, Press Information Bureau, Kolkata

Chennai
L Information Officer, Press Information Bureau, Chennai
2 Assistant Station Director, All India Radio, Chennai

3 Offcer of the Rank of Assistant Information Officer,
Press Information Bureau, Chennai

Bhopal
1. lnforation Officer, Press Information Burcau, Bhopal
2 Secnior Administrative Officer, Doordarshan Kendra, Bhopal

3. Officer of the Rank of Assistant Information Officer or Administrative
Oflicer, Press Information Burcau, Bhopal

—Chairman

—ivicinixt

—Ncmbtxr

- Llenrnan

——-Mehvbcx

—Membxer

—Chainman

—Member

—Mcmber

—Chairman
~—Member

-——Member

—Chairman.

—Mermber

—Member

—Chairman
—Meinber

- -Mciber
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l. Information Officer, Press [nformation Bure;

. Lucknow <-Chairan - \;\'
< Semior Admimsteative fficer. Doordarshan Kc‘ndm‘vl_‘uckriuu —-Metiber - *
R Qlficcr Ql'l'hc Rank of Assistant Information ,Omc&or Admmsuame o - \“\
Otlicer, Press Informanon Bureau, Lucknow . . —Member S
Guwaliagi . .
1. 'nformation Officer, Picss Informaton Bureay, Guwahari

~=Chasrann

2 Senior Administrative Oflicer, Doordarshan Kendra, Guwahati - —Member
Y

Officer of the rank of Assistant Information Ofhcer,
Press Information Burcau, Gmmh@n. N -~-Member
Hyderuhad . : :

s

¥ - Information Officer. Press Information Burcau. | ivderabag -~Clénrnm
R 2 Senior Administrative Ollicer, Doordarshan Kendra, Hyvderabad = -Member

i A Officer of the rank of Assistant Information Officer ag Administraun e
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\War—- 66 New Delhi, dated 24-2-200§

Subject: Recruitment Rules for the post of Stenographers (Grade 11 and I0I) in PIB after
restructuring of cadre of Sienographers in Non-Secrelariat offices.

In accordance with the Ministry of Information and Broadcasting, Press Information
Bureau's Headquarters; Regional and Branch Offices Stenographers(Grade-1. Grade-1 and Grade
) Recruitment Rules, 2005, the revised distribution of stenographers Grade-I, Grade-II &
Grade-III posts after resiructuring of the cadre is as under :-

S S. No., Post | Scale of Pay ; Number of posts | Number of posts 1
o ' . | (InRupees) - | Before After g
Iy . : ' ! restructuring | restructuring :

| 01 ] Stenographer Grade-111 4000-1OO-6000 40 21* |

02 | Stenoprapher Grade-11 5000-150-8000 9 194 |

| 03 | Stenographer Grade-1 [ 5500-175-90K10) - 9 _ l

\ Total ; o 49 49 B

' *One post each at PIB (11Q), Jammu, Srinagar, Shimla, Indore, Kota, Kanpur, Varanasi, Shillong,
Imphal, Aizwal, Agartala, Gangtox. Port Blair, Vijayawada, Hyderabad, Kochi, Madurai,
Nanded, Panaji & Rajkot.

4#O0ne post each at Chandigarh, Srinagar, Jalandhar, Jaipur, Lucknow, Patna, Guwahati (2),

Kohima, KolKata(2), Bhubaneswar, Bangalore, Chennai, - Mumbai(2), Pune. Nagpur and
Thiruananthapuram. o :

7

~One post each at Chandigarh, Bhopal , Lucknow, Guwahati, Koikata, Hydrabad, Chennai,
Mumbai. and Ahmedabad. :

? This restructuring has become effective from 29.09.2005, the date of publication oﬁ the
said Recruitment Rulcs in the Official Gazette.

Encl.  Revised RRules for Steno ,uphcﬁs. kgv-
& Qw\u«@* g

(Parkash Kaur)
Assistant Principal Information Officer

‘All RegionalBranch Offices.

Fay and.Account Office)MS) M/O 1&D.
Cash /Budget Sections.

Guard File/Reference Folder.

balihadl Sdiben
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NO.AAZJ()ZZ/I/O'X-Admn.l
Song and Drama Divisjon
Minisuy of Information and Broadcasting

Soocha Bhavan, Lodhi Road,
New Delhi-1 0003

' F ated the Febriare 3 S
/% OF \NDW, MINISTRY 0;‘"&8 Dated the Fely uary 26, 2008
1A DIVIS!
‘D DRA"‘AD‘ s . - . . ~ .
SONCéC:NAHATICENTRE Sub : Seniority list in the grade of Stenographer Gr. [1] iy ‘
RECEPTHO » ‘Song and Drama Division as on 1.1.2008
DATE

A capy of seniority list in the grade of' Strenographer Cirade

H in Song and Drama Division as on E.1.2008 is enclosed. Itis

requested that the copy ol seniority list meant for the ofticial

concermed may Kindly b issued after obtaining  dated receipt. n

?gh\u : case any discrepancy is found the same may be brought 10 (he

R notice of the Hgrs immediately but not later than 10.3.2008 failing
. which the seniority list under reference will be treated as final.

Encls : As above. &

(Dr. X4 - Kulsange)
Deputy Director (Admn)

Copy to :

‘ I All Deputy Director/Assistant Directors at centers alongwith a
copy of he imer-se-seniority list meant for the individual.

) Cach individua] concerned. -

All Officers ar Hqrs oF S&DD, New Delhi.

P.A 10 Director, S&DD.

Guard file (Admn.I Section)

. (Dr'W. - Kulsange)
Deputy Director (Admn)

AN SRS

| ‘e .;.4 SRRV
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Z,. T . Song and Drama Division,
— 3? - Ministry oflnformauon & Broadcactmc.

—

ﬂ"’ o E ” \}\V\?
\

2 .. SENIQ] \IT\ LIST OF QTF’\OGRM’HER GR.III IN SO\‘G AND DRAMA Dl\’iSIO\ AS ON 11200

Sr. | Name of Officer " Date of Date ofregular ‘Whether | Place of - E
No ' Binthr Appointment belongs | posting l
. To the grade 10 SC/ST/OBC
i : i : !
] Smt M Vaijenthi’ i 05.04.1960 116.08.1983 Neither Chennai B
2 Smt Sharmila . {1408 19068 10:12.1990° Neither - . Dethi K
3 Sh Nirmal Kumar 115021967 1 29.08.1991 | Neither Lucknow |
4 | SigtKB Suja Devi | 16.05.197] | 30.01.199¢6 oBc . Bangalore
SHri Jovnal Abedin 05.07.1970 16.02.1996 | Neither - = I Guwahay
\/E Smt Charul 22.07.1975 24.10.1996 OBC | Delhi
7 | Shri Yogender Soni 18.02.1971 | 06.04.1998 OBC A ‘Bhopal
8 “Shri Kamal Rawat 14.07.1977 04.05.1998 _| Neither . Chandigarh_
9 Hari Oraon 04.10.1973 13.09.1999 ST - | Ranchi-

(Dr.N.A sange)
- Deputy Director (Admn.)

- "1 hal
by 'ﬂ&wma mi‘hc'fﬁ

!
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Government of India g
Ministry of Fersomned, Piblic Grievances and Pensions [ /yneX UV2E —

(Department of Personne} and Training)

~3 " N Block, New Delhi 11000
o August 9, 1999

CFerce Memoranpui

Subject.. ¢ ASSURED CAREER PROGRESSION SCHEME FOR
THE CENTRAL GOVERNMENT CIVILIAN EMPLOYEES.

to deal with (he problem of genuine stagnation and hardship faced by the wmp oyees due: to lack
of adequate promotiona avenues.  Accordingly, after careful consideratior {fhag been decided

by the Government (o introduce the ACP Scheme recommended by the Fifth Central Pay
Commission with certain modifications us indicated hercundcr:-‘ ,

> GROUP ‘A’ CENTRAL, SERYICES

be earned, Hence, it has been decided that there shajl be no benefils under the ACP Scheme for
. Group 'A’ Central services (chhnicnl/Non-chhnica!). Cadre Controlling Authorities in their
' case weuld, however, continue 1 improve the promotion prospects in orgauisations/cadres on
functional grounds by way of organisationaf study, cadre review, etc. as per prescribed norms.

3 SROUP ‘DY, ‘C' AND D SERVICES/POSTS AND ISOLATED .

POST (S IN GROUP ‘A", ‘B", 'C’ A ND ‘D’ CATEGORIj;S

3.1 Whilein respect of these categories also promotion shall contigue to be duly eamed, it i3
proposed to adopt the ACP Scheme in 1 modified form 1o mitigate hardship in cases of acute

stagnation cither in a cadre Ot in an isolated post, Keeping in view all relevant factors, it has,
therefore, been decided to grant iwo_finapci ons [as recommended by, the Fifth
Central Pay Commission and also in‘accordance with the Agreed Settlement dated September 11,

1997 (ia relation (g Group ‘C’ and ‘1’ employees) entered inte with (le Staff Side of the.

National Counci} (JCM)] uader the ACP Schere to Group ‘B’, ¢’ and ‘D’ employees on .

completion of 12 years and 24 yeqrs (subject to condition no.4 in Annexure-I) of regular service
. ?cébectively. Isolated posts ig Group ‘A’, ‘B’, ‘C’ and ‘D’ Categories’ which ‘have no
promotional avenues shail also qualify for similar benefits on the pattern indicated above,
Certtain categories of employees such as casual employces (including those with temporary
status), 1d-hoc and contract emplayeg: alify f{or bc_ug[ﬂs_g_nd_;r.ﬂmfmgsgid Scheme.
Grant of financial upgradations under the ACP Schemne shall, Lowever, be s:ubject‘wtg the

conditions mentioned in Angexure.J, - w— B P
e ST L e e --s‘I.;li’m....ZIT
tan NN e
Afts. | - 22 152 050
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32 ‘Regular Service for the purpose of the ACP Scheme shall t:e interpreted 10 mean
eligibitity szrvice counted for wegular promotion in terms of relevant RecruitmenuSerrice Rul

4.~ Intraduction of the ACP Scheme should, however, in no case affect the norreal (regular)
prometional avenues available un the basis of vaczncies. Attempts needed to improve promotion
prospects-in organisations/cidrcs on functional grouuds by wny of urganisational ¢tudy, cadre
reviews. etc as per prescribed nonns shovld ot be given up on the ground that the ACP Scheme

" has been introduced.

5. Vacancy bascd regular promotions, as d stinct from financial upgradation under the ACP

Sclienie, shall coatinue to be - wranted after due screening by a rcgular Departmental Prormotion
Committer as per relevant niles/guidelines.

6. SCREENING COMMITIEE

6.1 A departmental S¢; reening Comuittee shall be constituted for the purpose of processing
the cases for grant of beaefits uader the ACP Scheme.

6. The compositiog of the Screening Commiltee shall be the same as.that of the DPC
presciibed under the relevant Recruitment/Service Rules for rcgul.lr promation to the higher
grade to which financial upgracation is to be granted. However, in cases where DPC as per
the: prescribed rules is headed by :ac Chaimaa/Member of the UPSC, the Screening Committee
under the ACP Scheme shall, instead, be headed by the Secretary or an officer of equivalent rank
of th: concerned Ministry/Department. [n respect of isolated posts, the corposition of tfe
Styeening Committee (with modification as noted above, if required) shall be the same as that of
ths DPC for promotion ta analogzus grade in that Ministry/Department.

6.3 In order to prevent opsration of the ACY Scheme from resulting into undue strain on the
administralive machinery, the Screening Comumillee shall follow a time-schedule and meet twice
in a tinancial year — preferably in <he fiist weel; of Janvary and July for agvagge processing of
the cases. Accordingly, cases ccaturing during the ﬁrst half (April-September) of a particular
finarcial vear for grant of Lencfits under the ACP Scheme shall be taken up for consideration by
the Ccreening Committes meeting in the first week of January of the previous financial year.
Simifarly. the Screening Cormnitlze meeting in the first week of July of any financial year shail
process the cases that would be maturing during the second-half (October-MarchE of the same
financial year. For cxample, th Scre:ning Cownmittec meeting in the first week of January,
179¢ wauld process the cases taat weuld attain maturity during the period April 1, 1999 to
Septamber 30, 1999 and the Screening Committee meeting in the first week of July, 1999 would -
procsss the cases that would snature during the pedod October 1, 1999 to March 31,:2000).

: : r .
6.4 To make the Scheme otrerational, the Cadre Controlling Authorities’shall constitute the
first Screening Committee of the current- financial year within a month ﬁcgl_(hc date of issue -
of these instructions to coasider the cases that have already matured of would be maturing upto

Marzh 31,2000 for grant of benefils under the ACP Scheme. The next: :Screening: Committce
shal” he vonstituted as per the time-schzdule surgested above. -

3/
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®istries/Departnents are advised lo explore the possibility of effecting savings SO as
=% e the additional foancial commitment that introduction of tbe ACP-Scheme may

The ACP Scheme shall become operational from the date of issue of this Office
- Memorandum. : ..

Sy
9. In so far as persons serving in the Indian Audit and Accounls-Dei;ahmcnts are

concerned, these orders issue after consultation with the Comptroller and Auditor General of
India. - :

10. " The Fifth Central Pay Commission in paragraph 52.15 of its Report has also separately
recommended a “Dynamic Assured Career Progression Mechanism” for different streams of
doctors. It has been decided that the said recommendation may be considered separately by the
administrative Ministry concerned in copsultation with the Depariment of Personnel and
Training and the Departnient of Expenditure. '

1. /\ny interpretation/clyrification of Jdoubt as to the scope und meaning of the provisions of
the ACP Scheme shall be given by the Departruent of Personnel and Training (Establishment-D).

12. Al Ministrics/Departments may give wide circulation to these instructions for guidaoce
of all concerned and also take immediase steps to implement the Scheme keeping in view the
ground situation obtaining in services/cadres/ posts within their administrative jurisdiction;

(3 Hindi version would follow. - J
(K.K. JHA)
Director(Establishment)
To R
1 All Ministries/Departments of the Government of India
2 President’s Secretariat/Vice President’s Secretariat/Prime Minister's Office/

Supreme Court/Rajya Sabha Secrelarial/Lok Sabha Secretariat/Cabinet Sécretarial/
UPSC/CVC/C&AG,Central Administrative Tribunal(Principal Bench), New Delhi -
3. All attached/subordinnte offices of the Ministry of Personned, Public
Grievances and Pensions
4 Seécretary, National Comunission for Minorities : i
5. Secretary, National Comuuission for Scheduled Castes/Scheduled Tribes
6. Secretary, Staff Side, National Council JCM), 13-C, Ferozeshah Road, Mew Delhi
7 All Staff Side Members af the Mationat Council (JCM)
8 Establishment (D) Scction - 1000 conies oo

ceessd/-
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~ . CONDITIONS FOR GRANT OF BENEFITS _°~ "\
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1. The ACP Scheme envisages merely placement in the higher pay-scale/grant of financial |
benefits (through financial upgradation) only to the Governiment servant concerned on personal %
basis and shall, therefore, neither amount to func,tional/regula_r“prpmodpn_npxj §vou‘m’ rfquire nemaMS
crcam:x} of new posfs flov‘r“th: PUIPOSC; bug Mt Weili & i '7i§rf"""!'!,d has s AL &ii..‘.e:;r.z

A e Yy Sl e
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2. The highest pay-scale upto which the financial upgradation under lhe_Sche’x;}e shall be e
available will be Rs.14,300-18.300. Beyond this level, there shall be no financial upgradation - "
and higher posts shall be filled strictly on vacancy based prormotions; ., = oinene o Lo
FE o R TI T e nd lauasd AT e T
e RNTBUE o e o

3.  The ﬁnéndal benefits under the 'ACP Scheme ‘shall be granted from ‘the date of -ny
completion of the eligibility period prescribed under the Scheme or from the date of i~ .h
-issue of these 'ms,tructions WhiCh:Vlit is iater; e : ».Il”;:! :):‘1.‘.‘“",,";::‘) ' ‘\"‘_!Z!ﬂ.xrd -':VUS'.:!?? LTI

| o . el s oovenasqed e s g T
4, © The first financial upgradation under the ACP Scheme shall be allowed after 12 years

of regular service and the second upgradation after 12 years of regular service from the date of :
the first financial upgradatidn- subject to fulfillment of prcscribed conditions. ‘In other words, if -
the first upgradation .gets postponed on account of the employee not found fit or due to
departmental procsedings, etc this would have consequential effect on the sccond upgradation
which would also get deferred accordingly; i~ A S

S [P S . . .
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51 ‘Two financial upgradations under the ACP Scheme in the entire Govgrmment service
career of an employee shail be counted against regular promotions (including in-situ promotion
and fast-track promotlon availed through limited departmental competitive cxamination) availed
from the grade in which an cmployee was appointed as a direct recruit. This shall mean that two
financiel upgradations under the ACP Scheme shall be available only if no regular promotions

* during the prescribed ‘periods (12 and 24 years) have been availed by an employee. 1f an
employee has already got one regulur promotion, he shall qualify for the second financial
upgradation only on completion of 24 years of regular service under the ACP Scheme. In case

two prior promotions on tegular basis have already been received by an cmplpyee, no benefit.

under the ACP Schemn shall accrue to himy /7 TR ol Yo s igaRdhRT A AT
T U imagietm e 455 Ada 338 Ao
5.2 Residency periods (regular service) for grant of benefits under the ACP Scheme shail be '
counted fromn the grade in which an cmployee was appointed as a direct recrull; WX
C - N

S Cthunime Saailbiciu bidsen AV
6.  Fulfillment of mormal promotion norms (bench-mark, *departmental “examination,

seniority-cum-fitness in the case of _Group':‘D"‘_‘émployggs,:fst.é.)“‘fgg‘m&f ‘f‘ot:_' ﬁnancxal

i upgradations, performance of such duties as are entrusted, to" the employees gether with
| refention of old designations, financial upgradations as personal to the £ the stated .
purposes and restriction of the ACP Scheme for financial and ‘cértain other'd nefits (House -
Building Advance, allotment of Government accommodation, Edvances, “etc) ‘only -without
conferring any privileges related to higher status (e.g. invitation to ceremonial functions,

depntation to higher posts. ete) shall be cnsured for grant of benefits under the ACP Scheme;

e P )
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Acial upgradation wnder the Schemé shall be given lo the next higher grade in
cc with the existing hierarchy in a cadre/category of posts withoul creating new pgsts
g purpose."'Hchver, in cnee of isolated posts, in the absence of defined hierarchical

keeping ‘vith Part-A of the First Schedule annexed to'the Notification datcd September 30, 1997

posts in the pay-scile’S-4, ‘s indicated in Angexure-l, will be feligiblc'_fqz;;lh_é'propfosed two

‘financial upgradations only to the pay-scales S-5 and S-6. Einancial upgradation on & dynamic

recommended by the Fifth Ceniral Pay Commission only for the incumbents of isolated posts

level (pay-scale) when vacaled. Posts which are part of & well-dzfined cadre shall.not qualify for
the ACP Scheme on ‘dynemic’ basis.’ The ACP benelits “in their case shall be granted

conforming Lo the existing hierarchical structure only; oo g s oomul

T S '
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“employce and shall have no relevance to his geniority position. As such, there ghall be no
addition1l financial upgradation for the senior employee on the ground that the junior employee
~ in the grade has got higher pny-scale under the ACP Echeme; o .

9. On upgradation under the ACP Scherne, pay of an employee shall be fixed under the
provisions of FR 22(I) a(l1) subject to ¢ mininium financial benefit of Rs.100/- as per- the
Departient of Personnel and Training Office Meniorandum No.1/6/97-Pay.I dated July 5, 1999.

shall aczrue at the time of regular promotion Le. posting against a functional post in the higher
grade; | e ey A nekizno) T

B S S TRAREY Wb ML BRGNS condb o S . . Sy e .
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10.  Grant of higher pay;-s'c'ale ‘u'ridcr lhe ACP Scheme shall be conditional to th'ei fact that an
employne, while accepting the sald bencfit, shall be deerer i i '

second upgradation undst the ACP Scheme only after be completes the tequired eligibility

: period for which he was debatred for regular promotion shall not count for the purpose. For
- example. if a person has got one (inancial upgradation after rendering 12 ycars of regular.service

.

year and subsequently he is promoted to the higher grade on regular basis after completion of

upgradition under the ACP Scheme oply after rendering ten wore years in addition to two years
of service already rendered by tim afier the irst financial Lpgredation (2+1C) in that higher
grace i.e. alter 25 years (12+2+1.+10) of regular service because the debarment period of one
year cannot be taken into account tewerds the reqquired 12 vears of regular servize in that higher
gYaC'C: e .-.,_,.:.:.1 )

7

of the Ministry of Finance (Depariment of Expenditure). Fer instance, incumbents of isolated '

~ 8. The financial upgradation undes the ACP S"i.:ht':mév"s“.ﬁall‘be purely p‘etsonAal“ to the

The finuncinl benefit allowed under the ACP Schieme shall be final and no pay-(ixation benefit

Wdes, financial upgradation shall be given by ._L_h=,"Minis'lriesmglaamegg._gncemcd*in tlze a
“mmediately next higher (standnrd/comuion) pay-scales as indicated in Appexure-]] whichisin = -

AL

aad I8

basis (i.c. without “having 1o creale posts “in the relevant scales of .ipay) has:been -+

which have no avenues of promolion at all. Since financial upgradatiors nndcr -the Scheme
“shall be personal to the incumbent of the isolated post. the same shall be filled at its original - 2~

acceptance (or regular promotion on occurrence of vacancy subsequently. In case he refuses B
~to accent the higher post on tegular promation subsequently, he shall be subject to normal * ="
debarment for reguls’ promution as prescribed in the: general instructions “in this regard. * -
However, as and when he accepls regular promotion therealter, he shall become eligible forthe "

service:period under the ACP Scheme in that higher grade subject to the condition - that - the -

and after 2 vears therefiom if he refuses regular promotion and is consequently debarred for one

15 years (12+2+1) of tegular service, he shall be eligibte for consideration for the second -
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1. 13 ke matter of discinlinary;penalty procesdings. 2rent of benefits under
Scheme shal) be subject o julss 20veming nommal promotien. Such cases shall, therefo
TCgUl-'NS,d under the provisinns of relevan CCS(CCA) Rules, 1965 and instructions thereun

_ lZ.Nﬁﬁe proposed ACP Schere cotitemplates merely plac:.mv'cut on personyl hasis in the
higher pay-scale/grant of financiai benefits only and shall not amount to at&tuzil/functiorial
promotlinn of the employees conczmed. Sinos orders regarding reservation in_promotion are
applicable only in the case of regular promotion, reservation crders/roster shall not apply to the
ACP Scheme which shall extend its benefits uniformly to all eligible SC/ST employeés also.

However, at the time of regular/functional (actual) promotion, the Cadre Controlling Authorities
shall ensure that all reservation ordzrs are epplied strictly;

I3. Ixisting time-bound promction schemes, including in-situ promotion scheme, in various
Ministrizs/Departments may, as per choice, continuc to be operational for ‘the concemed
Calegorizs of employees., However, these schemss, shall not run concurrently with the ACP
Scheme The Administrative Mizistry/Department — not (he employees -- shail have the
option in the matter to choose betweea the two schemes, ie. existing time-bound promotion
scheme or the ACP Scheme, for various categorics of employees. However, in case of switch-
over {rom the existing time-bound promotion scheme to the ACP Scheme, all'stipulations (viz.
for promotion, redistribution af pusts, upgradation involving higher functional duties; etc) made

undes the former (existing) scheme would cease to be operative. The ACP Scheme‘shall have to
be adopied in ils totality: '

14, In case of an employee declared surplus in his/her organisation and in.case of transfers
including unilateral transfer on recjuest, the regular service rendercd by him/her in the previous
organisztion shall be counted along with bis/her regular service in his/her new organisation for
the purpose of giving f{inancial uppradation uader the Scheme; and :

15, Subject to Condition Mo. 4 above, in cases where the crnployees have already completed
24 years of regular service, with or without 2 Fromotion, the second financial upgradation under
the scheme shall be granted direclly. Further, in order to rationalise unequal leve! of stagnation, '
benefit of surplus regular ssrvice (not taken into account for the first upgradation under the
schene? shall be given at the subscquent stage (second) of financial upgradation under the
ACP Scheme as a one time measure. In other words, in respect of employees who have already
rendered more than 12 years but less than 24 years of regular service, while the first financial
upgradation shall be grunted immediately. the surplus regular service beyond ths first 12 years
shall also he counted towards the next 12 years of regular servics required for grant of the second
financial upgradation and, conscquently, they shall be ccnsidercd_ for the:.sccond financial -
i upgradation also us and when they coraplete 24 years of regular’ sérvic;.,;Wit}ant:ﬂwﬁitin?g’ for
completion of 12 more yeurs of regular service after the first Iﬁpa.ppizx_l.‘;_gpgm,d.aﬁbnisaixcadyf‘

granted under the Scheme, . J L( S
KK %

Director(Establishmen t)

; Tl
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—_ l1 11 — - ANNEXURE-II

STAMDARE/COMIAON PAY-SCALES
As per Part-A of the first Schedile Annexed to the Ministry of Finance
(Derartment of Expenditure) Gezztte Notification dated Septemnber 30 1997

[REFERENCE PARA 7 OF ANNEXURE I OF THIS OFFICE MEMORANDUM]

SNo. | Revised pay-scales (Rs)
T 51 2550-55-2660-60-3200
3 532 7610-60-3150-65-3540
3. 53 2650-65-3300-70-3000
3 54 1750-70-3800-75-4400
5] 55 3050-75-3950-50-3530
RS 3200-854900

7. 57 a000-100-6000
3. 53 4500-125-7000

g, 59 5000-150-8000

‘ 0. [ S0 | 5500-175-5000

0 | 512 | 6500-200-10500
. 513 _1' " 3450-235- 11500
O s 7500-250-12000,
518 §000-275-13500
5. 519 | [0090-325-15200
16. | S-2I | 12000-375-16500
R 13000-375-18000
18, | 524 | 14300-300-18500
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No.A-32016/1/99-Admn.|

Song and Drama Division — -
Ministry. of Information & Broadcastin
3 g
5:0\ ~! L1 4
A T
o WA L o Soochna Bhawan.
s LTS C.G.0. Complex.
. Lodhi Road, New Delhi.

“ ARE ,ZQ% ‘-. Dated: 07.05.2008.
oo [Ale=

L ot ORDER

In pursuance of Department of personnel Training O.M. No. 35034/1/99-
Esstt dated 09.08.1999introducing the Assured Career Progression Scheme for the
Central Government civilian employees, Shri Joynal Abedin. Jr. stenographer Gr.1l.
S&DD. Guwahati is granted 1% financial upgradation from the scale of pay of Rs.
4000-100-6000 to the scale of pay of Rs. 4500-125-7000 w.e.{. 16.02.2008..

On the upgradation, pay of Shri Joynal Abedin , Jr steno Gr.111 will be fixed
under the provision of FR 22 (I)(a)(1). The financial benefit allowed shall and no pay
fixarion benefit accrue at the time of regular promotion of Shri Joynal Abedin i.e
posting against a functional post in the higher grade. -

SN
. ,\ (

—

s A R S {

(Dr. Vijz?éraﬂméanj (-7-;;‘1”'\'"1",_"'”‘ :
Deputy Director (Admn.) e

‘ Cop¥ to:
{. Shri Joynal Abedin. Jr stenographer Gr.1ll, S&DD, Guwabhati. !
2..Drawing & Disbursing Officer, S&DD. Guwahati ;
3 Pay & Accounts Officer, Doordaishan, Guwahati. '
4 The Service book of Shri Joynal Abedin. _ TN

. |

(Dr. Vljayaéaghavan)
Deputy Direc‘tpl}.(Adm n.) p
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The Deputy Director(Admn.) _Date: 20.11.2008 =
Song and Drama Division IR sy PRV

Soochna Bhawan, CGO Complex :
Lodhi Rodd, New Delhi |
Pin- 110 003 ’

Subject: Discrepency in the pay scale on awarding ACP

Sir,
[ have the honour to lay before you a few lines for your kind and sympathic
consideration please, that Sir, I have been nominated by Staff Selection Commission (SSC)
after qualifying in the SSC Stenographer Gr.lII competitive examination held in 1995.
Consequentupon the nomination by the SSC (copy enclosed) I had joined on 16.02.1996(F.N)
in the office of the Deputy Director, Song and Drama Division, Regional Centre, Guwahati
as Stenographer Gr.Ill vide S&DD, Hqtrs, Office Memorandum No. A-12011/1/95-Admn.I
dt. 11.12.1995 (Copy enclosed) in the pay scale of Rs. 1200-30-1560-EB-40-2040. After
my acceptance of joining I had been put in probation for a period of 2 years and formal letter
of appointment was issued vide order No. A-12011/1/95-Admn.I dt. 31.03.1997 puting me on
probation for a period of 2 years. Accordingly the probation period was also terminated vide
Office Order No. A-31016/2/2000-Admn.I dt. 13.07.2001(copy enclosed) and the service
was regularised. As per ACP scheme introduced by the Government of India for the
officials who does not get promotion in a period of 12 years is awarding him/her financial
upgradation putting him in the next pay scale to the post he/she has been holding . On
completion of 12 years of sincere and dedicated service on 16.02.2008 I requested for first
financial upgradation as Stenographer Gr.III in the pay scale of Rs. 5000-150-8000.as the
same pay scale is being adopted in granting first financial upgradation to Stenographer Gr.III
in all the Central Government offices throughout the country.( circular enclosed). But on
~completion of 12 years of successful service as Stenographer Gr.JII, I have been given
financial up gradation from the pay scale of Rs. 4000-100-6000 to Rs. 4500-125-7000/-
which is in no way justifiable and reasonable. Ifall the Stenographer Gr.III who are being
nominated by SSC for the appointment to the post of Stenographer Gr.IIl, irespective of
their departments are enjoying the equal status in the country , I surprise, why the same is not
being adopted inmy case. It is very distressing to find that on granting financial upgradation
in the purview of ACP scheme as Stenographer Gr.IIl T have been put in the pay scale of Rs.
4500-125-7000 in stead of pay scale Rs. 5000-150-8000, which makes disparity with the
pay scale to the other Stenographer Gr.III enjoying through out the country.

It is therefore, my humble request to yoﬁr kind honour to clarify and give
me a suitable and justifiable reply for the discrepency in my pay scale.

]

For this act of kindness I will be ever grateful to you.

Attested Thanking you,

N

Advaraie

Encl: as above Q\Q p% , o LA
Date: 20.11.2008 : SR J. Abedin

Guwahati. T el Stenographer, Gr.III, S&DD,

~.
.

Yours faith
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46.26 In order to overcome such difficulties in individual cadres, we
recommend that an exercise in restructuring the cadre of ministerial posts in
different subordinate offices be undertaken by each Ministry, on the basis of.
general recommendations given by us in this Chapter. We have also analysed
the cadre strength in some of the subordinate offices and recommend a
revised cadre structure as given in Annexe 46.1. This is witheut prejudice to
the revisions that may be found justified after a proper cadre review.

STENOGRAPHERS OUTSIDE THE SECRETARIAT

46.27 Historically, there have been differences in the pay scales. of
stenographers outside the sccretariat and their counterparts in the Central
Secretariat Stenographers' Service (CSSS). The Second CPC had recorunended
three standard ‘scales for stenographers outside the sccretariat which had
proliferated to 17 at the time of constitution of the Third CPC. The Third CPC
observed that the number of pay scales for an occupational group like
stenographers was muchi larger than necessary and brought down the number of
pay scales by following a uniform approach. The then existing category of Steno-
typists was converted to stenographers subject to their qualifying in the prescribed
speed'test. It developed a nexus between stenographers at the lowest level and the
Upper Division Clerks (UDCs). It also recommended the grant of one and two
advance increments for those stenographers who qualified in the proficiency test
in stenography at higher speeds of 100 and 120 words per minute respectively.

46.28 Considering the differences in the hierarchical structures and in the
type of work transacted in the sccretariat and in the subordinate offices, the
Commission was not in favour of adopting a uniform pattem. It felt that there
would be a greater internal harmony if the stehographers at the second level and the
Head Clerks were to be given the same scales of pay (Rs.425-700). It also
recommended a sclection grade of Rs.550-750 for stenographers at the second
level, for the purpose of relicving stagnation.

46.29 At the time of constitution of the Fourth CPC, there were about
41,000 stenographers in the three scales of pay of Rs.330-360 (Grade III),
Rs.425-700 (Grade 11), and Rs.550-900 (Grade I). The Fourth CPC took note of
the fact that posts of stcnographer were linked with the status of the officers
concerned and that the number of officers in subordinate offices being small, there
was stagnation in the cadre of stenographers. Recognising the need for
improvement in the promotion prospects of stenographers in offices outside the
sécretariat and to enablc their being attached to officers holding posts in the senior
administrative grade and equivalent, it recommended creation of posts in the pay
scale of Rs.2000-3200 by suitably upgrading the required number of posts of
stenographers from the lower grades. It recommended the replacement scale of

Rs. 1200-2040 for stenographer Grade 111 and Rs.1400-2300 for stenographers
Grade 11

46.30 On a demand made by the staf side in the National Council of JCM
seeking parity in the pay scalcs of stcnographers in the sceretariat and subordinate
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offices, the matter was referred to the Board of Arbitration (BOA). The BOA
while rejecting the demand for absolute parity directed that stenographers Grade -
11 in subordinate offices should be piaced in the pay scale of Rs.1400-2600 w.c.f.
1.1.1986. The Award was implemented and orders were issued on 4.5.1990,

CAT decision 46.31 'Ihc pay scale of Assistants in the Central Secretriat Service (CSS)
and Stenographers in the CSSS was revised by the Government on 31.7.1990,.
effective from 1.1.1986. Some of the Assistants/Crime Assistants and
Stenographers Grade 11 working in the CBI, Directorate General of Income Tax
(Investigation), and Directorate of Field Publicity filed a number of petitions before
the Principal Bench of the Central Administrative Tribunal secking benefit of the
orders dated 31.7.1990. Rejecting the contention of the Union of India that
Stenographers Grade II and Assistants in the non-secretariat offices could not be
compared with Stenographers Grade 'C' of CSSS and Assistants of CSS because
of different classification, method of recruitment, nature of duties and
responsibilities and eligibility for promotion to-higher grade, the CAT directed the
Union of India to place the petitioners in the pay scale of Rs.1640-2900. The
judgement of the CAT has been implemented.

Present 4632 The comparative position of stenographers in the secretariat and

position offices outside the secretariat as it existed at the time of constitution of the Fifth
CPC is as under:-

Secretariat Non-Secretariat

a)  Stenographer Grade 'D' - a) Stenographer Grade 111
(Rs.1200-2040) (Rs.1200-2040)

b)  Stenographer Grade 'C' b) Stenographer Grade 11
(Rs.1640-2900) (Rs.1400-2300/

Rs.1400-2600/
Rs.1640-2900)

¢)  Stenographers Grades <) Stenographer Grade |
"A’and "B’ (Merged) (Rs.1640-2900)
(Rs.2000-3500)

d)  Principal Private d) Senior Personal
Secretarv Assistant
(Rs.3000-4500) (Rs.2000-3200)

£) Private Secretary
(Rs.2000-3500)

f " Principal Privatc
Secrctary
(Rs.3000-4500)

Demands 46.33 Associations representing stenographers have urged before us that

there should be compléte parity between stenographcrs in non-scerctariat offices
504 - TR T T
; T A -.",5 "
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and in the secretariat in matters relating to (a) pay. scales, (b) designations, (c)

- cadre structure, (d) promotion avenues, (¢) level of stenographic assistance to

officers in techinical, scientific and research organisations, etc. Suggestions have
also been made for a higher pay scale for stenographers in the entry grade, treating
advance increments granted for acquiring proficiency in stenography at higher
speed as pay, allowing stenographers in non-secretariat offices to compete in the
Limited Departmental Cumipetitive Examination (LDCE), and grant of Special Pay
for operating computers, fax machines, etc.

46.34 We have given our careful consideration to the suggestions made by’
Associations representing stenographers in offices outside the Secretariat in the
light of observations made by the Third CPC. Thé Commission had observed that
as a general statement, it was correct to say that the basic nature of a stenographer's
work remained by and farge the same whether he was working with an officer in the
secretariat or with an officer in a subordinate office. The Commission was of the
considered view that the size of the stenographer's job was very much dependent
upon the nature of work entrusted to that officer and that it would not be correct,
thercfore, to go merely by the status in disregard of the functional requirement. By
the very nature of work in the secretariat, the volume of dictation and typing work
was expected to be heavier than in a subordinate office; the requirement of secrecy
even in civil offices of the secretariat could be very stringent. Considering the
differences in the hierarchical structurcs and in the type of, work transacted in the
secretariat and in the. subordinate offices, the Commission was not in favour of
adopting a uniform pattern in respect of matters listed in the preceding paragraph.

- To our mind, the observations of the Third CPC are as relevant today as they were

at that point of time and we are not inclined to overlook them totally. In view of
the above mentioned distinguishable features, we do not concede the demand
for absolute parity in regard to pay scales between stenographers in offices
outside the secretariat and in the secretariat notwithstanding the fact that
some petitioner stenographers Grade II have got the benefit of parity in pay
scale through courts. However, pursuing the policy enunciated by the Second
CPC that disparity in the pay scale prescribed for stenographers in the secretariat
and the non-secretariat organisations should be reduced as far as possible, we are
of the view that Stenographers Grade II should be placed in the existing pay
scale of Rs.1600-2660 instead of Rs.1400-2300/Rs.1400-2600. The next
available grade of stenographers in non-secretariat offices is Rs.1640-2900 (Grade

). We do not recommend any change in the existing pay scale of

Stenographers Grade I. Senior Personal Assistants and Private Secretaries
are at present in the pay scale of Rs.2000-3200 and Rs.2000-3500
respectively. Giving the Senior PAs the benefit of rationalisation of pay
scales, we recommend that both Senior PAs and Private Secretaries should
be placed in the pay scale of Rs.2000-3500 and known as Private Secretaries.
Stenographers in the newly recommended grade of Rs.2500-4000 should be known

as Senior Private Secretaries and those in the pay scale of Rs.3000-4500 shall -
. continue to be known as Principal Private Secretaries.

46.35 * Since stenographers in the non-secretariat offices do.not form an
organised common cadre, their promotion prospects vary from organisation to
organisation. The availability of higher grades in the cadre of stecnographers is
linked to the grades of officers to whom they arc attached. Sucha linkage has been
dispensed with in the case of stenographers in the secretariat with the restructuring
of their cadre in the ratio of 40:40:20. We arc of the view that stenographers in the
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offices outside the secretariat deserve to be provided some rehief and we
accordingly recommend that the.existing posts of stenographers in the pay
scales of Rs.1200-2040, Rs.1400-2300/Rs.1400-2600 and Rs.1640-2500 should
be pooled together and restructured in the ratio of 40:40:20 by individual
departments wherever feasible. For smaller offices, there could be paaling
of posts for this purpose only.

46.36 We have noted with concern the acute stagnation prevalent in the
cadre of stenographers in offices outside the secretariat, particularly in small offices
where there are posts only in the entry grade. The Assured Carcer Progression
Scheme recommended by us elsewhere would ensurc at Icast two upgradations in
the carcer of a stenographer. Even in big offices which are headed by officers in
the grade of Joint Secrctary and Additional Secretary to the Governuinent of India,
thc  highest grade  available to stenographers is  limited to
Rs.2000-3200/Rs.2000-3500. With a vicw to meeting the aspirations of
stenographers in such big offices, we are of the view that the level of
stenographic assistance to officers in the existing pay scale of Rs.7300 and
above may be raised by upgradation of the equivalent number of posts of
Senior Personal Assistants/Private Secretaries to the neéwly created pay scale
of Rs.2500-4000.

46.37 Having duc regard to the difference in the volume of dictation and
typing work, hierarchical structurc, typc of work transacted. in secretariat and non-
sccretariat offices, it will not be worthwhile to aim for parity in respect of scale and
level of stenographic assistance between officers in the Central Sccretariat and non-
secretariat offices. ‘As regards level of stenographic assistance to officers of
technical, scientific and research organisations, we are of the view that mere scale
of pay of such officers cannot be the criterion for provision of stenographic
assistance. The level of stenographic assistance to such officers has to be linked
with quantum of work load, to be determined by the Staff Inspection Unit/Internal
Work Study Unit. We fecl that the existing guidelines relating to provision of
stenographic assistance to officers of techmical, scientific and rescarch
organisations are based on rational consideration and we, therefore, recommend
that the existing practice of provision of stenographic assistance based on the
quantum of workload may continue.

46.38 Keeping in view the educational qualifications rcquired for
recruitment to the grade of Stenographer Grade 111, we are of the view that the
replacement scale of Rs.1200- 2040 would be an adequate remuneration for
Stenographers Grade 111 and we recommend accordingly.

46.39 While considering the demand for treating the advance increments
granted for acquiring higher proficiency in stenography as part of pay, we have
noted that the advance increments arc grarited as an incentive (0 encourage

cemployees to improve their skill and it is only appropriate that the incentive granted

is.kept as a separatc clement. We, however, recommend that with a view to
making the position clear to the recipients of such advance increments, the

nomenclature ‘advance increments' may be replaced by “special allowance'

for acquiring hsgher skill in stenography.

46.40 Inclusion of Stenographers Grade 111 in the cligibility list for
competing in the Limited Departmental Competitive Examination which is open

-
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would adversely affect the promotion prospects of CSSS pcrsonnc} We are of the
firm view that the promotion prospects of a particular service cannot be improved
at the expense of another service. Since we have already recommended

restructuring of the cadre of stenographers, wherever feasible, in the ratio of .

40:40:20, introduction of a ncw grade of Rs.2500-4000 and Assired Carcer
Progression Scheme, we feel that the promotion prospects of stenographers outside
the secretariat would improve considerably. However, with a view to improving
the quality of stenographic assistance, we recommend that to begin with, 25%
of the posts of Stenographer Grade 11 may be filled by direct recruitment of

graduates and the percentage of direct recruitment may be gradually raised
to 50%, in the next five years .

46.41 With the introduction of modemn office gadgets, the job of
stenographers has been madc casier and less . wearisome than working on
conventional machines. In vicw of the fact that Government spends large sums on
acquisition of such modern gadgets for the facility of stenographers and provides
necessary training for their operation, no special pay is justified. Handling of office
gadgets should be treated as part of the duty of the employecs. We do not find
any merit in the demand and recommend its rejection.

46.42 It has béeh urged before us that the discrimination in promotion
avenues between English and Hindi Slt=:nog,frzxphcrc in All India Radio and
Doordarshan may be removed.

46.43 _ Wehave considered the demand in the light of information furnished
by the nodal ministry. We have bcen informed that against the 21 posts of Hindi
Stenographer Grade 111, there arc 15 posts in Grade 1l and 4 posts of Reporter in
the pay scale of Rs.2000-3500. These 4 posts of Reporter (Monitoring- Hindi)
have been created specifically to provide for promotion avenues to Hindi
Stenographers Grade II. Provision of 15 posts in Grade II and 4 posts of Group

'B' are considered to be more than adequate avenues of promotion for a base of 21

Hindi Stenographers Grade 1Il. With the introduction of Assured Career
Progression Scheme, the promoton prospects of Hindi stenographers would further

o :
; A
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- — . - -— B
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to-stenographers belonging to CSSS would widen the ficld of eligibility which

improve. In this view of the matter, we are unable to recommend any further _

remedial measures.

ISSUES PECULIAR TO INDIVIDUAL DEPARTMENTS

46.44 Stenographers in subordinate offices undqr the Ministry of Defence

have suggested that Senior PAs working, in such offices should be classificd as

Group 'B' (Gazetted)y stcnographens nworkinginin 1Defence nRescarchinand
Development Organisations (DRDO) should be given parity in grade structure and
pay scales with their counterparts in other scientific and technical departments like
Bhabha Atomic Research Ccentre, Department of Science & Technology:,

Decpartment of 'Space, ctc. Scnior PAs in DRDO should be considered for

promotion to the post of Senior AO-1I in the pay scale of Rs.2200-4000 with
further avenues of ‘promotion in the hicrarchy of Administration/ Personncl
Officers and pay scale of Rs. 1400-2600 be granted to Stenographers Grade 11 with

cnhancement of quahﬁcauon to graduation and proficiency in stenography at the
ratc of 100 w.p.m,
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R Restrocturing of Stenvgraphers cadre in noa-seerefaring oo
o : the ratio of 40:40:20, wiih cffeet from 6-8-1999

The undersigned s directed to say that there has been e
‘ : for restructuring of the cadre ol non-sccretariat Stenographers i o
i -~ ratio of 40:40:20. The
' ' ' 46.35 of s report
raphers Grades-111,
2,040, Rs.- 1,400-2,300/Rs. 1,400-2,600 and Rs. 1,640-2,500 respac:
! tively should be pooled together and restructured in
h 40:40:20 by individual Departments wherever feasible. For smalier of
: ﬁcc\s, there could be pooling of posts for (his purposc only,

' f : ’ o2 These. recommendationg have been examined in-congulrating
Py - with the Ministry of Finance (Department of Expenditure) and i; %o
i been decided 1o

¢ - scheme would be ag indicated below:— -

40
" 21 This issucs with (he concurrence of FA (P) vide their o5 1,
'..i‘,,//,‘.383/FA/99, dated 10-8-1999. '

242

'G.L, Deptof Per. & Trg., O.M. No. 22034/2/92-Esiz. (;,

daled 6-8-1999

1

Fifth Central Pay Commission in Paragrent,
also recommended that the CXisting posts of o7
ITand 1 in the pre-revised pay scales of 12, 1,205

the ratio of
i

accept the fccommendations, The basic features of ti

The cadre of Stcnographc‘rs Gradc-Iﬁ, Grade-1I and Grade.i

- Will be restructured by suitable upgradation and downgrada-
‘tion of posts. The strength of these

grades willibe re-fiyes
Department. In other Words,
Department js 1oy,
Grade-1I and 20 i

in the ratio 0[40:40:20 in cach
if the total strength of said grades in a
40 posts will be held in Grade-I1I, 40 in
Giade-I;

The vacancics that may arisc in Grade-II and Grade-I in :
Department as a consequence of re-fixation of the strengi
of these grades on the specified date, will be filled up by e

Stenographers working . in that Department, In smaller of.

If the revised number of posts is in excess of the exisijs
strength of a particular grade, the difference will be deemed

as newly sanctioned

ng) necessar
e o
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~A~Ato'b‘c[cr¢atcd subscquently on functional ground in the cadic
c-of Stenographers will be created only in’ Grade-H1 initially.

. ».3. The ‘existing norms laying down the level of stenographic as-
- sistance; admiissible to officers of various ranks as contained in the De-

- partment ‘of Personnel and Training O.M. No. 28034/1/88-Estt. (D),

- Jurisdiction. .

-

dated 6-2-1989, O.M. No. 28034/1/89-Estt, (1), dated 9-2-1990 and

“O.NM. No..22034/5/87-Estt. (1), dated 30-1-1991 (copics enclosed)

(also pxblished in Swamy's Annual — vide Sl No. 407 of 1989, SL.
No. 335 of 1990 and Sl.-No. 194 of 1991 respectivelyy will stand re-
laxed accordingly. Suitable adjustments may be made by réspective
Departments/offices within the re-fixed strength of different grades of
Stenographers. There may be instances, wherc even after upgradation,
there may be no change in the level of officer with whom a Stenogra-
pher has been attached. In other words, there may be no change in the
duties and responsibilities of a Stenographer even after upgradation.

4. These instructions 'will be effective from the date of issuc of
the orders. The actual benefit-would, however, be admissible to the
stenographers from the date of actual upgradation to Grade-1I and
Grade-I as the case may be. :

5. Ministries/Departments are requested to take expeditious action
to implement the aforesaid decision so as to relieve stagnation amonpst
stenographers- in non-secrctariat offices within their administrative

* ANNEXURE - X

Dept. of Per. & Trg., O.M. No. 28034/1/88-Estt. (D),
» dared 6-2-1989

Subject:— Stenographers in Subordinate Offices — Recom-
mendations of 4th Central Pay Commission —
Scale of Stenographic assistance

Copy of G.I.,

- The undersigned is dirccted to refer to the Deptt. of Personnel &
Administrative Reforms O.M. No. 1/8/72-Estt. (D), dated the 6th
January, 1977, wherein the Administrative Ministries were advised 1o,
provide officers working in the subordinate offices and drawing pay ih "
the pre-revised scale of Rs, 1,500-60-1,800-100-2,000 and above with
stenographers drawing pay . in the scale of Rs. 425-700 and allot ste-

-y nogtaphers in the scaie of Rs. 330-560 to officers drawing pay in the

* stenographi

scale lower to Rs. 1,500-2,000. In the light of the adoption of com-

mon replacement seale of pay for officers pursuant to the 4th Central

nission . recommendations,- the entitlement of officers for -
aphic-assistance in Subordinate Offices has been reviewed in

consultation with the Ministry of Finance. The entitlement of officers

for stenographic assistance has accordingly been revised as under with

.iminediate effect:— .
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